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LOK SABHA
Saturday, 26th April, 1958.

‘The Lok Sabha met at Eleven of the
Clock.

[MR. SpeakzR in the Chair)
ORAIL ANSWERS TO QUESTIONS

Public Telephone Call Offices
in New Delhi

Shri Subodh Hansda:

*1851.4 Shri S. C. Samanta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Gov-
ernment are incurring loss from Public
Telephone Call Offices in New Delhi
due to insertion of bad coins etc.;

(b) if so, the amount of loss incur-
red during 1957; and

(¢) whether any device has been
devised to avert such losses?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
Yes.

(b) Rs. 7,573-31.

(¢) The existing coin boxes already
have devices which check the size and
weight of the coins. No other device
seems possible at present.

Shri Subodh Hansda: May I know
since when it has come to the notice
of the Government that it is incur-
ring a loss and why Government has
not taken eflective steps to stop such
Toss?

8hri 8. K. Patil: Every effort is
do that. But this
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introduction of spurious coin is not a
new thing; it is there all over the
world.

Shri Subodh Hansda: May I know
whether any new method has been
devised for the insertion of new
decimal coins in place of the oid
coins to prevent the insertion of
such spurious coins and when it will
come into operation?

Mr. Speaker: That is a different
matter.

Shri 8. K. Patil: The new method
is what we are having today: that is,
the coin slots, the eliminators and the .
balance arm-all the three combined
reduce it to a minimum. But there
are cleverer people than those who
invent the machine.

Shri Heda: In view of the fact
that the machine can be used only
by inserting the two-anna coin,
and particularly in view
of the fact that after the introduction
of the decimal coinage system these
coins are not available, may I know
whether Government are changing it
to the ten naye Paise coin or other
guch coin?

Shri S K. Patil: There is another
question on that coming today and I
shall reply to that.

Calcjum Cynamide

*1853. 8hri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any indigenous
production of Calcium Cynamide for
use as a fertiliser and if so, the quan-
tity produced; and

(b) the prices at which this fertili-
ser will be economical for use in our
country?
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The Deputy Minister of Agricuiture
(Shri M. V. Krishnappa): (a) Calcium
Cynamide is not produced in India;

(b) Calcium Cynamide is a nitrogen-
ous fertiliser containing about 21 per
cent. nitrogen {.e. about the same as
in sulphate of ammonia. Accordingly
it should not cost the cultivator more
than what sulphate of ammonija does,
namely Rs. 380 per ton.

Shri V. P, Nayar: Are Government
aware that calcium cynamide is pro-
duced from calcium carbide for which
there is an idle installed capacity in
India? If so, may 1 know what steps
Government propose to take to utilise
this for the purpose of manufactur-
ing calgium cynamide?

Shri M. V. Krishnappa: We have no
programime to manufacture this parti-
cular type of fertilizer, because it re-
quires extra care on the part of the
agriculturists to handle it, and at pre-
sent the Indian agriculturists are not
so much educated to use it. But we
are trying the experiment in various
farmg in India where our experts
handle it, and it is proving good.

_Shri V. P, Nayar: Is it a fact that
certain types of soil can be cultivated
only by the use of calcium cynamide
and, if so, what steps have Govern-
ment taken to use calcium cynamide
as a fertilizer in the case of those
varieties of soils?

Mr. Speaker; The choice is between
conserving the soil and conserving the
man! Potassium cynamide and cal-
cium cynamide are supposed to be
poisonous. That is what the Minister
says.

Shri V. P. Nayar: It is not potassium
cynamide, it is calcium cynamide.
Potassium cynamide should not be
given to the cultivators, and even the
Ministers should not handle it.

Mr. Speaker: He feels that cynamide
is common to both!

Shri V. P. Nayar: It is not a fatal
poison.

Shri M. V. Krishnappa: This suits
particularly acidic soils as in France
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and Germany, and it is largely in use
there as the agriculturists are highly
educated. In India it is being tried
in regard to coconut in Kasaragod
where it is proving very good.

Shri V. P. Nayar: I understand that
there are three units for the manu-
facture of calcium carbide which
cannot, however, produce it for want
of requirements. May I know whe-
ther there is any scheme in the Agri-
culture Ministry to subsidise these
calcium carbide factories in order that
they may convert their production
into calcium cynamide whichis a
very useful fertilizer?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): There is no
such programme, and we do not pro-
pose to undertake any hazardous
experiment unless we are sure about
it.

Dhuliyan Loop Line

*1856. Shrimati Renu Chakravartty:
Will the Minister of Raflways be
pleased to state:

(a) what are the proposals to link
the Bandel-Barharwa portion of
Dhuliyan loop at Murshidabad to open
® supplementary route connecting
North Bengal and Assam  with
Calcutta;

(b) whether the Khejuriaghat-
Maldah Balurghat rail project is pro-
posed to be taken up with the addi-
tional loans made available by the
World Bank recently;

(c) whether there has recently been
a survey for a rail diversion in the
area; and

(d) if so, the results thereof?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) There
is no such proposal under considera-
tion.

(b) The project does not appear in
the programme of new lines appreved
by the Planning Commission for con-
struction during the Second Five Year
Plan period.

(c) and (d). Yes, Engineering sur-
vey for, diversion of track between
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Nimtita and Tildanga, which had to be
abandoned due to erosion of river
Ganga in 1953, has been carried out
recently. The Survey Report ig under
consideration of the Board at present.

Shrimati Renu Chakravartty: Should
we take it that the rail route from
Nimtita to Dhuliyan is now under
consideration by the Government?

Shri S§. V. Ramaswami: No, the re-
port is under consideration, the engi-
neering survey.

Shrimati Renu Chakravartty: In
view of the fact that this Dhuliyan-
Tildanga area has, due to erosion, been
completely isolated from the rest of
India and now that the North Bengal
route and the Assam route is also go-
ing to be surveyed and taken up, may
I know whether any proposal is there
for connecting this area also, that is
Nimtita-Dhuliyan and the North
Bengal route?

Shri S. V. Ramaswami: Yes, the pro-
vision of railway facilities in this
area is considered desirable. But
then there is the limitation of resourc-
es. As a matter of fact, in order to
provide enough facilities in the area,
Khejuriaghat and Maldah, surveys
were carried out in 1955 for MG lines
connecting with Balurghat. Several
schemes are there. But owing to
paucity of funds we are not able to
execute them now.

Shrimati Renu Chakravartty: In
view of the fact that the connection
between South Bengal 'and North
Bengal has been completely disrupted
for the past ten years due to partition,
may I know whether this will be given
a priority and whether after the sur-
veys which have been carried out—
three or four have been carried out—
whnether there is any possibility of the
thing being finalised within the next
year?

Shri 8. V. Ramaswami: As I said
before, it is considered desirable. But
it is too early to make any commit-
ment. As a matter of fact, the diver-
sion that is proposed is for §:43 miles.
Even thet is considered not satisfac-
tory and it is still under investigation.
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Shrimati Renu Chakravartty: How
long will it take?

Shri S. V. Ramaswami: As long as is
necessary.
Shrimati Renu Chakravartty: What
is this?
Mr. Speaker; The hon. Member has
established himself quite early!
Fertilizers

+
Shri B. Das Gupta:
Shri Bangshi Thakur:

Will the Minister of Food and Agri-
culture be pleased to state:

*1857.

(a) whether Government have
assessed the effect of fertilizers in
drought-affected areas; and

(b) whether it is a fact that the
toxic cffect of fertilizers on soil has
done more harm to crops in West
Bengal where supply of water was
inadequate?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
A statement is laid on the Table of the
Lok Sabha. [See Appendix VIII,
annexure No. 24.]

Shri B. Das Gupta: From the state-
ment I find that “the Government of
West Bengal have reported that ap-
plication of fertilisers has not done
any harm to crops nor left any dele-
terious effect on soils in West Bengal”.
I specifically asked a question whether
it is a fact that the toxic effect of fer-
tilizers on soil has done more harm to
crops in West Bengal where the sup-
ply of water was inadequate.

Shri M. V. Krishnappa: It is not only
in West Bengal; it is a universal pro-
position. We do not advise the use of
artificial fertilizers where there is no
assured water supply. If you use it
there it does not help; it burns the
crop when there are drought condi-
tions prevailing.

Shri B. Das Gupta: Apart from this
drought area, may I know whether it
is a fact that scientists and experts
at Pusa and elsewhere have warned
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that chemical fertilizers are no good
for the soil, for in the long run they
do not pay and they produce perni-
cious and wasting disease of the soil
and thus prove amenace to it? Is the
Ministry aware of this?

Shiri M. V. Krishnappa: It is entire-
ly wrong to say that chemical fertili-
sers are going to prove harmful. That
is not so. On the other hand, all over
the world, chemical fertilisers have
added more and more fertility to the
so0il, provided they are used properly
and in a balanced and judicious way.

Shri Harish Chandra Mathur: Is it
not a fact that drought areas are in-
cluded in Government’s plans for the
distribution of fertilisers?

Shri M. V. Krishnappa: We do not
include any area. We supply it 1o the
demand of the States, and it is left to
the State Governments to supply it
only in such areas where there s
assured water supply.

Shri Liladhar Kotoki: In view of the
fact that the use of fertilisers has pro-
duced adverse effect in certain areas,
may I know whether the Government
of India have enjoined upgn the State
Governments to see and ensure that
fertilisers are not used in areas where
there is scarcity of water?

Shri M. V. Krishnappa: True; the
State Governments know this fact, and
we also know it, and it is known to
everyone, So, there need not be any
enjoining. Wherever there is no
assured water supply, they need not
use these fertilisers. The farmer him-
self knows this out of experience.

Shri Ramanathan Chettiar: What is
the actual percentage of increase in
the food production due to the use of
ehemical fertilisers?

Shri M. V. Krishnappe: One ton of
fertiliser is expected to produce two
maore tons of foodgrains at least.
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Shri Ferose Gandhi: Fertilisers are
apparently used for increased produc-
tion. In view of the advice given
by the Minister of Co-operation to
the peasants that they should burn
their crops and withhold them from
being sent to the market, may I know
what the purpose of utilising these
fertilisers is?

Shri M. V. Krishnappa: That is the
system existing in America. It is
known as the soil bank system, where
they do not grow foodgrains to keep
up prices.

The Minister of Co-operation (Dr.
P. S. Deshmukh): I did not give any
such advice to the Indian farmers.

Shri Feroze Gandhi: It is a very
serious question, because the Minister
of Co-operation has actually publicly
advised the peasants to burn their
crops and withhold them from being
sent to the market . . .

Dr. P. S. Deshmukh: No.

Shri Feroze Gandhi: In view of this,
may I know whether this is Govern-
ment’s policy or this was just some
sort of opinion expressed by the
Minister?

Dr. P. S. Deshmukh: The point I was
driving at was that when, at a parti-
cular period of time, the farmers rush
their produce to the market, the prices
are depressed, and everybody suffers;
and I said that they should regulate
what stuff they should send to the
market so as not to depress the prices.

Shrimati Renu Chakravartty: But
why burn them?

Mr. Speaker: Did the Minister advise
them to burn them?

Dr. P. S. Deshmukh: No.

Shri Feroze Gandhi: The Minister
has not contradicted the report of his
speech which has been published in
the press; or, he has not seen it.

Dr. P. 8. Deshmukh: I do not go
about contradicting every report that
appears in the press,
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Mr. Speaker: It is impossible to go
on contradicting.

Shri Bangshi Thakur: In the newly
reclaimeq areas in Tripura, which are
free from fertilisers, the production
amounts to 75 maunds per acre. May
I know what will be the effect of ferti-
lisers on such so0il?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): This is more a
question for the scientists to answer.
But, even as a layman, I can say that
wherever the fertility is high, ferti-
lisers need not necessarily be used.

U.S.A. Wheat

*1860. Shri Naushir Bharucha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the proposal of U.S.A.
to make urgent sales of surplus wheat
valued at 65 million dollars has been
finalised; and

(b) what are the terms as to (i)
price; (ii) credit or payment; and (iii)
delivery?

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): (a) No such
proposal has been received from the
Government of the United States.

(b) Doeg not arise.

Shrimati Renu Chakravartty: Is
there any proposal to get wheat from
America against manganese ore?

Shri M. V. Krishnappa: It is still
under discussion. At present, there is
no proposal, and nothing has been
decided about it.

Shri Joachim Alva: This week, there
is a report that there is feverish
American diplomatic activity in Cairo
with Nasser to give him frozen cast of
Buez Canal as well as wheat. May I
know whether we are also proposing
to buy some wheat, gnd whether the
Government of India would be alert in
regard to the price that they will pay
for wheat, for, the Minister said last
time that the price for wheat will be
lower than that prevailing according
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to the International Wheat Agree-
ment?

Shri C. D. Pande: We want wheat
and money. We want both.

Mr. Speaker: There are other per-
sons also ready to buy. Are we going
to try to go in advance and purchase
at a cheaper price? That is the sug-
gestion of the hon. Member.

The Minister of Food and Agricul-
ture (Shri A, P. Jain): We are
always vigilant and want to buy at the
lowest price.

Inland Water Transport Freight
Rates

+
Dr. Ram Subhag Singh:
Shri Bhagavati:
Shri Basumatari:
Shri Liladhar Kotoki:

Wiil the Minister of Transport and
Communications be pleased to state:

(a) whether the joint steamer to
companies which operate their vessels
in the Ganga, Brahmaputra, etc, have
increased their freight rates;

(b) if so, by what percentage; and

(c) how has this increase in freight

rate been received by the transport
users?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) Yes
Sir.

(b) The freight rates on cargo other
than foodgrains have been increased
by 12} per cent. from 1st July, 1957
and by a further 10 per cent. approxi-
mately from Ist April, 1958. Freight
on foodgrains has been increased by
123 per cent. from 15th February,
1968.

(¢) There have been some protests
from the users.

Dr. Ram Subhag Singh: May I know
the effect of this increase in freight
rates on the agriculturists in Asam
and Bihar?

Shri Mohiuddin: The actual effects
will be very difficult to assess. But
my answer 18 not concerned with
Bihar; it is concerned with Assam. As

*1861.
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the railway freights as well as the
river-craft freights were increased on
account of the transportation costs,
there must have been some rise in the
case of consumers’ articles also.

8Shri Kamal Singh: The questien
deals with the Ganga. And the Ganga
passes through Bihar also.

Mr. Speaker: The question deals
with the Ganga and the Brahmaputra.

The Minister of Transport anq Com-
munications (Shri 8. K. Patil): May I
add a word? The effect of it is
naturally bad, because when the rates
are increased, the peasants and every-
body else also suffers. But there are
reasons for it, and we are going into
the whole question of the Ganga and
the Brahmaputra river navigation.

Shri Basumatari: May I know whe-
ther the Joint Steamer Companies
consulted the Government of India be-
fore they increased the freight?

Shri Mokiuddin: No.

Shri Hem Barua: In view of the fact
that the freight rates are almost
annually increased—Ilast year, by 12}
per cent, and this year by 10 per
cent—by the Joint Steamer Com-
panies, and the services are con-
comitantly curtailed on this plea and
that, may I know whether Govern-
ment propose to institute an enquiry
into the expenditure structure of the
Joint Steamer Companies and suggest
reduction of uneconomic expenses, if
possible?

Shri S. K. Patil: I have replied to
this question already. The whole
question is under investigation, The
companies have approached Govern-
ment, and have been approaching
Government, for the last two or three
years, because, according to them, they
are suffering losses. The whole ques-
tion has to be gone into not only with
reference to the increase in freight
charges but also with reference to
whether those companies could conti-
nue their services which they are un-
able to do just now.
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Shri Hem Barus: During the Iast
two years, when the compeanies met
Government, did Government make
any suggestions to them to suitably
utilise their sterling deposits . . .

Mr. Speaker: These are all argu-
ments.

Shri Hem Barua: .
reserves also for ...

. and their

Mr. Speaker: I am not going to allow
the hon. Member to go on giving
reasons why they should reduce the
rates. ‘The hon. Member will only
elicit facts. But the hon. Member
wants to take the place of the Minis-
ter in the matter of negotiation and
give him details as to the heads under
which expenditure can be reduced.
He may reserve it for a future occa-
sion. What is the information that he
wants to have from the Minister? I
have also heard him for two minutes,
and he is only giving information as to
how the Minister should act; first of
all, he says that the overhead charges
and other charges should be reduced
so that they will not ask for increased
freights; then he asked what they
have done with their sterling balances.
I allowed that question also. Then,
he goes on to ask some other question
as to what they have done with this
or what they have done with that. Is
he eliciting information or is he giving
information?

Shri Hem Barua: May I make a
humble submission? I just want to
ask a straight question. It is only for
the last two years . .

Mr. Speaker: That question is dis-
allowed.

Hon. Members should elicit informa-
tion during the Question Hour, and
utilise it for that purpose. There are
various other ways in which these
things can be raised. The hon. Mem-
ber knows how' best to utilise the time
of this House.

Shri Yajnik: Will the Minister give
us an assurance that no further in-
crease will be made in the rates?
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Mg, Speaker: Why should he ask for
assurances during the Question Hour?

Shri 8. K. Patil: It is very difficult
to give an assurance of that type, but
we have got to choose between two
things, a slight increase in the rates or
the total stoppage of that convenience
altogether,

Shri Kamal Singh: May I know
whether the steamer service upto
Buxar has been continued, and if it
has not been continued, what steps
Government are considering to conti-
nue this service?

Shri Mohinddin: The Bihar service
has been discontinued, and I am not
aware whether the question of restart-
ing it is under the consideration of the
company.

Shri Liladhar Kotoki; May I know
whether the Government of Assam
have brought to the notice of the
Government of India the situation
arising out of the increase in freight
rates and whether they have submit-
ted any proposal to the Government
of India to solve the problem?

Shri S. K. Patil: The Government
of Assam are naturally very anxious
when these things happen, not only, as
I said, with reference to the increase
in freights but the whole position of
these steamer companies, whether they
are going to continue or not. I
promised, and I repeat it, that the
whole question, including even those
places where it is stopped, is under
investigation, and very soon we shall
come to a decision as to what the
future course should be.

Dr. Ram Subhag Singh: I am thank-
ful to the hon. Minister for the reply
he has just now given, But during
the last session, the then Minister of
Transport gave an assurance that the
steamer service which was operating
in Bihar would not be discontinued.
May I know why the service was
allowed to be discontinued, and on top

of that, freight rates were allowed to

be increased?
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Shrt 8. K. Patil: The bon. Member
knows that we have not got so direct
a control over these foreign companies
as to say when they should continue
and when they should discontinue.
Surely, the licence is with us. But the
whole question is under investigation,
because the companies, according to
them, are making heavy losses, Prima
facie, it may be so, but it is a matter
for investigation, Therefore, as I
promised—and I do it once again—the
whole question, after it is gone
through and we come to a decision as
to how we are going to help those
companies to continue the service and
even keep the freights within reason-
able limits, will be decided in the next
few weeks.

Shri Hem Barua: The hon. Minister
was kind enough to say that during
the last two years these companies ap-
proached Government and acquainted
them of their losses, according to them.
In the meanwhile, they were increas-
ing the freight rates, by 12} per cent.
in 1957 and by 10 per cent. in 1958.
May I know what steps were taken
during these two years to see that the
freight rates were not increased and to
ascertain that they were actually suf-
fering losses?

Shri 8. K. Patil: The only alternative
was to give them a subsidy. That is
exactly what they are demanding. It
is difficult for Government to give a
subsidy like that without perliminary
investigation. The other alternative
was stoppage. Therefore, it was real-
ly a very serious matter, and Gov-
ernment could not contemplate that.
Now we have to wait for some time
till we go into the question and come
to a decision.
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Mr. Speaker: Is it bamboo shoot or,

bamboo fruit?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): He is talking
about fruit.

Dr. P. S. Deshmukh: It is more a
question of bamboo grain.

Mr. Speaker: The answer in
English may also be read.

Dr. P. S. Deshmukh: (a) to (e).
Bomboos flower and bear fruit re-
sembling paddy only once at the end
of their life-time of about 30 years.
The grain is edible though of poor
quality and only eaten in conditions
of great scarcity. Considering that
the grain is in any case not available
except after long periods and collec-
tion is uneconomic, no research work
has been undertaken in this field.

Shri Hem Barua: There is a news
jtem in the papers to the effect that
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bamboo fruits that look like mangoes
were discovered in & village near
Bagu in Assam. May I know it
Government propose to analyse the
food value of these fruits which look
like Bihar mangoes?

Mr. Speaker: Does the hon. Mem~-
ber seriously contend that it is born
out of bamboo?

Shri Hem Barua: Yes, it is given
in the papers like that, that once imx
50 years they yield {fruits like
mangoes.

Dr. P. 8. Deshmukh: There i3 &
fruit born of the bamboo which is
somewhat similar probably in look to
mango, and which is also in size very
small. I do not think it is worth~
while going into that.

Mr. Speaker: Mango is produced
from ijt?

Dr. P, S. Deshmukh: The size is
4" by 2" (Interruptions).

Mr. Speaker: The hon. Minister and
hon. Members are joining in the
temptation.

Shri Tyagi: In view of the fact that
bamboo fruits only after 30 years and
once in a lifetime, may I know if
Government will give this scheme of
‘bamboozalisation’ of food lowest
priority?

Dr. P. S. Deshmukh: There is no in-
tention to do anything like what the
hon. Member has suggested.

Shri A. P. Jain: ‘Tyagiisation’.

Mr. Speaker: Hon. Members may
taste the fruit and then come to the:
House.

Development of Inland Water
Transport in Kerala

Shri Warior;

Will the Minister of Transport and
Communications be pleased to state:

(a\  whether Government have
received any proposals from the Kerala
Government for the Development of

*1863. {Shri Nmyanmkntty Menon::
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Inland Water Transport in the Kerala
State; and

(b) if so, what action has been taken
thereon?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) The State Government have
been requested to carry out traffic and
engineering surveys in respect of their
schemes in the light of their discus-
sions with the Gokhale Committee
which visited Kerala in February.

The State Government are however
anxious to start construction of a new
Canal between Mahe Puzha and Murat
Puzha urgently. This proposal s
under consideration.

Shri Joachim Alva: Apart from
inland transport in Kerala, have Gov-
ernment received a proposal from the
Rumanian Government offering assist-
ance to construct small vessels
throughout the inland waters on the
Danube pattern and to receive our
manganese and iron ore in return?

Shri Mohiuddin: This question is
hardly connected with the main ques-
tion. If the hon. Member gives notice
about the Rumanian offer, Ishall make
enquiries about it.

Freigut Concessions for Coir Yarn
and Rope

*1864. Shri Kumaran: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1688 on the 11th Septem-
ber, 1957 regarding cancellation of
concession rate of railway freight for
movement of coir yarn and rope from
Cochin Harbour Terminus and Kozhi-
kode to Shalimar (Calcutta) and state
what action has been taken as regards
the restoration of the freight conces-
sion?

The Deputy Minister of Rallways
(Shri S. V. Ramaswami): The matter
has been wunder correspondence
between the Southern Railway and
the Coir Board, Ernakulam, and the
full information required has been
seceived only very recently. A deci-
sien will be taken soom.
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Shri Kumaran: May I know whether
Government will take an early deci-
sion taking into account the fact that
this concession was enjoyed by the
industry for more than 30 years and
the fact that the continuance of the
withdrawal of the concession will hit
hard the industry, which is engaged
in a struggle for existence now?

Shri 8. V. Ramaswami: The informa-
tion was not full. Therefore, an
ingpector was sent. He has returned
with full information only recently,
A decision will be taken soon.

Shri Tangamani: Even yesterday,
the Minister of Industry said that the
coir industry was going to be helped
by sending even a delegation to
foreign countries. This concession for
coir yam and coir rope has been in
existence before 1-1-1957....

Mr. Speaker: He goes on delivering
a speech. It is a small question.
What does he want to ask?

" Shri Tangamani: Under the Second
Five Year Plan......

Mr. Speaker: Leave all that alone.
What does he want to know?

Shri Tangamani: Although the con-
cession was stopped from 1-1-1957,
whereby for each maund there is a
loss of Rs. 1-8, and the assurance was
given as early as 1ith September,
1957, may I know how long Govern-
ment are going to take for settling
this question?

Shri 8. V. Ramaswami: My previous
answer applies to this also.

Mr. Speaker: As early as possible.

Shri Tangamani: In September, 1957
also, the very same reply was given,
that reports were being received and
the matter was under consideration.
I would like to know how long Gov-
ernment will take to come to a deci-
sion?

Shri S. V. Ramaswami: The position
is altered now because we have got
the necessary information. This infor-
mation was received only recently, &
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few days back. Kindly allow Gov-
ernment some time to consider it.

Shri Narayanankutty Menon: As
the industry was enjoying this con-
cession for a long time, may I know
what were the considerations which
weighed with the Railway Board, the
railway authorities, to withdraw the
concession, and whether Government
was consulted before the concession
was withdrawn?

Shri S. V. Ramaswami: It is not
with this coir alone but it was a
general question. The station-to-
station rate was withdrawn in view
of certain considerations. Those con-
_siderations were 4 in number. First
of all, we had to increase the income
from the railways; then, there is
shortage of wagon; the cost of opera-
tion has increased and there is also
the need for desisting from diverting
traffic to other modes of transport,
particularly sea transport. These were
the considerations that prevailed with

us.

Shri Kumaran: May 1 know whe-
ther the Government is aware of the
fact that the coir yarn trade was pre-
ferring the rail route because of the
difficulty of getting shipping space
and also because of the fact that if
the yarn is transported by steamers it
gets spoiled and damaged?

Shri S. V. Ramaswami: I would
require notice for that. The point
really is a matter of principle......

Mr. Speaker: If the hon. Minister
wants notice why does he pursue the
matter?

Food Production

1865. Shri Surendranath Dwivedy:
Will the Minister of Food and Agri-
.culture be pleased to state:

(a) the final targets of additional
food production by the end of the
8econd Plan; and

(b) the final targets of food imports
for the period of the Second Plan?
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The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
target of additional food production
by the end of the Second Plan period
has been fixed at 15'5 million tons.

(b) There was provision for the
import of 6 million tons of foodgrains
In the Second Plan. While it is clear
that this figure will be exceeded, no
revised figure for the entire Plan
period has been decided upon. The
quantity to be imported every year
will depend on several factors such
as crop conditions, marketable surplus
in relation to demand, prevailing
prices, world supply position etc.

Shri Surendranath Dwivedy: Re-
garding import, may I know whether
Government have accepted the basis
proposed by the Foodgrains Enquiry
Committee?

Shri M. V. Krishnappa: The basis
that they proposed was that India
would require a total of 3 million
tons per year and we have in our
stocks more than 13 million tons of
foodgrains in buffer stocks and there
is an import programme of nearly
2} million toms. It depends wupon
various factors, the next monsoon,
how it starts and how it behaves and
the next crop itself. All these various
factors have to be taken into con-
sideration.

Shri Surendranath Dwivedy: Aboat
additional food production targets,
may I know whether any extra
amount has been allotted for this
purpose?

Shri M. V. Krishnappa: There is ao
extra amount allotted. The only
thing is that in other Ministries we
have pruned the Budget; but, here, In
the Agriculture Ministry, the money
allotted has been almost kept up.

Shri Ramanathan Chettiar: About
additional food targets various figures
have been given. Some time ago the
figure of 10'5 million tons was given
and now the Deputy Minister has said
that 155 million tons will be the
additional target. May I know which
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is the correct figure? Or, is it bet-
ween 10 and 15 million tons?

Shri M. V. Krishnappa: Both are
correct. In the beginning, it was
decided to have an additional pro-
duction of 10 million tons. Then, the
Planning Commission, the Ministry and
the N.D.C. decided that we must pro-
duce at any cost 15'5 million tons
more. So, the targets were raised.
Therefore, in the beginning it was
stated as 10 million tons; but it was
decided later on to have 155 million
tons. Se, both are correct.
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Dr. Ram Subhag Singh: The hon.
Deputy Minister said that the Gov-
ernment are having a stock of about
1§ million tons and that they will
need between 2 to 3 million tons in
the course of a year. May I know
whether Government have prepared
any plan to meet this shortage by
tapping the unutilised resources of
water supply in this country?

Shri A. P. Jain: Yes; this is one of
our schemes. In fact, generally
speaking, the estimate of the Ascka
Mehta Committee that on the basis of
past performance there may be a gap
of 2 to 3 million tons per year is
correct. Now, we are trying to meet
this gap by stepping up production.
And, one of our main schemes is to
utilise the unutilised portion of the
irrigation potential, to renovate the
irrigation works’ which have been out
of use and to construct new ones.

Shri Yajnik: In view of the fact
that the target of additional produc-
tion has been increased from 10 to 15
million tons, I want to know if all the
component States have agreed to
increase their own food production
State-wise so as to reach the total of
15 million tons; and how much of this
additional increase envisaged in the
Plan has actually been realised in the
course of the last two years.

Shri A. P. Jain: The target of 155
million tons was accepted after the
concurrence of the State Governments.
In the year 1956-BX, the additional
production was of the order of 5 to 8
per cent., which was higher than what
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was envisaged under the proposed
targets. So far as the production of
the year 1957-38 is concerned, hon.
Members are aware that large parts
of the country have been affected by
drought. We have not got the firm
figures; but, it may be that our pro-
duction is comparatively lower in
1957-58 as compared to 1956-57.

Shri §. M. Banerjee: Now that the
targets has been increased from 105
million tons to 156 million tons, may
I know what steps have been taken
to reach this target and whether a
conference of the Food Ministers of
the various States is likely to be held
here?

Shri A. P. Jain: Yes; a number of
conferences have been held between
the Agriculture Ministers of the States
and the Centre and also between the
Agriculture Ministers of the States and
the Planning Commission. The matter
was fully discussed in the last meet-
ing of the N.D.C. where all the Chief
Ministers and the Agriculture Minis-
ters of the States were present. Con-
crete steps have been taken to step up
production.

Shri S. M. Banerjee: I want to know
the particular steps.

Shri A. P. Jain: 1 just now said—
the utilisation of unused potential, the
renovation of the works which have
been out of use, building up new
works, improved seeds, farmyard,
compost, green manure etc.

Shri Panigrahi: Out of the proposed
import of 6 million tons of foodgrains,
may I know what will be the import
of rice and from which countries
besides Burma rice is proposed to be
imported?

Shri A. P. Jain: I will not hazard
any exact figure. But, I can say that
the import of rice has been com-
paratively small. In 1956, I believe
it was of the order of about 8 lakh
%ons or may be a little more. In 1857,
it was about 8 lakh tons.
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An. Hon. Member: In English also.

Mr. Speaker: He may read the Eng-
lish version also.

The Minister for Transport and
Communications (Shri S. K. Patil):
(a) and (b). A statement giving the
required information is laid on the
Table of the Lok Sabha. [See Appen~
dix VIII, annexure No. 25.]

(c) The work is in progress and
every effort is being made to complete
it as early as possible,

Shri C. D. Pande: Provision was
made for this project in the Budget
some four years back and this bridge
is on the national highway. What are
the causes for the inordinate delay?



41681 Oral Answers

Shrl 8, K. Patil: Although it was
passed sometime in 1956, the con-
tractor was not available for one year
—the proper type of contractor who
can do that work. Then foreign ex-
change also was a difficulty. But all
these bottlenecks have now been re-
moved and the work has started. It
will be completed within the Plan
period.
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Shri Tangamani: I find from the
statement that the amount sanctioned
for the construction of this bridge is
Rs. 92:92 lakhs and the amount actu-
ally spent is only Rs. 12:10 lakhs.
‘When only a small amount has been
spent during the last 3-4 years, may
I know whether this project will be
completed before the‘end of the Plan
period?

Mr. Speaker: He said so. Shri
Pande put the same question. He said
that Rs. 92 lakhs had been provided
and only Rs. 12 lakhs had been spent.

Sardar Hukam Singh: Those figures
were given by Shri Hem Raj.

Mr. Speaker: 8o, what is the good of
pursuing the same matter while the
other hon. Members who are nearer
have put a similar question? We occa-
sionally go to Ganga for a bath but
they live on the bank.
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Shri Tangamani: I would like to
know whether it will go into the
Third Plan.

Mr. Speaker: The hon. Minister said
that it would be finished within this
Plan period. That is what I under-
stood.

Balasore-Niigiri Road Line

*1868. Shri K. C. Jain: Will the
Minister of Rallways be pleased to
state:

(a) when lands were acquired for
the construction of the existing Bala-
sore-Nilgiri Road branch line;

(b) whether the owners of the lands
have been paid compensation; and

(c) it not, the reasons therefor?

The Deputy Minister of Railways
(Shrl Shahnawar Khan): (a) to (c).
There is a siding of about 10 miles in
length taking off from Balasore Rail-
way Station on the S.E. Railway to a
Stone Quarry. This siding was con-
structed by Military Authorities dur-
ing War and it was taken over by
the Railway Ministry in 1948. The
required information regarding the
acquisition of the land and compensa-
tion paid to the owners is not readily
available. The information when
reccived from the Ministry of Defence
will be laid on the Table of the House.

Shri K. C. Jena: May I know when
it will be finalised?

Shri Shahnawaz Khan: What is to
be finalised?

Shri K. C. Jena: Compensation.

Shri Shahnawaz Khan: We have
asked for certain information from
the Defence Ministry and as soon as
it comes, we will look into it.

Shri Achar: When will the compen-
sation be paid? That is the point
The property had been taken long ago
but compensation had not been paid.

Shri Shahnawaz Khan: This line
was constructed during the war time
in 1943-44. It was entirely a defence
project. We do not know whether
any compensation was paid or not at
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that time. Presumably, no permanent
compensation was paid and if any
compensation was paid, it was of a
temporary nature. In the estimates
that we have received from the South
Eastern Railway, Rs. 86,000 has been
set aside for permanent compensation
and as soon as we hear from the
Defence Ministry, this amount will be
paid.

Shri K. C. Jena: May I know whe-
ther the line has been abandoned?

Shri Shahnawaz Khan: No, Sir. The
line is still there. It was constructed
as a ballast line and was taken over
by the Railway Ministry in 1948. The
line still operates.

Shri K. C. Jena: May I know
whether it is used these days?

Shri Shahnawaz XKhan: Whenever
we require ballast, it is used.

Shri Supakar: On what date was
the land taken and why is no infor-
mation available from the Defence
Ministry till now?

Shri Shahnawaz Khan: We are
endeavouring to get the information.

Shri N. B. Maiti: For the last fifteen
years, the compensation has not been
paid. Is it a happy position?

Mr. Speaker: He has given his
reply. What is the good of asking
again? Next question.

Import of Fertilizers

*1869. Shri Yajnik: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the amount of foreign exchange
saved on account of restrictions on the
import of chemical fertilizers during
the last 5 years; and

(b) the shortfall in the production
of foodgrains caused by the reduction
in the import of fertilizers and the
estimated cost thereof?

The Deputy Minister of Agriculture
(8hrl M, V, Krishnappa): (a) and (b).
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A statement i8 laid on the Table of
the Lok Sabha, [See Appendix VIII,
annexure No. 26.]

Shri Yajnik: It is mentioned in the
statement that Rs. 10 crore worth of
fertilizers were not imported last year,
How much was imported actually and
how much is sought to be imported
this year?

Shri M. V. Krishnappa: I think this
year the demand is for about 13:4
lakh tons and it goes up to 15:2 lakh
tons in the revised estimates. The
country produces less than 5 lakh tons.
We intend to import about 36 lakh
tons and we shall fall short of the
remaining.

Shri Yajnik: From the figures given
in the statement, it appears that by
spending a rupee on fertiliser import
and spending a rupee of our foreign
exchange, we save about Rs. 2 in
foreign exchange next year in the
import of foodgrains because that is
what we get out of the fertilisers.
May I ask if the total requirement of
the country could not be met by
spending more of foreign exchange on
the import ot fertilizers so that we
can save still more foreign exchange
next year in the import of foodgrains?

Mr. Speaker: Why not import more
fertilizers? That is the question.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): There is no
hon. Member in this House who would
be more anxious than I to import more
fertilizers. The limitation of foreign
exchange is there. In spite of my
efforts, I have not been able to secure
any additional allocation of foreign
exchange for fertilizer imports. So
far as the second part of the question
is concerned it is based on some mis-
understanding. It is not that all the
foodgrains that we are importing are
paid for in terms of foreign exchange.
During the course of the debate on
the Demands of this Ministry, I made
it clear that only a part—a compara-
tively smaller part—of our imports is
paid for in foreign exchange. That is
the rice we get from Burma snd the
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wheat for normal consumption which
we import from sources outside PL
480. All the purchases under PL 480
are paid for in rupees and about 75
per cent. of that is also made avail-
able to us for developmental expen-
diture. I think I gave the figures
that only about Rs. 45 crores of
foreign exchange was spent in the
import of foodgrains in 1956-57 and
Rs. 36 crores or so in 1957-58 as against
imports worth more than Rs. 100
crores. So, it is not that by spending
foreign exchange on the import of
fertilizers we can save expenditure on
foreign exchange spent on the food
imports.

Shri Tyagl: As there is a tendency
among the cultivators to grow more
and more of commercial crops and
reduce food crops, may I know if in
the distribution of ferlilizers any care
is taken or any account is kept as to
how much fertilizers goes towards the
production of foodgrains and how
much towards fruit orchards, etc.?

Shri A. P. Jain: We have not laid
down any proportion. But the hon.
Member has raised a very funda-
mental question. This question was
before the Asoka Mehta Committee
which said that, well, perhaps at some
stage we may have to consider as to
whether we have to lay greater
emphasis on the production of cash
crops or foodgrains, but in the present
stage of shortage of foodgrains we
should not neglect foodgrains. We
have not laid dewn any proportion;
we leave it to the farmers to use
fertilisers as they consider best.

Shri Tyagi: May I take it that in
transferring the plan targets to the
villagers it has not been made com-
pulsory that the villagers shall put
in so much proportion of their lana
under food crop?

Shri A. P. Jain: No, Sir.

Dr. Ram Subhag Singh: May I know
whether it is a fact that by falling
into the trap or allurement of PL 48v
the Government is kifling the initia.
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tive and skill of the farmers in pro-
ducing more?

Shri A. P, Jain: I do not think so..

Shri D. C. Sharma: May I know ix.
any attempts have been made to over-
come this shortage in chemical ferti-
liser; and, if so, what are those
attempts?

Shri A. P, Jain: Only one effort has
been made and that is, we are export-
ing groundnut cakes and the proceeds
of this will be utilised for importing
more fertilizers. Besides, we are
making some purchases through hard
currency from Japan, Italy and France
which is made available by T.CM.

Mr, Speaker: Next Question.

Shri B. Das Gupta: Sir, may
know....

Mr. Speaker: Order, order. The
hon. Member is a little late. I have
called the next question.

Aircrafts without Airworthy
certificates

Shri Bhogji Bhai:
.187.'{ Shri Rameshwar Tantla:

Will the Minister of Transport and.
Communications be pleased to state:

(a) whether it is a fact that many
Indian registered aircrafts are operat-
ing without possessing Airworthy
Certificate; and

(b) if so, what is the number of
such aircrafts?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
No Indian registered aircraft, which
is required to possess a Certificate of’
Airworthiness under the Rules, is
operating without such Certificate. Out
of a total number of 536 Indian regis-
tered aircraft as on 31-12-1957, 307
aircraft were without Certificates of
Airworthiness., This also includes 52
aircraft which were undergoing Certi-
ficate of Airworthiness overhaul and-
152 aircraft which were non-flyable.
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Shri Mohluddin: The question of
making a certificate of airworthiness
compulsory for all was considered and
a draft rule was issued in 1851. It
was very strongly objected to by
private owners. Later, a modified and
mild form of certificate was intro-
duced making it only optional for the
private owners to obtain the certificate.
That offer has not yet been utilised
by the ownmers.

Shri Tyagi: May I take it that aero-
planes can be flown with passengers
without a certificate?

Shri Mohiuddin: No. As I explained,
those aircrafts which carry passengers,
freight, cargo., mail or are used for
international navigation are required
‘to obtain the certificate of airworthi-
ness under the rules. It is obligatory
on them to obtain this certificate.
Only in the case of owners of private
aircrafts, who do not carry passengers,
freight or cargo, it is not compulsory
to obtain a certificate.

Shri Joachim Alva: May I know
whether the greater number of
offenders is in the list of private
operators or in the list of inter-
national and our own Airlines
.operators?

Shri Mohiuddin: There is no ques-
tion of offenders in this respect. All
scheduled operators or non-scheduled
.operators who carry passengers, freight
or cargo are required to get the certi-
ficate of airworthiness and they get
ft. There is no question of any
.offenders in this case. Only in the
case of private operators......

Shri Tyagi: Only they are allowed
to commit suicide.

Shri Mohiuddin: for example....

Mr. Speaker: Hon. Minister need
mot labour that point. When the same
question has been put, he can say
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that the point has already been
answered.

Shrimati Renu Chakravartty: Sir, 1
want to put one guestion.

Mr. Speaker: 1 am really sorry; I
want to finish all the questions.

Shri Yagnik: This is an important
matter. I would like to know on
what grounds......

Mr. Speaker: Order, order. Every
question is important. Is it more
important than T.B. patients? Hon.
Member will see the next question.
It relates to T.B. and Diphtheria in
Delhi.

T.B. and Diptheria in Delhi

+
Shri Kediyan:
*1871 { Shri Rameshwar Tantia:
L Shri Bhog}i Bhai:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that tuber-
culosis and diptheria are on the
increase in Delhi;

(b) if so, the reasons for the
increase; and

(c) what additional steps Govern-
ment proposc to take to check the
increase of these diseases?

The Minister of Health (Shri Kar-
markar): (a) The number of Tuber-
culosis and Diphtheria cases as record-
ed in Delhi during 1957 shows a slight
increase over the previous years.

(b) The increase in the recorded
figure is partly due to (i) over-
crowding and (ii) the better facilities
for detection and recording of cases.

(c) A statement containing the
information is laid on the Table of
the Lok Sabha. {See Appendix VIII,
annexure No. 27.]

Shri Kodiyan: From the statement
I find that various measures are being
taken to check the spread of T.B. and
Diphtheria in Delhi. Is it a fact that
the anti-Diphtheria campaign is not
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‘progressing  satisfactorily due to
paucity of funds; and, if so, may I
know whether Government propose to
allot more funds to carry out this
campaign in a more efficient way?

Shri Karmarkar: Did my friend
refer to B.C.G. Campaign?

Mr. Speaker: No, no; he was refer-
ring to Diphtheria.

Shri Karmarkar: No, Sir. As I said,
against Diphtheria I have given four
categories—prophylactic  inoculation,
isolation of diphtheria cases, disinfec-
fion of houses and so on.

Mr. Speaker: He says, he finds from
the statement that the diphtheria
campaign is not being as progressive
or as intensive as it ought to be for
want of funds.

Shri Karmarkar: The statement does
n-t say anything about it being pro-
gressive or otherwise; it gives plainly
the steps that are being taken. Sir,
in a matter like diphtheria I really
wish that there is greater public
co-operation. It is not as if we can
go to every case, every impending
case or a likely case; but it is good that
the public should take sufficient care
about diphtheria. It is only after a
case occurs that we come on the scene
for treatment, and we generally try
to immunise that by prophylactic
inoculation. But there is one thing.
In any measure of prophylactic inocu-
lation we cannot make it compulsory.
I wish “at the public co-operate with
us by offering to be inoculated in a
greater measure than is done at pre-
sent.

Shri Hem Barua: Is it that the public
are not co-operating with this bene-
ficial scheme or they are not properly
educated about the existence of this
scheme?

Shri Karmarkar: In spite of our
giving them education, I am very sorry
to say that the public are not as care-
ful as they should be in this matter.
We wish that our friends in this
House co-operate with us in this
matter and help us in trying to create
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as much health consciousnesz as
possible. People are much worried
after getting the thing, rather than in
taking preventive measures (Inter=
ruption). It is not that I am casting,
what you call, any aspersion; but that
is exactly giving the state of things
as they are.

Shri Hem Barua: Are any publicity
materials being distributed among the
public calling their co-operation?

8hri Karmarkar: No, Sir. I appre-
ciate the thing and I attach very great
importance to that. We publicise it
by posters, processions and other
things, but our people are a little
slow for wus (Interuprtion). Hon.
Members may listen to me. I wish
there is greater co-operation. It is a
common problem. It is not as if I
am pleading on behalf of the Govern-
ment, and it is not as if my hon.
friends are only interested in hitting
at Government. This is a matter, Sir,
which is of very great importance in
which I rely entirely on the co-opera-
tion of my friends opposite. 1 wish
all of us go round the City and do a
little health propaganda—it is an
important matter. (Interruption).

Mr. Speaker: Order, order. I think
the Question Hour is over.

Shri Yajnik: This is a question of
facts, whether any publicity material
has been issued to the public.

Mr. Speaker: Order, order. I under-
stand hon. Members to be anxious to
see that whenever an epidemic arises
or there is a suspicion that it will
break out into an epidemic, posters
must be pasted in various corners say-
ing that sufficient skill is available in
hospitals, so that the people could
take their suggestions and so on. Is
that kind of publicity through posters
and other things being done?

Shri Kx_mnrkar: That is being done.

Mr. Speaker: In addition, the hon.
Minister wants all the hon. Members
to go round the places during the
holidays and do propaganda for the
prevention of the diseases.
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Shri Karmarkar: That will be very
helptul.

18 hrs.
SHORT NOTICE QUESTION AND
ANSWER

Rise in Price of Foodgrains in

Eastern U.P.
+

Shri 8. M. Banerjee:
Shri Tangamani:

S.N.Q. | Shrl Panigrahi:

No. 16. | Shri Muhammed Elias:

Shri Prabhat Kar:
Shri Khushwaqt Ral:

Will the the Minister of Food ana
Agriculture be pleased to state:

(a) whether the prices of Food-
grains have gone up in the Eastern
Districts of UP.;

(b) if so, whether this is due to
failure of Rabi crop;

(c) the steps taken by Central Gov-
ernment to check the prices and avoid
famine in these districts;

(d) whether subsidised of fgodgrains
are being issued; and

(e) if so, the prices of foodgrains
at subsidised rates?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) and (b).
There has been some rise in the prices
of rice in the Eastern Districts ot
U.P. but the prices of wheat, jowar,
and Bajra have been more or less
steady. It is yet too early to indicate
the position regarding production or
rabi foodgrains.

(¢) There are adequate stocks of
foodgrains and the Central Govern-
ment have offered to meet any fur-
ther requirements of the U.P. Govern-
ment.

-

{(d) and (e). Yes, the (foodgrains
are being issued at the following sub-
sidised wholesale prices:

wheat—Rs. 15 per maund;
gram—Rs. 960 nP. per maund;
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bejhar—Rs. 1138 nP, per maund;
maize—Rs. 10'88 nP, per maund.
Shri 8. M. Banerjee: May I know
whether the recommendation of the
Foodgraing’ Inquiry Committee for the
appointment of a Price Stabilisation
Board has been accepted and, if so,
whether that Board has been formed,
and if not, whether the Board is
likely to be formed soon?

Shri A. P. Jain: TRis question has
hardly any relevance to the main
question.

Shri S. M. Banerjee: It is relevant.
The prices are going up. The hon.
Minister has said that the prices have
gone up, especially the price of rice
in all the States.

Mr. Speaker: The recommendation
was that the prices from time to time
may be watched and the prices may be
controlled when necessary. Is there
a proposal to implement that recom-
mendation made by that Committee?

Shri A, P. Jain: The recommenda-
tion is under consideration. We have
not come to any final conclusion as
yet.

Shri Tyagi: The hon. Minister has
stated that in the eastern districts of
U.P. the price of wheat, jowar and
bajra is stationary. That is a sort of
alarming news, for, the price of wheat
was expected to go down slightly. I
wonder why the price of wheat has
not come down, as the harvest of the
crop is now coming in.

Shri A. P. Jain: This is a somewhat
disquieting phenomenon no doubt but
the prices of wheat, bajra and maize
are considerably lower than what they
were last year.

Shri Tangamani: In view of the fact
that in these eastern districts of Uttar
Pradesh, where there has been a con-
tinuous drought at least in ten out of
the 14 districts, and in view of the fact
that . . .

Mr. Speaker: What is “in view of
the fact”? All views and facts are
known. What is the qQuestion?"



Wit Tangamani: In view of the fact
that theze aress are also rice-eating

Mr. Speaker: Everybosdy knows that
the hon. Member comes from a rice-
eating area.

Shri Tangamani: I have got informa-
tion from these areas . . .

Mr. Speaker: The hon. Member has
not yet come to the question,

Stri Tangamani: May I know what
is the subsidised price of rice, at which
it is being sold in these places?

Shrl A. P. Jain: 1 cannot give the
exact amount of subsidy in each case,

but ..., |

Shri Yajnik: The price at which it
is sold in the cheap grain shops, the
fair price shops.

Shri A. P. Jain: They might be
adding anything between eight annas
and 12 annas per maund over and
above the prices which I have given.

Shrimati Renu Chakravartty: What
is the subsidy on the price of rice?
What is it that the hon. Minister is
saying?

Shri A. P. Jain: I did not say that.

Mr. Speaker: The hon. Members
want to know thc¢ price at which rice
particularly is sold in the fair price
shops, since they say that the prices
have gone up.

Shri A. P. Jain:
what I am saying.

That is exactly

Mr. Speaker: The hon. Minister has
said that it is 8 annas and 12 annas
per maund over and above the prices
mentioned.

Shri A. P. Jain: I said the foodgrains
are being issued at these prices: wheat
at Rs. 15 per maund. gram at
Rs. 960 nP per maund; bejhar at
Rs. 11:38 nP per maund and maize at
Rs. 10'88 nP per maund. These are
the wholesale prices.
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Shri Tangamani: What about rice?

Shri A. P. Jain: I am coming to that.
Now, the retail price has been higher
by eight annas to one rupee over and
above these prices. So far as rice is
concerned, no rice is being sold
through fair price shops.

Shri Yajnik: Any subsidy is given?

Shri Tangamani: No rice is avail-
able in the fair price shops.

Mr. Speaker: The hon. Members
must put questions one after the other.
If all of them put questions together,
nobody can understand what the ques-
tion is. The hon. Minister has
definitely stated that rice is not sold
in the fair price shops.

Shri Yajnik: May 1 know if there
are any fair price shops dealing with
the sale of maize, wheat and other
grains and if these are sold at reduced
prices, may I know what subsidy is
being given to them?

Shri A. P. Jain: There are about
2,000 fair price shops in the eastern
districts of U.P. and all these food-
grains are being sold at subsidised
prices.

Shri Jajnik: At the prices the

hon. Minister mentioned?

Shri A, P. Jain: Yes.

Shri Yajnik: Adding the amount as
expenses?

Shri S. M. Banerjee: The hon.
Minister has stated that the price of
wheat has not gone up, but the
spokesman of the Uttar Pradesh has
said that the price of rice has gone
up by Rs. 2 per maund and the price
of wheat by 12 annas per maund.
May 1 know which statement .is
correct?

Shri A. P. Jain: My statement is cor-
rect.

Mr. Speaker: We will proceed to
the next item.
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WRITTEN ANSWERS TO
QUESTIONS

Nellore Rice

*1852, Shri R, L. Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there has been con-
siderable fall in the movement and
prices of Nellore rice in December,
1957 and January, 1958;

{b) the measures taken by Govern-
ment to reduce the prices; and

(c) whether there have been any
restrictions imposed by Government
on the movement of rice to Madras
State and whether Bank facilities have
been considerably reduced at the
instance of the Government?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) There was
a slight seasonal fall in the price of
rice in Nellore in January 1958 after
the harvest. The movement of rice
by rail from Nellore increased in
December, 1957 and January 1958, and
substantial quantities alse moved by
Toad.

(b) The creation of the Southern
Rice Zone, the Bank credit squeeze,
the introduction of control prices in
Andhra, the requisitioning of stocks,
and the distribution of foodgrains
from Government stocks, are some of
the important measures taken by the
Government to keep down the level
of prices.

(c) The Government of India have
not imposed any restrictions on the
movement of rice frém Andhra Pra-
desh to Madras State. Bank facilities
have to some extent been curtailed.
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Voluntary Service During Strike

*1855. Shri Vajpayee: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether special concessions are
being given to persons who volunteer-
ed to serve the Posts and Telegraphs
Department during the threatened
postal strike in August, 1957 as regards
their recruitment to the clerical and
allied cadre;

(b) if so, what concessions are being
given; and

(c) the number of persons who
volunteered their services and are
likely to be benefited by the conces-
sions?
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The Minister of Transport and Com-
manications (Shri S. K. Patil): (a)
Yes,

(b) (i) The maximum age limit is
relaxed to the extent of five years.

(ii) A pass in all the four prescribed
subjects in the Matriculation Examina-
tion or equivalent examination is not
to be insisted upon but a candidate
should have passed in English in the
Matriculation Examination.

(iii) The total marks secured by a
candidate in the Matriculation Exami-
nation will be reduced to a figure as
out of a total of 400 and a bonus of
25 marks will be given to him.

No. of persois
Volunte=red [ Likely to be select.:d
8,126 | 500

Purchase of American Liberty Ships

Shrimati Ila Palchoudhuri:
Shri S. C. Samanta:

Shri Raghunath Singh:
Shri Daljit Singh:

*1858.

Will the Minister of Transport and
Communications be pleased to state
the progress so far made in negotia-
tions in connection with purchase of
American Liberty ships?

The Minister of Transport and Com-
munications (Shri 8. K. Pati): No
significant progress has so far been
made in the negotiations with the U.S.
Government in connection with the
purchase of some American Moth-ball
ships. The decision of that Govern-
ment in the matter is stil)] awaited.

Accident in Bombay Suburban Railway

*1859. Shri Raghunath Singh: Will
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that four
rear coaches of a suburban train pro-
ceeding from Bombay V.T. to Thana
went off the rails near a level cross-
ing at Matunga on the morning of the
14th March, 1968; and
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(b) if so, what are the causes of
the accident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes. At
about 08'43 hours while No. T/17 Down
Bombay-Thana Multiple Unit Sub-
urban Train was on run, four of its
coaches derailed at Mile 6 /26 between
Matunga and Sion stations on the
Bombay-Kalyan quadruple electrified
section of the Central Railway.

(b) The cause is under investiga-
tion.

Logging Training Centre

*1887, Shri Rameshwar Tantia:
Will the Minister of Food and Agri-
sulture be pleased to state:

.(a) whether it is a fact that a Log-
ging Training Centre has been estab-
lished in Jammu and Kashmir State:
and

(b) if so, where this Centre is
located?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir,
from the middle of March 1958.

(b) At Batote.

Medical Colleges

1872. Shrl Harish Chandra Mathur:
Will the Minister of Health be pleas-
ed to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
some of the medical colleges are not
adequately equipped and are func-
tioning against the recommendations
of the Indian Medical Council; and

(b) if so, what action is being
taken in the matter?

The Minister of Health (Shri Kar-
markar): (a) and (b). It has been
brought to the notice of the Govern-
ment of India that some of the
medical colleges are not adequately
equipped. Most of the colleges are



11669 Written Answers
under the State Governments, Uni-
versities or other bodies and the de-
ficiencies pointed out by the Medical
Council of India are brought to the
notice of the authorities concerned for
suitable action. It may be mention-
ed that a provision of Rs. 715 lakhs
was included in the First Five Year
Plan of the Central Government for
the supply of equipment to the
medical colleges and research institu-
tions. A provision of Rs. 100 lakhs
has also been included in the Second
Five Year Plan of the Central Gov-
ernment, for this purpose. The Gov-
ernment of India also sanctioned the
payment of cash grants amounting to
Rs. 6,71,876 to medical colleges and
research institutions, for the purchase
of equipment during 1957-58.

Famine in Nasik District of Bombay
State

S Shri Jadhav:
*1873.{ shri B. K. Galkwad:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that there
arc serious famine conditions exist-
ing in the whole of the Nasik District
(Bombay State) due to the failure
of Kharif and Rabi crops;

(b) whether it is a fact that there
is a shortage of foodgrains and
fodder; and

(¢) what steps Government pro-
pose to take to meet the situation?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) The State
Government have not reported any
serious famine conditions in the Nasik
District.

(b) No, Sir.
(c) Does not arise.
Baraset-Hasnabad Line

+1874, Shrimat! Renu Chakravartly:
Will the Minister of Raflways be
pleased to state:
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(a) whether the Central Govern-
ment have received a reply from the
West Bengal Government regarding
acquisition of land and the final
alignment of the broad-gauge railway,
from Baraset to Hasnabad; and

(b) whether the construction work
has started?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) Construction work will be taken
in hand as soon ag the possession of
land including homestead area is
handed over to the Railway by the
West Bengal Government,

New Coins for Telephone Machines

Shri Kumaran:
Shri Ramakrishna Reddy:

Will the Minister of Transport and
Communications be pleased to state
whether there is a proposal to make
suitable alterations in the telephone
machines in order to enable people
to use public telephones with the
help of decimal coins instead of two-
anna coins.

*1875.

The Minister of Transport and
Communications (Shri S. K. Patil):
Yes; experiments are being carried
out to convert the existing machines
at the earliest possible date.

Delhi Eleciricity Board

2787. Shri Vajpayee: Will the Minis-
ter of Irrigation and Power bc pleas-
ed to state:

(a) the net profit, if any, shown by
the Delhi City Electricity Board
during 1957-58; and

(b) whether the Board has any
subscribed capital of its own?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) It is not
possible, at this stage, to give the
figures of profit shown by the Delk!
State Electricity Board during the
year 1857-58, as the accounts for that
year have not yet been complied.
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(b) The Board had no subscribed
capital of its own. Its requirements
of capital expenditure were met ex-
clusively from loans granted by the
Central Government,.

Mokameh Bridgoe

2785, [ Shri Ram Krishan:
"\ Shri Kamal Singh:

Will the Minister of Railways be
pleased to state:

(a) the progress of work on rail-
cum-road bridge over the Ganga near
Mokameh;

(b) the amount spent so far on the
work; and

(c) the time by which the work -

will be completed?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) The
overall progress of the work is 65%.
The river training works and the
bridge foundations have been com-
pleted; the erection of the main
girder spans is progressing satistae-
torily—three have already been erect-
ed. Work of the BG/MG Tranship-
ment Yard, including ancillary items,
is also making progress.

(b) The amount spent upto 31-3-58
is Rs. 1134 crores approximately.

(c) The Bridge is expected to be
ready in the latter half of 1959.

G.M.F. Campaign in Orissa

2789, Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the total Central Assist-
ance in the form of short or Jong term
loans and grants to the Orissa Gov-
ernment from the commencement of
the Second Five Year Plan up to
date for the various schemes?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The total
amounts of short term loan, long
term loan and grant sanctioned as
Central assistance to the Governmen:
of Orissa from the commencement of
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the Second Five Year Plan up to-
date (i.e. 1956-57 and 1957-58) are
shown below:—

Short trm Long term Grent
loan loan
Rs.inlakhs Rs. in lakhs Ras, in lakhs

40° 30 13740 9732

The above figures includé Grew
More Food assistance as under:—

Rs.inlakhs Rs.inlakhs Rs, inlakhs
40°30 84°83 14°01
Agricultural College In Annamalat

University

2790. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state what amount was
allotted in the years 1956-57 and 1957-
58 by the Centre for the Agricultural
College in Annamalai University?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): The Central
Government have not rendered any
financial assistance so far to the An-
namali University for their Agricul-
tural College.

Selection Commitiee, Railway
Workshop, Mysore

2791. Shri Siddiah: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that a rep-
resentative of the Scheduled Castes
is represented on the Selection Com-
mittee to select Class IV employees
to the Railway Workshop, Mysore;

“(b) if not, the reasons therefor;
and

(c) the action Government propose
to take in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): {(a) No.

(b) and (c). Instructions to this
effect have not been issued, as the
recruitment of Scheduled Castes 1%
now watched by an officer specifically
entrusted with that responsibility. No
other action appears necessary.
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Safety Inspectors on Railways

2792. Shri Siddiah: Will the Minis-
ter of Railways be pleased to state:

(a) whether there is a proposal to
appoint Safety Inspectors on Indian
Goverpment Railways in the coun-

try;
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(b) if so, the total number of
appointments to be made in each
Zone; and
(c) the number of appointments
reserved for Scheduled Castes,
Scheduled Tribes and Anglo-Indians?

The Deputy Minister of Railways
(Shri Shahnawaz Khan: (a) Yes.

®)

Total No,
Name of Rajlway of appoin ments
to be masde
1. Central . . 21
2. RBastern 13
3. Northern . 28
4. North~Eastern 2
5, North-East-Porntier . 12
6. Southern . © 32
7. South-Bastern . 17
8. Western . 33

(c) Nil, as there is no reservation
in vacancies filled by promotion.

Chicory Plantation

2793. Shri R. Narayanasamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total amount of Chicory
imported annually into India;

(b) whether Government are
aware that a little quantity of Chi-
cory is grown in a few hilly places
here; and

(c) if so, the steps taken to en-
courage this plantation in our coun~

try?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Chicory is
not classified separately in the sea-
borne trade accounts. Belgium and
Netherlands are, however, the two
main countries exporting Chicory to
India. According to the information
obtained from the Embassies of the
said countries, the following quan-
tities were exported to Indiai—

Year

Quaniijty

1951
1952
1953
1954
1955

(Metric tons)

1344
1039

780
1086
1319
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Roasted Chicory imported
during Janusry—September
1957. . . . 1798 thousand lbs.

(b) Yes, Chicory is known to grow
wild at 4,000 to 11,000 ft. elevation.

(c) Chicory has only a limited de-
mand in India. A firm, which applied
for license to import chicory was
advised last year to try to produce
chicory in India in cooperation with
the Directors of Agriculture, Punjab
and Jammu and Kashmir States. It
was also granted a license to import
2,000 1bs. of Chicory seeds.
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Train Derailments

2794. Shri Kumaran: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that derail-
ment of trains occurs very frequently
between Punalur and Shencottah
Stations, especially during rainy
seasons; and

(b) if so, what steps Government
have taken to prevent it?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
number of derailments on this section
during the period 1855-56 to 1957-58.
have been as under:—

Months

No. of derailments in

1955-56 1956-57 1957-58
March Nil 1 2
April Nil 1 .
August Nil 1
Total during the year Nil 3 2

None of the above derailments is
attributable to effects of monsoon on
track.

(b) The question does not arise.
However, during the monsoon and
stormy weather, the line is patrolled
adequately.

Improvement of Kottarakara Railway
Station

2795, Shri Kumaran: Will the Mi-
nister of Railways be pleased to state:

(a) whether the proposal for the
improvement and expansion of the
Kottarakara Station on the Southern
Railway has been finalised;

(b) when will the work be starteq;
and

(c) what is the estimated amount
for the same?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) The
Railway Users’ Amenity Committee
have approved the work of extension
of III class waiting hall and improve-
ments to parking ground. These

have been included in ti;:é Vlis’t 'ot‘
works for 1958-59,
(b) In the later part of 1958-59.
(c) Rs. 10,500]-.

Tourist Visits to Hirakud Dam

2796, Shri Pangarkar: Will the
Minister of Transport and Commu-
nications be pleased to state the
number of foreign tourists who visit-
ed Hirakud Dam during 1957-587

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): 21 foreign
tourists.

Fertilizers for Bombay

2797. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the quota of fertilizers
fixed for Bombay State for the years
1957-58 and 1958-59; and

(b) whether this would meet the
requisite demand?
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mand and the quantities of fertilisers
likely to be supplied are as follows:—
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The Minister of Food and Agricul-

ture (Shri A. P. Jaln): (a) The de-

All figures in tons

1957-58 (Jan. ’§7 to 1958-59
March, 1958)
: Bertilise Demand  Total Demand Qty.

Nam: of the rtiliser qoaaiey Ll to
to be be supplied

supplied
‘Sulphate Ammonia « 1,07,000 91,375 1,20,000 54,000
Urea . 4,663 4,663 6,000 4,500
A. Sulphate Nitrate 8,329 2,419 18,000 15,300
4,000 4,000

Calcium A. Nitrate

(b) The demands willbe mettothe following

of plant

extent (expressed in terms
mjtrogen) ~—
1957-5% 84%
1958-59 $5°%/s
Frult Preservation Industry in
Bombay
92998. Shri Pangarkar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India have sanctioned any amount
during the year 1957-58 for establish-
ing fruit preservation industry in
‘Bombay; and

(b) if so, the amount sanctioned?

The Minister of Food and Agricul-
‘ture (Shri A. P, Jain): (a) No. A
scheme for grant of 7loans to State
Governments for establishment of
large scale fruit preservation can-
neries and small scale fruit preserva-
tion units has been prepared by the
Government of India. The terms and
conditions of loan under thig scheme
-were not acceptable to the Govern-
‘ment of Bombay.

«(b) Does not arise.

nutrient

Tourism in Bombay

2799. Shri Pangarkar: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether the Bombay Govern-
ment have submitted any proposals
for the development of tourism in that
State during 1958-59; and

(b) if so, what kind of assistance is
proposed to be given by the Central
Government for the purpose?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
Government of Bombay have asked

for subsidy for opening tourist
bureaus at Ahemdabad, Rajkot,
Mahabaleshwar, Mangleshwar,

Matheran, Tansa & Vaitarna and also
for a subsidy for the construction of
a low income group rest house at
Ahemdabad. The State Government
have been informed already that it
is not possible for the Government of
India to grant any subsidy for the
tourist bureau at Rajkot. The ques-
tion of granting subsidies for the
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other tourist bureaus is under con-
sideration. As regards the low in-
come group rest house at Ahemda-
bad, it has been suggested that they
may reconsider the necessity to put
up a low income group rest house in
Ahemdabad, keeping In view the
following:—

(1) Hotel and other accommodation
already available for home touristsin
Ahemdabad, and

(2) it the existing accommodation
is inadequate, the possibility of pri-
vate parties putting up cheap hotel
accommodation, in view of the fact
that Ahemdabad is a flourishing town
and the provision of such accommoda-
tion should prove economical in the
long run.

The State Government’s reply is
awaited.

Raiiway Employees

2800. Shri Pangarkar: Will the
Minister of Railways be pleased to
state:

(a) the number of employees on
the Central Railway declared medi-
cally unfit during the years 1956-57
and 1957-58; and

(b) the number of employees who
were retired from service on medical
grounds during the same period?

The Deputy Minister of Raflways
(Shri Shahnawaz Khan):
1956-57 1957-58
(a) 424 653
(b) 127 156

Varanasi-Dohrighat National Highway

2801. Shri Kalika Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) what expenditure has been in-
curred actually during the years 1955-
56, 1956-57 and 1957-58 on the
modernisation and reconstruction of
the National Highway route Varanasi-
Ghazipur-Dohrighat;

(b) what is the actual length in
mileage of the Varanasi—Dohrighat
National Highway;
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(c) whether bridges on this route
will be taken up and completed dur-
ing the Second Plan period;

(d) whether the above route passes
through areas where pressure to the
existing road is considerably great in
times of flood; and

(e) what is the total length of the
parts of this road vulnerable to flood
pressure and what precautions are
being taken to prevent breaches in
future floods?

The Minister of Transport and
Communications (Shri S. K. Patil):
(a) The figures of expenditure during
the three years in question are given
below:

Rs.
1855-56 12,81,746
1956-57 22,07,642
1957-58 5,87,336

(b) 94 miles and 1 furlong.

(c) Three major bridges on
this road are proposed to be taken
up during the Second Five Year Plan,
viz. Bridges across the Gomti, the
Tons and the Ghogra. Work for the
construction of the Tons Bridge has
already been sanctioned and it is
expected to be completed before the
end of the current plan. The designs
and estimates for the other two
bridges are in various stages of pre-
paration and subject to availability of
funds. The work is expected to be
taken up during the course of the
Plan period although it would not be
possible to open the bridges to traffic
before the end of the Plan.

(d) and (e). The requisite infor-
mation is being collected and will be
laid on the table of the Lok Sabha
in due course,

Gaushalas in Assam

2802. Shri Bhagavati: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of Gaushalas sanc-
tioned by the Government of India
for the State of Assam during the
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year 1956-37 for augmenting the sup-
ply of milk in urban areas and breed-
ing better types of cattle under the
Gaushala Development Scheme; and

(b) the number of Gaushalas sanc-
tioned in Assam for 1857-58?

The Minister of Food and Agricul-
tare (S8hri A. P. Jain): (a) One.

(b) One.
Development of Fisheries in Assam

2803. Shri Bhagavati: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what amount has been sanc-
tioned by the Government of India to
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the State Government of Assam for
the organisation of fishermen's co-
operative society and other develop-
ment programme of fishery in Assam
during the first two years of the
Second Five Year Plan; and

{b) whether a Fishery extension
unit is proposed to be established in
Assam for giving technical advice
and assistance to the Fisheries De-
partment and fish farmers of Assam?

The Minister of Food and Agri-
cultare (Shri A. P. Jain): (a) The
following amounts have been sanc-
tioned in 1956-57 and 1957-58:—

(i) For organisation of Fishermen Cooperatives

Year

1956-57
1957-58

Grant Loan (Rs. in lakhs)

Nil Nil "“'

02§

(ii) For Other Development Programvme of Fisheries :

(Rs. in lakhs).

Year Grant Loan
1956-57 0-05
1957-58 150 376

(b) A Fisheries Extension Unit
has already been set up at Gauhati in
March, 1956.

Regional Poultry Farm in Assam

2804. Shri Bhagavati: Will the
Minister of Food and Agriculture be
pleased to stale:

(a) whether any regional Poultry
Farm and Demonstration and Exten-
sion Centre has been approved for
the State of Assam under the Poultry
Development Scheme; and

(b) if so, when and at what place
in Assam it is being established?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) There is
no proposal to set up a Regional
Poultry Farm in Assam, 14 Poultry
Extension Centres have, however,
been allotted to the State under the
All  India Poultry Development

Scheme during the Second Five Year
Plan.

(b) In 1955-56 one Poultry Exten-
sion Centre was set up at Bhoi, while
no centre was set up in 1956-5T7.
During 1957-58 the State Government
proposed to locate five such centres
at Silchar, Panitola, Nowgong, Kar-
peta Road and Barbheta.
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Post Offices in Orissa

2806. Shri B. C. Prodhan: Will the
Minister ¢f Transport and Commmu-
nications be pleased to state the num-
ber of new post offices opened in
Orissa State during the Second Five
Year Plan period so far and the num-
ber of new post offices proposed to be
opened during the remaining period?

The Minister of Transport and
Communieations (Shri S. K. Pa#ll):

(i) Opened from 1.4.56 to

31.3.58. 405
{ii) Proposed to be opened
during the remaining

period of the Second
Plan o
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Passenger Amenities at Gurgaon
Station

2807. Shri Chuni Lal: Will the
Minister of Railways be pleased to
state:

(a) the capacity of waiting rooms
and sheds meant for Pilgrims and
other passengers at the Railway Sta-
tion, Gurgaon (Punjab);

(b) the average number of passen-
gers detraining at this Station in
the peak period of religious festivalg;
and

(¢) the steps proposed to be taken
to provide better passenger amenities
at this Station?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A wait-
ing hall for third class passengers
measuring about 730 sq. ft. and an
Upper Class waiting room measuring
280 sq. ft. exists at Gurgaon Railway
Station. In addition, there is a shed
with an area of 500 sq. ft. which is
used during melas.

(b) The average number of pas-
sengers dealt with during peak
months of religious festivals is ap-
proximately 3200. A maximum of
400 passengers are dealt with on peak

days.

(c) It is proposed to extend the
waiting hall and waiting room and
the work is likely to be taken up in
1958-59.

Indian Agricultural Research Institute

Shri 8. C. Samanta:

2848. Shri Barman:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Agricultural
Research Institute intensified the
research work in fruit culture and
preservation, fundamental genetics,
bacterial diseases of plants, insects
physiology and weed control during
1957-58;

(b) if so0, the results thereof; and
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(¢) whether the result of the re-

search in bacterial diseases of plants .

will be widely published?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (¢). A
statement is placed on the Table of
the Lok Sabha. [See Appendix VIII,
annexure No. 29.]
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Selection of Candidates on Nerthern
Railway

a9 AZET

2812, Shri D. C. Sharma: Will the
Minister of Railways be pleased +to
state: .

(a) how many applications were
received for Class III posts (both
technical and non-technical) from
Scheduled Castes and Scheduled Tri-
best candidates during the years 1955,
1956 and 1957 on the Northern Rail-
way; and

(b) how many candidates were
selected from those communities
during the same period?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
A statement is placed on the Table of
Lok Sabha. [See Appendix VIII,
annexure No. 30.]

Foreign Aid for Health Projects

2813. Shri D. C. Sharma: Will the
Minster of Health be pleased to state:

(a) the amount of aid received from
the Government of U.S.A. during
1957-58 with regard to our ‘Health
Projects; and

(b) the names of those Projects?

The Minister of Health (Shri Kar-
markar): (a) US. § 1,18,80,596-22.

(b) (i) Assistance to Medical
Colleges and Allie® Institutions  in
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India under Indo-U.S. Agreement—
Operational Agreement No. 29;

(ii) Assistance to Orientation Train--
ing Project under Indo-U.S. Agree-
ment—Operational Agreement No. 30;.

(iii) Assistance to National Waler
Supply and Sanitation Programme-
under Indo-U.S.: Agreement—Oper--
ational Agreement No, 25;

(iv) Assistance to National Malaria
Control Programme under Indo-US.
Agreement—Operational Agreement
No. 9; and

(v) Assistance to National Filaria.
Control Programme under Indo-US
Agreement—Operational Agreement.
No. 33.

Qil Sardines

2814. Shri V. P. Nayar: Will . the-
Minister of Food and Agriculture be:
pleased to state:

(a) the estimated catch of oil sardi-
nes in the Kerala Coast in the last.
quarter of 1957 and January 1958, as
compared to other coastal areas and
previous three years; and

(b) how much of the catch could.
be utilised for consumption as food
and how much had to be made into.
(i) oil and (ii) manure?

The Minister of Food and Agricul-.
ture (Shri A. P. Jain): (a) A state-
ment showing the estimated landings.
of oil sardines in Kerala and other
Coastal areas is placed on the Table
of Lok Sabha. [See Appendix VIII
annexure No. 31.]

(b) (i) Separate figures regarding
the distribution of total oil sardines.
consumed as food and utilised as oil
and manure are not maintained ex--
cept in case of Kerala State, Roughly
30 per cent. of the catch is cured; and
only a very limited quantities are-
consumed in the fresh state during
the periods of glut. The bulk is.
utilised for extraction of oil and to
produce Guano or Fish Meal. The
vield of oily is approximately 1/10th-.
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of the weight of the fish and yield of

fish meal is about 1/5th of weight of
fish.

(ii) So far as the Kerala State is
-concerned, out of the total estimated
catches of 147,400 Metric tons of
sardines obtained during the last quar-
ter ending December, 1957, the follow-
ing quantities were used for various
purposes.

(a) For human M. tons.

¢Hnsum rion 89,285
(b) For xtra:tion

olol 39,191
< ) rconverting

int > manurc 18,924

Total 1,474

The entire quantity of catches dur-
ing the previous years i.e. in 1955 and
1856 were more or less used for human
consumption only. But during the
year 1954, there were good catches on
the Malabar Coast and following are

the quantities used for the various
purposes:—
{y For human M. tons,
consumOtipn 39,475.54

(b: For extraction
ol ol 2.474.34
(¢Y For converting

into manire 3,299.12

Toal 21,239 CO

Cancer Institutes

2815. Shri Raghunath Singh: Will
the Minister of Health be pleased to
-state how many Cancer institutes and
Government hospitals are engaged in
curing Cancer in India?

The Minister of Health (Shri Kar-
markar): Three Cancer institutes and
27 Government hospitals hawve special
-facilities for treatment of Cancer.

=

WLE. o WA WMET: AT WO
ey g w97 g T ) O EE
77 zW st K a9 97 AT e
sai usai w1 fgemr fear qr W
7 a1 fagaen?
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Electrification of Railway Statioms

2817. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state:

(a) whether any steps are being
taken for the supply of electric light
to the railway stations on the Southe
ern Railway during 1958-59; and

(b) if so, what are the names of the
stations.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Following stations are programmed
for electrification during 1958-59 on
the Southern Railway:

. Acharapakkam.
. Madurantakam,
. Mailam.
Betamcherla.

. Cumbum.

. Kalikiri.

. Mudigubba.
Pamidi.

. Ponpadi.

. Razampet.

. Bijapur.

. Rukadi.

. Doddeanette.

. Giddanahalli.
. Jannadhatta,

© 0 9 m W s W

b s P s b s
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18. Xavalande.
17. Makidrug.
18. Mandagere.
19, Oddarahalli.

Transit of Malls

2818. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) whether Jodhpur Mail from
Delhi carries Post for Jodhpur;

(b) if not the reason therefore; and

(c) what steps Government propose
to take to route the mail through
this train?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) Yes.

(b) and (c). Do not arise.

Survey of Inland Waterways

f Shri Ghosal:
2819.- ‘Shri B. Das Gupta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the West Bengal Gov-
ernment have submitted any scheme
for survey of inland waterways and
for the purchase of a dredger for the
Ganga-Brahmaputra Water Transport
Board; and

(b) if so, what steps have been
taken so far in this connection?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) No,
Sir.

But the Ganga Brahmaputra Water
Transport Board have included in the
Second Five Year Plan a scheme for
the Survey of inland waterways in
West Bengal and for the construction
of a dredger for West Bengal.

(b) A suitable survey organisation
is being set up for the survey of the
waterways, Construction of the dred-
ger may have to be postponed om
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account of difficulty in finding foreigp
exchange,

Research on Rauwalfia Plant

2820. Shri Rameshwar Tantla: Will
the Minister of Health be pleased to
state:

(a) whether the Government of
India are aware of the research made
on the Rauwalfia Plant by the scien-
tists on the Medical Board of the
Swedish Ministry of Defence; and

(b) if so, whether Government have
obtained the result of the research
from the Swedish Government?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Does not arise.

Store Van and Delivery Clerks on
Railways

2821. Shri Panigrahi: Will the
Minister of Railways be pleased to
state:

(a) whether the Railway Board
have reviewed the scale of pay and
avenues of promotions of store van
clerks and store delivery clerks on
Railways;

(b) it so, what decision has been
taken in the matter; and

(c) whether the decision has since
been implemented?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) It has been decided that Store
Van Clerks and Store Delivery Clerks
should be drawn from Clerks in the
grade of Rs. 80—220.

(¢) The decision has not yet been
implemented on Railways other than
the Eastern Railway.

Establishment of Dairies

2822. Dr. Ram Subhag Singh: Wil}
the Minister of Food and Agricubture
be pleased to state:

(a) whether Government propose
to prepare any scheme for establishing
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dairies in the Steel towns of Durga-
pur, Rourkela and Bhilai;

Written Answers

(b) if so, the nature of the scheme,
and

-

(c) the cost involved in implement-
ing this scheme?

The Minister of Food and Agricul.
ture (Shri A. P. Jain): (a) to (¢), No
milk supply scheme for the Steel
towns of Durgapur, Rourkela and
Bhilai has ben prepared so far. The
possibility of formulating a  scheme
for the Steel towns and securing
foreign assistance for the schemes is
being examined in consultation with
the concerned State Governments and
the F.A.O. respectively.

Manipur Fishermen

2823. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the economic survey
of fishermen’s villages in Manipur has
been completed; and

(b) if so, whether a copy of the re
port of the survey will be laid on the
Table?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b),
No economic survey of Fishermen’s
villages have been undertaken in
Manipur as there are no villages the
inhabitants of which are doing fishing
as profession, to such an extent as to
be called exclusively Fishermens'
villages. However, socio-economic
survey on individual basis was con-
ducted in some important villages
situated near lakes and the report of
this survey will be laid on the Table
of the Sabha.

Selection of Scheduled Caste
Candidates

2824. Shri Siddiah: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Railway Service
Commissions are selecting more can-
didates than the actual number of
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vacancies existing under any category
at any particular time;

(b) if so, the rules under which
they can select and maintain a list of
candidates; and

(c) the number of Scheduled Castes
and Scheduled Tribes candidates and
others selected category-wise with the
dates of selection from st January,
1956 upto 31st December, 1957 and
the number actually absorbed and the
number of candidates who are still in
the panel?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The Railway Service Commissions test
cligible applicants and interview a
sufficiently large number to find those
most suitable. The actual number
suitable may be more than the im.
mediate requirement, but appoint-
ments are offered only to the extent
of vacancies in order of merit. They
have been authorised to follow this
procedure.

(¢) Information is being collected
and will be paced on the Table of the
Lok Sabha.

Import of Foodgrains

2825 ) Shr! Bhagavati:
\ Shri Basumatari:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of damaged food-
grains landed at various ports in 1957
out of the imported -cargo;

(b) the quantity of damaged food-
grains and sweepings collected in the
storage godowns in 1957; and

(c) what percentage of such quan-
tity as is unfit for human consump-
tion has been disposed of for use as
cattle or poultry feed, manure or for
starch making and what quantity has
been destroyed in 1957?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) About
6,567 tons.

(b) About 1,155 tons.
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(¢) The quantities referred to are
indicated below:

Tons.
(i) Cattle/poultry feed.
or manure. 254
(ii) Starch making. 2,715
(iii) Destroyed (i.e.
dumped). 2

Items (i) and (ii) work out to about
883 per cent. of the quan'ities shown
in (a) and (b) above.

Seminar on Agriculture and Food
« Prices

Shri S. M. Banerjee:
2826, { Shri Tangamani:
Shri Prabhat Kar:

Will the Minizter of Food and Agri-
culture be pleased to state:

(a) whether an Asian seminar on
Agriculture and Food Prices was held
a! Delhi in March, 1958; and

(b) if so, what
taken?

decisions were

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) FAO/
ECAFE Centre on Policies to Suppor’
and Stabilise Agricultural Prices and
Incomes in Asia and the Far East was
held in New Declhil between 21st
March, 1958 to 3rd April, 1958.

(b) A statement is placed on the
Table of Lok Sabha. [See Appendix
VIII, annexure No. 33.]

Procurement of Rice in  States

2827. Shri N. R. Munisamy: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether any instructions have
been issued to State Governments as
to the method and manner of procu-
rement of rice within their States:

(b) it so, what are they; and

(c) what is the es'imated demand
for foodgrains in the current year
due to failure of rain?
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The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) No. Sir.

)
(b) Does not arise.

(c) It is difficult to assess separate.
ly the demand for foodgrains caused
by the failure of rain.

Light on Barsi Railway Station

2828. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether Government are aware
that there is not sufficient light on
Barsi Railway Station;

(b) whether it is a fact that there
were so many complaints in this res.
peet; and

(¢) if so, the reasons for the delay
in providing sufficient light?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) on Barsi
town station 11 high power Petromex
and 6 keroscne lamps have been pro-
vided and this arrangement is con-
sidered adequate;

(b) No public complaints have been
reccived regarding inadequacy of
fights on Barsi town station.

(c) Does not arise.

Paddy in Andhra

2829. Shri R. L. Reddy: Will the
Minister of Food and Agriculiure b2
pleased to state whether large stocks
of paddy in Nellore District, Andhra
PPradesh are available and that the
off-tuke to Madras city and  other
marke‘s in Madras State, is not satis-
factory?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Substantial
stocks of paddy arc reported to be
available in Nellore District and
movement to Madras during recent
weeks is stated to have declined ‘o
some extent.
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Consumption of Vanaspati Glee

2830. Shri Ghosal: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether Government have got
any statistics regarding approximate
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consumption of vanaspat{ ghee State.
wise; and

(b) if so, the details thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b):
Figures of approximate consumption
of vanaspati in different States during
1957 are as under:—

State

(In thousand tons)

Andhra Pradesh 37
Assam 8-3
Bihar 21°3
Bombay . B 50°0
Kerala . . . . . . . 08
Madhya Pradesh . 16-3
Madras . . . . . . . . 9-9
Mysore . o . 50
Orissa . . 40
Punjab . . . . . N o 39-0
Rajasthan . . 137
Uttar Pradesh s1-8
West Bengal . 32-2
Delhi . . . . 26-3
Himachal Pradesh Tripura, Pondicherry and

Andaman & Nicobar Islands . . 03

ToTAL __;8_2—6—

Passenger Amenities (b) and (c¢). To accommodate thre:

2831, Shri N. R. Munisamy: Will
the Minister of Raillways be pleas-
ed to state:

(a) whether it is a fact that an ad-
ditional air-conditioned coach was
attached to the Frontier Mail from
Delhi main on the 16th March, 1858;

(b) if so, what is the reason; and

(c) how many passengers travel-

led in that coach?

The Deputy Minister of
(8hri Shahnawaz Khan):

Railways
(a) Yes.

passengers from Delhi for whom re
servation of berths had already been
made from Delhi to Bombay Central
in the Amritsar-Delhi-Bombay Cen-
tral air—conditioned coach; but which
were utilised, by mistake, by the
Amritsar staff for three other passen-
gers.

Movement of Rice to Kerala

2832. Shri Elayaperumal: Will the
Minister of Railways be pleased ‘o
state what quantity of rice was moved
into Kerala from Madras from 1st
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January, 1958 upto
1958?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): 2,979 Metre
Gauge wagons and 4 Broad Gauge
wagons were loaded with rice from
stations in Madras to stations in
Kerala during the period 1st January,
1958 to 28th February, 1958.

28th February,

Fair Price Shops in Madras

2833. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total number of
fair price shops at present in the
Madras State; and

(b) how many out of these are in
Madras city?

The Minister of Food and Agricul-
ture ¢Shri A. P. Jain): (a) 588 fair
price shops are at present functioning
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in Madras State excluding Chingleput,
North Arcot, Salem and Tiruchirapal-
ly districts. Information relating to
these districts is being collected.

(b) 210 shops.

Rallway Protection Force

2834. Shri Elayaperumal: Will the
Minister of Raflways be pleased to
state:

(a) whether there was any quota
reserved for Scheduled Castes and
Scheduled Tribes in the Railway Pro-
tection Force, Southern Railway
in the year 1957-58;

(b) if so, how many people were
selected; and

(c) what are the requisite qualifi-

cations for recruitment in the Rail-
way Protection Force?
The Deputy Minister of Railways

(Shri Shahnawaz Khan): (a) Yes.

(b)

Scheduled Scheduled

Class III

Class IV

©

Categories.

Castes.  Tribes.

s 2

75

Qualifications.

Sainiks .

Sub- Inspectors(Gr. II).

—

Education—Must be literate s.e., must be able to
read and write with ease at feast one regiona}
language.

Height—Must be s’ 6” (relaxable to 5° 5 in case
of persons whose age is 18 to 20 years).

Chest—Must be 32" unexpanded and 34” expanded
(relaxable to 30" unexpanded and 32” expanded
in case of persons whoseageis 18 to20years.)

Age—Must be 18 to 25 years (relaxable to 36
years in case of ex-Military men).

Hillmen and other classes specially exempted
must not be less than s’ 4" in height.

Bducation—Must have passed Intermediate or
equivalent examination froma recognised Insti-
tution,

Height—Must be s’ 6” (relaxable to 5 4” in
cases of Hillmenand other exempted classes).

Chest—32** unexpanded.
Age—Must be between 19 and 24 years.
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Post Offices

2835, Shri Elayaperumal: Will the
Minister of Transport and Communi-
cations be pleased to s'ate how many
Post Offices are functioning in private

buildings in Trichy District Madras
State?

The Minister of Transport and
Communications (Shri S. K. Patil):
83 Post Offices are functioning n
privtae buildings in Trichy District,

Kalavati Children’s Hospital, Delhi

2836. Shri Ramakrishna Reddy: Wil
the Minister of Health be pleased lo
state:

(a) whether there have been any
complaints about the non-installa-
tion of a telephone in Kalavati
Children’s Hospi‘al in Delhi; and

(b) if so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) Does not arise.

The telephone authorities have.
however, promised to instal a tele-
phone on a priority basis.

Oilseeds

2837. Shri Pangarkar: Will the
M nister of Food and Agriculture be
pleased to state:

(a) whether any steps have been
taken by the Government of India
in stepping up production and eX-
port of oilseeds; and

(b) if so, the results

achieved so
far?

The Minister of Food and Agricnl-
ture (Shri A. P. Jain): (a) and (b).
A statement indicating the position is
placed on the Table of Lok Sabha. [See
Appendix VIII, annexure No. 34.]

Disposal of Representations from
Rallway Employees

2838. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state the number of representations
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received from  Railway employees
which are pending before the General
Manager and Divisional Superinten-
dent of the Northern Railway for
over one year?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Number of
representations pending for over nne
year with:

(1) General Manager: 32;

(ii) Divisional Superintendents:
Information is being collected
and will be laid on the Table of
the Sabha.

National Highways

2839, Shri Daljit Singh: Will  the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any new National
Highways are ‘o be constructed in
Himachal Pradesh in the Second Fi.e
Year Plan; and

(by 1f so. the details thereof?

The Minister of Transport and
Communications (Shri S. K. Patil):
(a) and (b). No new National High-
ways are proposed to be included in
the approved system but work of
constructing a motorable road beyond
Narkanda on the  Hindustan-Tibet
Road, alrcady classified as Na'ional
Highway No. 22, will remain in pro-
gress and about rupees one crore are
expected tosbe spent during the Second
Five Year Plan period.

National Highways

2840. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be plcased to state:

(a) whether any new National .
Highways are to be constructed in
Second Five Year Plan in Punjab;
and

{b) if so, the details thereof and
the amount proposed to be  spent
thereon?
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The Minister of . Transport . and
Communications (Shri S. K. Patil):
(a) and (b). While no new National
Highways are proposed to be included
in the system of National Highways in
Punjab State, it is proposed to con-
struct some bye-passes round towns
on the roads which have already been
classed as National Highways. The
Cost of these works is estimated at
Rs. 29°26 lakhs,

Senlor Superintendent Posts in
P. & T. Department

2841, Shri Ghosal: Will the Minis-
ter of Transpor! and Communications
be pleased to sta‘e:

(a) how many senior Superinten-
dents’ posts have been created sincc

1851 in Post and Telegraph Depart-
ment;

(b) what is the total extra expen-
diture involved up-to-date; and

(c) how many new posts are still
under contemplation®

The Minister of
Communications (Shri
(a) Two.

Transport and
S. K. Patiy:

(b)Y Rs. 50,000 approximately.
(c) One.
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Sugar.cane

2843. Shri R, Narayanasamy: Will
the Minister of Food and Agriculture
be plcased to state what is the pro-
gress made so far with regard to the
cross-breeding of sugarcane with
sorghum at the Experimen‘al Station
at Coimbatore, Madras State?

The Minister of Food and Agri-
culture (Shri A. P. Jain): The first
crosses between sugarcane and sor-
ghum were made at the Sugarcane
Breeding Institute in 1929. These
crosses were effacted several times
using different species and varieties
of Sorghum, including  African,
American and wild Indian types.
Many genuine hybrids were obtained
in some of these crosses, most of
them being low yielding ones. Even
the best of them could not compete
with other Co. canes in the yield per
acre and sugar contents. They could

not, therefore, reach commercial
status.

Development of Animal Husbandry
in Himachal Pradesh

2844. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the nature of the
schemes approved and sanctioned by
the Central Government for Himachal
Pradesh for the development of ani-
mal husbandry and Veterinary care
during the Second Five Year Plan?

L e At
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The Minister of Food and Agricul-
ture (8hri A. P. Jain): The details of
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the Schemes and the Plan provision
in respect of them are as follows:—

Name of the Scheme

Plan ceiling
during the
2nd Five
Year Plan.

(Rs. in lakhs).

1. Cattle Breeding 8.48
2. Cross Breeding of Indigenous cattle . . . . 1°34
3. Poultry scheme 2-46
4. Sheep Breeding scheme 573
s. Opening of new hospital 4-29
6. Veterinary education .29
7. Eradication of Rinderpest 2-69
8. Key Village Scheme 2:39
9. Emblishment‘ of the offices of Assistant Animal Hus-
bandry Officers at Nahan and Chamba . . . 1-24
10. Disease Investigation Scheme ‘49
11. Goat Breeding Scheme 1-36
ToTAL . 30-76

Increase in Dearness Allowance to
Railway Employees

2845, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Gov-
ermnment have announced increase in
dearness allowance to the  Railway
employees drawing a basic pay not
exceeding Rs. 300/- per month; and

(b) if so, the number of employeec
to be benefited by it?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes.

(b) Information is being collected
and will be laid on the Table of the
Sabha.

Lebong Post Office in Darjeeling

2846. Shri Manaen: Will the Min-

ister of Transport and Communi-
cations be pleased to state:
(a) whether it is a fact that the

Lebong Post Office in Darjeeling
within the Cantonment area and in
the close proximity of a large num-
ber of tea gardens has been closed;
and

(b) if so, the reasons therefor?

The Minister of Transport and
Communications (Shri S. K. Patil):
(a) Yes, temporarily from 24-6-57.

(b) The departmental building
housing the post office was declared
unsafe by the C.P.W.D. due to deve-
lopment of a big crack in the hill just
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above the building and no other suit-
able rented building could be secured
for locating the office. Efforts, how-
ever, continue to be made to secure a
suitable rented building for re-open-
ing ‘the office,

Fruit Production in Punjabd

Shri Daljit Singh:

47 {Shﬂ Hem Raj:

Will the Minister of Food and Agrl.
culture be pleased to state:

(a) the nature of the scheme chalk-
ed out for the development of fruit
production in  Punjab for the year
1958-59; and

(b) the amount of assistance to be
given in this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The
scheme for the development of fruit
production is in  progress in the
Punjab since 1857-58. Long term
loans @ Rs. 300/- per acre and short
term loans @ Rs. 15/- per acre are te
be given to fruit growers for planting
of new orchards and for rejuvenating
old orchards, respectively.

50 per cent. of the expenditure on
additional staff for implementing the
scheme and for giving technical advice
to fruit growers is to be borne by
the Centre.

(b) The Working Group of the
Planning Commission have allocated a
sum of Rs. 9:00 lakhs as long-term
loan and Rs. 0-70 lakhs as subsidy
for 1958-59, A sum of Rs. 300 lakhs
has also been allocated as short-term
loan for all the States.

The exact amounts of loan and sub-
sidy will be known on receipt of de-
tailed proposals for 1958-59 from
Punjab Government.

Quarters for Railway Employees

2848. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) how many quarters for Railway
employees are proposed to be cons-
tructed on the Northern Railway
during 1988.59; and -
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(b) the amount sanctioned to be
spent on this scheme on this Railway
for the year 1958-587

The Deputy Minister of Railways
(Shrt Shahnawaz Khan): (a) 2586.

(b) Rs. 70 lakhs approximately.

Railway Accident between Lasur and
Ellora Stations

2849, Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether it is a fact that there
was an accident between Lasur and
Ellora Stations to No, 808 Up Goods
train on the 8th March, 1958;

(b) if so, the causes thereof; and

(¢) the total loss and damages to
Railway property?

The Deputy Minister of Raflways
(Shri Shahnawar Khan): (a) At
about 0350 hours on 8th March, 1958
while No. 808 Up Goods train was on
run between Lasur and Ellora Road
Stations, 18th wagon from the Engine
derailed at mile 54/7-8. This in turn
led to the subsequent derailment and
capsizing of 15 other vehicles on the
train.

(b) The derailment of the 18th
wagon was due to the shifting of
sugar crusher roller loaded in the
wagon, which had not been properly
secured,

(c) Rs. 92,650.

Soil Erosion in States

2850. Shri Hem Raj: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) which of the States are mostly
affected by soil erosion;

(b) which of them have completed
their legislation on the subject; and

(¢) the grant proposed by the
Centre to the States for soil conser-
vation during 1958.59, State-wise?

The Minister of Food and Agrieul-
ture (Shri A. P. Jain): (a) The States
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mostly affected by soll erosion are
Andhra Pradesh, Bombay, Madras,
Mysore, Rajasthan, Madhya Pradesh,
Kerala and Unlon  Territory of
Himachal Pradesh. Certain parts of
Bihar, Orissa, Uttar Pradesh, Punjab,
Assam, Jammu and Kashmir and
West Bengal are also affected.

(b) Suitable legislation has already
been enacted by Andhra Pradesh,
Bombay, Madhya Pradesh,  Madras,
Punjab, Orissa, Uttar Pradesh, Kerala
and Himachal Pradesh. The matter
is under consideration in the other
States.

(c) The grants proposed tentatively
for the various States are as under:—

Name of States. Rs. in lakhs,
1. Andhra Pradesh 666
2. Assam 115
8. Bihar 927
4. Bombay 28-78
5. Jammu and Kashmir 265
6. Kerala 0-56
7. Madras 3-87
8. Madhya Pradesh 818
9. Mysore 841
10. Orissa 5'89
11, Punjab 344
12. Rajasthan 2:48
13. West Bengal 277
14, Uttar Pradesh 4:59
15. D.V.C. 4-30*

Total: 93-00

The expenditure in Union Territor-
ies is met from the area budgets,

Promotions on Rallways

2851. Shri Dalfit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether Northern Railway per-
mit accelerated promotion to educat-
ed unskilled workmen of Carriage
and Wagon Branch to semi-skilled
Cadres and subsequent training in
Train Examiners course; and
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(b) whether similar opportunities
are given on other Indian Govern-
ment Railways?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) No.

(b) Information is being collected
and will be laid on the Table of the
Sabha.

Primary Health Centres in Punjab

2852, Shri Daljit Singh: Will the
Minister of Community Development
be pleased to state:

(a) whether any amount has been
sanctioned to the Government of Pun-
jab for the establishment of the pri-~
mary health centres in the National
Extension Service and the Community
Development Projects;

(b) if so, the total amount sanc-
tioned; and

(c) the names of places where pri-
mary health centres have been
opened?

The Minister of Community De-
velopment (Shri 8. K. Dey): (a) Yes,
Sir.

(b) and (c). The information is be-
ing collected and will be placed on
the Table of the House, when received.

frfa qwweta dor | Terwer oY
ey

ey} ot ®wo wo g : =
fawr€ witx fage 5ft ag aa A wr
Lol

(%) feda duadfa dvomr &
wa af ferft feard aemd g
&

(®) At & A g
wt & wCIAR & vaw Qv @ feed
gy fr 7 faar §efY; WX

*Subject to approval of Planning Commission.
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Fair Price Shops in Orissa

2854, Shrl Kumbhar: Will the Min-
ister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Ques'ion No, 1280 on the
14th March, 1958 and state the names
and places where the fair price shops
are Jocated in Orissa?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The infor-
mation is being collected from the
State Government and will be laid on
the Table of the Sabha when available.

Co-operative Sugar Factories in
Madras

2855. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any amount of money
has been advanced to the Madras
Government so far towards the sett-
ing up of co-operative sugar facto-
ries in that State;

(b) if so, to what extent; and

(c) if not, the reasons therefor?

The Minister of Food and Agrieul.
ture (Shri A. P. Jain): (a) and (b).
Yes, Sir. An amount of Rs. 35 lakhs
has so far been advanced by the
Central Government to the Madras
Government for contribution towards
the share capital of the three co-
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operative sugar factories in the State
as detailed below:—
Ras,
(1) North Arcot Co-ope-
rative Sugar Mills,
Vellore, Distt. North
Arcot, .
(2) Amaravathi Co-ope-
rative Sugar Mills -
Ltd,, Udamalpet,
Distt. Coimbatore
(3) Madurantakam Co-
operative Sugar Mills
Ltd., Maduranta-
kam, Distt. Chingle-
put. ..

10 lakhs

15 lakhs

10 lakhs

Total 35 lakhs

(c) Does not arise.

Primary Health Centres in Madras

2856. Shri Elayaperumal: Will the
Minister of Community Development
be pleased to state:

(a) whether any amount has been
sanctioned to the Government of
Madias for the establishment of pri-
mary health centres in the National
Extension Service and the Commu-
nity Development Projects;

(b) it so, to what extent; and

(c} the names and the places where
primary health centres have been
opened?

The Minister of Community Deve-
lopment (Shri S. K. Dey): (a) Yes,
Sir.

(b) The Central Government has
so far sanctioned an amount of
Rs. 18,02,280.

(e¢) A list giving the names of the
places where Primary Health Centres
have been opened is placed on the
Table of the Lok Sabha. [See Appen-
dix VIII, annexure No. 36.]

Gosbala Development Schemes in
Himachal Pradesh

2857. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of money spent in
connection with  Goshala develop-
ment schemes in Himachal Pradesh



11713 Written Answers

during 1857-58 under the Second Five
Year Plan; and

(b) the nature of work undertaken
with the help of these funds?

The Minister of Food and Agricul-
ture (Shrt A. P. Jain): (a) No
Goshala Development Scheme  was
sanctioned in  Himachal Pradesh
during 1957-38.

(b) Does not arise.

Cattle Shows in Himachal Pradesh

2858, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of cattle shows
arranged so far in Himachal Pradesh
under the Second Five Year Plan;

(b) the names of places where these
shows were arranged;

(c) the nature of prizes given in
these shows; and

(d) the amount of
thereon?

The Minister of Food and Agricul.
ture (S8hri A. P. Jain): (a) to (d).
One Regional Cattle 8how organized
by the All-India Cattle Show Com-
mittee was held at Chamba in Hima-
chal Pradesh in October, 1857. The
total cost of the show was Rs. 76,125.
Cash prizes worth Rs. 14,595 were
awarded in addition to challenge cups
and minijatures.

money spent

The Administration in addition
organised some Cattle Shows. The
information regarding these will be
laid on the Table of the House as soon
as It i available from the Adminis-
tration.

Family Plamning

2859 f Shri Daljit Singh:
* \ Shri Chuni Lal:

Will the Minister of
pleased to state:

(a) whether it is a fact that the
Director General of Health Services
hes received sample of a medicine
“stopocane” for birth control; and

Health be
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(b) if so, whether Government pro-
pose to use it in family planning
centres?

The Minister of Health (Shrl Kar-
markar): (a) Yes,

(b) The sample of stopocane 18
under investigation to determine its
exact composition, effectiveness and
harmlessness. If found satisfactory,
it will be included in the approved
list of contraceptives recommended
for use by the Family Planning
Centres.

Railway Rolling Stock

2860. Shri Hem Raj: Will the Min-
ister of Rallways be pleased to state:

(a) the number of wagons, coaches
and locomotives in working condition
on the Kangra Valley Section of the
Northern Railway at present; and

(b) how many are in the damaged
condition?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)

Wagons .. 63

Coaches .. 54

Locomotives oo

(b) None. The following are

undergoing  scheduled periodical
overhaul in shops.

Wagons .. 9

Coaches

Locomotives o2

Cattle Census in Manipur

2861. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the cattle census
undertaken in Manipur has been com-
pleted and returns submitted by the
Manipur Administration; and

(b) if so, the main features of the
report and the amount of money
spent on the work?

The Minister of Food and Agricul.
ture (Shrt A. P. Jain): (a) Yes, Sir.
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(b) The census data collected in
1857 covered the enumeration of
live-stock and poultry. The figures
under these are as follows:—

(1) Cattle Number
Males over 3 years 90,853
Females over 3 years 96,052
Young stock 80,817

Total 2,687,122

(2) Buffaloes
Males over 3 years 18,208
Females over 3 years 22,848
Young stock 16,239

Total 52,295

(3) Steep 1,578

(4) Goats 12,621

(5) Horses and Ponies 213

(6) Pigs 82,298

Total live-stock 4,16,727

(7) Poultry

(a) Fuwls 7,42,760
(b) Ducks, 30,681
(c) Others . 12,068
Total Poultry 7,85,509

The expenditure incurred was

Rs. 5,208:44 nP.
Reservation Facilities on Raflways

2862. Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether it is a fact that a

bogie for Viramgaon is  specially
attached to  Calcutta-Bombay Mail
via Nagpur;

(b) it so, whether there is anv
reservation arrangement for that
bogie;

(c) if not, the reasons therefor;

(d) whether it is a fact that there
have been many representations
demanding such reservation arrange-
ment; and

(e) it so, what action Government
have taken in the matter?

The Deputy Minister of Raillways
(Shri Sbahnawas Khan): (a) Yes. A
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through II1 class coach serv.ce is
provided between Viramgam and
Howrah.

(b) 25 IIT class seats are available
for reservation by passengers at
Howrah 48 hours in advance of the
commencement of journey.

Arrangements have also been made
to set apart 30 III class seats for
advance reservation from Viramgam
with effect from 1st May, 1958

(¢) Does not arise.

(d) A few such requests were ye-
ceived.

(e) Reservation facilities have sitce
been provided as stated in reply to
part (b) above.
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Telephone Connections

2865, Shri Manaen: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether a large number oi
applications for telephone connections
are pending for a long time in the
districts of Darjeeling and Siliguri;

(b) if so, the reasons therefor;

(c) whether outlying areas in Dar-
jeeling ar2 not given telephone ron
nections unless heavy charges are
paid; and

(d) if so, the reasons therefor?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) 830 applications are pending in
Darjeeling and Siliguri Districts.

(b) Lack of spare capacity in the
Telephone Exchanges.

(¢) At Darjeeling, telephones 1ncat-
ed within a radial distance of 3
miles from the exchanges are charged
at Rs. 288 per annum. For distanees
exceeding 8 miles but not exceeding
4 miles additional charge of Rs. 38
per annum, is levied for every half
mile or part thereof. For distances
exceeding 4 miles rent is charged at
special rates worked out on the cost
involved in giving the connectior.
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(d) Nomnally in an exchange area
most of the telephone subscribers are
situated within a radial distance of 38
miles or at the most 4 miles. The
construction costs involved for giving
connections get distributed. The rates
upto a distance of 4 miles from the
exchange have thus been fixed on an
average basis, For longer distances
special construction has to be under-
taken for individual subscribers and
charges have consequently to be re-
gulated in accordance with the ex-
penditure ncurred for a particular
connection.
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PAPERS LAID ON THE TABLE

NOTIFICATION ISSUED UNDER ESSENTIAL
Commoprres AcCT

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Sir, on be-
half of my colleague, Shri A. M.
Thomas, I beg to lay on the Table,
under sub-section (8) of section 3 of
the Essential Commodities Act, 1955,
a copy of each of the following Notifl-
cations:—

(1) G.S.R. No. 217, dated the 7th
April, 1988.

(2) G.SR. No. 218, dated the 8th
April, 1958, making certain fur-
ther amendment to the Punjab
Rice (Movement Control)
Order, 1957.

(3) G.S.R. No. 219, dated the 8th
April, 1958, making certain
amendment to the Amritsar
and Gurdaspur Districts Rice
(Export Control) Order, 1957.

(4) G.S.R. No. 241, dated the 15th
April, 1958, making certain
further amendments to the
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Bombay, Wheat (Movement
Control) Order, 10856

(8) G.S.R. No. 241, dated the 15th
April, 1958, making certain
further amendment to the In-
ter-Zonal Wheat Movement
Control Order, 1957.

{Placed in Library. See No. LT-874/58]

ESTIMATES COMMITTEE
SIXTEENTH AND TWENTY-FIRST REPORTS

Shri Morarka (Jhunjhunu): On be-
half of the Chairman of the Esti-
mates Committee, I beg to present
the following Reports of the Estimates
Committee:

(1) Sixteen the Report on the Minis-
try of Education and Scientific
Research in respect of National
Archives of India, Departments
of Archaeology and Anthro-
pology, Museums, National Gal-
lery of Modern Art and National
Library, Calcutta.

(2) Twenty-first Report on Plann-
ing Commission.

PUBLIC ACCOUNTS COMMITTEE
FourTR REPORT

Shri T. N. SBingh (Chandauli): I
beg to present the Fourth Report of
the Public Accounts Committee on
the Appropriation Accounts (Rail-
ways), 1954-55 and Audit Report,
1956.

BUSINESS OF THE HOUSE
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With your permission, I rise to
announce that that Government busi-
ness in this House for the week com-

mencing Monday, 28th April will
consist of—

(1) Consideration of any item of
business carried over from today's
order paper.

(2) Consideration and passing of—
The Bombay, Calcutta and

Madras Port Trusts (Amendment)
Bill; .

The Hyderabad Securities Con-
tract Regulation (Repeal) Bill;

The Indian Stamp (Amend-
ment) Bill;

The Central Sales Tax (Second
Amendment) Bill
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(Second Amend-
ment) Bill

(3) Discussion and voting on the
Demands for Excess Grants (General
Budget) for 1954-55.

(4) Consideration and passing of—

The Mines and Minerals (Re-
gulation and Development)
Amendment Bill;

The Rice Milling Industry (Re-
gulation) Bill;

The Employees Provident Funds
(Amendment) Bill.

(5) Discussion on the following
subjects will also come up on the
dates and at the time mentioned:—

(i) Annual Report of the Hin-
dustan Shipyard Private Ltd. for
the year 1956-57 on a motion to be
moved by Shri Diwan Chand
Sharma on Monday, the 28th
April at 3-00 p.m.

(ii) Report of the University
Grants Commission for the period
December, 1953 to March, 1957
on a motion to be moved by Shri
H. C. Mathur and others on
Tuesday, the 29th April at 4-00
pm.

(iii) The Report of the ad hoc
committee on the compensation
to be paid on the nationalisation
of the Kolar Gold Field and
Mines on a motion to be moved by
Shri J. M. Mohammed Imam, on
Wednesday, the 30th April, at
4-00 p.m.

(iv) Scientific Policy Resolution
of the Government of India dated 4th
March, 1958 on a motion to be moved
by Shri V. P. Nayar and others on
Thursday, the ist May at 400 p.m.

*CENTRAL SALES TAX (SECOND
AMENDMENT) BILL

The Deputy Minister of Economic
Affairs (Shrimatt Tarkeshwari
Sinha): I beg to move for leave to

*Published in the Gazette of India Extraordinary Part II Section 2, dated

26-4-58,
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Committee
introduce u Bill further to amend the
Central Sales Tax Act, 1956.
Myr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Central Sales Tax Act, 1956

The motion was adopted.

+Shrimati Tarkeshwari Sinha: 1
introduce the Bill.
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*INDIAN STAMP (AMENDMENT)
BILL

The Deputy Minister of Economic

Affairs (Shrimati Tarkeshwari

Sinha): I beg to move for leave to
introduce a Bill further to amend the
Indian Stamp Act, 1899.

Mr. Speaker: The question is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Indian Stamp Act, 1899.”

The motion was adopted.

+Shrimati Tarkeshwari Sinha: I
introduce the Bill.

BUSINESS ADVISORY COMMITTEE
Twenty-fourth Report

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Twenty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 25th
April, 1958."

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-fourth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 25th
April, 1958.”

The motion was adopted.
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INDIAN OATHS (AMENDMENT)
BILL

The Deputy Minister of Law (Shri
Hajarnavis): I beg to move:

““That the Bill further to amend
the Indian Oaths Act, 1873, be
taken into consideration.”

This Bill is a single-line measure
beyond any controversy and seeks to
repeal section 16 of the Indian Oaths
Act which has become archaic and
somewhat out of joint in the presens
context. Section 16 of the Indian
QOaths Act is as follows:

“Subject to the provisions ot
sections 3 and 5, no person appo-
inted to any office shall, betore
entering on the execution of the
duties of his office, be requirea
to take any oath or to make or
subscribe to any affirmation or
declaration whatsoever.”

Now the need for repealing this
particular provision arose this way.
On the eve of the Independence or
India, on the initiative of the then
Home Minister, Sardar Vallabhbhai
Patel, a very commendable step was
taken, namely, that all full time Gov-
ernment servants were required to
take an oath of allegiance in the pres-
cribed form. That oath was taken on
the first working day after the 14th or
August, 1947, The form of oath then
prescribed was as follows:

“Iooooooa do swear that I wil
be faithful and bear truc allegi-
ance to India and to the Constitu-
tion of India as by law establishea
and that I will loyally carry out
the duties. So help me God.”

Previous to this, the oath of allegiance
was administered only to a few otn-
cials, possibly only those officiais
whose appointments were direcuy
made by either the King Emperor or
on behalf of the King Emperor ana
the form of oath was as follows:

“I would be faithful and woula
bear true allegiance to His
Majesty, King George VI, Emperor
of India and his successors accora-

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 26-4-1938.

tIntroduced with the recommendation of the President.
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ing to law and that they win
truly serve the sovereign in their
office and would do right to au
manner of people after the laws
in the administration of India.”

It will be noticed by the House that
in the new oath, which was then
prescribed, the allegiance was to India
and to the Constitution of India. tne
emphasis was shifted from the per-
sonality of the Sovereign to the Con-
stitution of India. Later on, ' dect-
ston was taken that all the new en-
trants to the Government services
should also take similar oath of
allegiance, and that taking of this oath
would be a term of their appoint-
ment. In 1852 the oath of allegiance
was somewhat changed and it is in
that form that the oath of allegiance
is taken at present. That form is as
follows:

“I do swear and solemnly affirm
that I will be faithful and will
bear true allegiance to India and
to the Constitution of India by law
established and that I will carry
the duties of my office loyally,
honestly and with impartiality.
So, help me God.”

There is a slight variation in thig
form, for foreign nationals who serve
the Government of India. That form
is as follows:

“I, a citizen of X, temporarily
residing and holding a post under
the Government of India do swear
and solemnly afirm that saving
faith and allegiance I owe to State
X, I will during the period of my
service as aforesaid, be faithful to
India and to the Constitution of
India as by law established and
that I will carry out the duties of
my office loyally, honestly and
with impartiality. So, help me
God.”

This practice has been in vogue for
more than ten years. But, all the
time, I am sorry to say, section 16 of
the Indian Oaths Act was lost sight
of.

Now, the Government of India
intends to continue the practice of
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administering oaths. As members of
this House are aware, oaths of allegi-
ance are administered to, and taken
by, the highest officers of the State.
For instance, the President takes oath
of allegiance under Article 80 and
Vice-President under Article 69; Min-
isters of the Union under Article
75(4), Members of Parliament under
Article 99, Judges of the Supreme
Court under Article 124(6), Governors
of the State under Article 159 and
Judges of the High Courts under
Article 219. Therefore, what is good
enough for them, for the highest
dignitaries of State, is also good
for the Government servants
who enter the administration at some
lower level.

Now, the reasons why section 18 was
introduced in the Act of 1878......

Mr. Speaker: Is there any positive
provision to administer oaths to Gov-
ernment servants?

Shri Hajarnavis: No. Sir, it is only
permissive. Section 18 only relates to
prohibition.

Mr. Speaker: Where is the provision
in the Oaths Act that this prohibition
may be removed? Is it anywhere
stated that oath can be administered
to officials? :

Shri Hajarnavis: Under the Gov-
ernment Servants’ Conduct Rules, we
have made it a term of appointment
that he will take the oath of alle-
giance.

Mr. Speaker: Therefore, the bar is
sought to be removed?

Shri Hajarnavis: Yes.

Mr. Speaker: Why not we have a
clause saying that this will also be at
the discretion of the Government. It
can be said that oaths shall be admi-
nistered to such and such people,
Section 5 says that the oath or affirma-
tion shall be made by the following
persons—witnesses etc. Likewise, we
can say that officers of particular cate-
gories, as notified from time to time
by the Government, shall be obliged
to take the oath of allegiance..
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Shri Hajarpavis: I am obliged for
this very valuable suggestion. In the
mean time, after the barred section
being out of the way, when the Act
comes up for further revision, we will
bear in mind the very valuable sug-
gestion that has fallen from you.

Az I was mentioning, we tried to
investigate as to why section 18 was
enacted in this forth in the earlier Act
and we find no convincing reason has
been mentioned, by the then Law
Minister, Mr. Hobhouse. He had very
little to say about this. He said—

“It was after the motion for
leave to introduce the Bill that
this clause was added, because it
was brought to our attention by
the Madras Courts. On that he
explained when moving to pass
the Act what was the view taken
by the Committee on the subject
and showed that as regards British
Burma every kind of declaration
has been deliberately dispensed
with in the case of judicial offi-
cers there.

We did the same thing the other
day with respect of Madras. Now,
suppose if the principle was good
for those parts of India, it would
be good for the rest of the coun-
try and the principle, which was
good for judicial officers, would
be good for other officials also.
Therefore he anticipated little or
no difference of opinion on that
point although he admitted that
on this point the Bill was not a
measure of consolidation but of
alteration.”

With this he introduced the Bill
The only reason then that was advanc-
ed by the hon. Law Minister then for
introducing this prohibition was that
he wanted to assure uniformity all
over India. This decision could as
well have been otherwise. The oath
of allegiance could have been made
compulsory as such a practice also
obtained then in certain parts of
India.
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Mr. Speaker: Why not apply it to a
judicial officer? Why should he not
take it? It is really surprising. While
he has to administer the oath, he him-
self is a free lancer.

Shri Hajarnavis: That is so. Under
the present rules, I believe, he is
required to take the oath. But, as you
pointed out, it is done under the rules
or under the executive instructions
rather than under a statutory provi-
sion. We shall bear that in mind.

The administration of oath, Govern-
ment think, is a very wholesome
feature. It ought to be preserved, for
after all, all the stages of transition
in human life are marked either by
oaths or by vows, whether it is
upanayanam or it is a wedding. Vows
are taken and a sort of a picturesque
background is provided to the event
so that a deep and salutary impres-
sion may be etched on the mind of the
participant, which might last through-
out his life. Therefore, Government
think that this section 16 which stands
in the way of this practice should be
repealed.

* Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Oaths Act, 1873, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: There are no amend-
ments. The question is:

“That clauses 1 and 2, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was udopted.

Clauses 1 and 2, the Enacting For-
mula and the Title were added to the
Bill.

Shri Hajarnavis: Sir, I beg to move:

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.
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PROBATION OF OFFENDERS BILL

Myr. Speaker: The House will now
take up the Probation of Offenders
Bill, 1957, as reported by the Joint
Committee.

As the House is aware, eight hours
have been allotted for all the stages

of the Bill. I would like to take the.

sense of the House as to how many
of these eight hours should be distri-
buted among the various stages of the
Bill.

Shri Naushir Bharucha (East Khan-
desh): May I suggest that five hours
be allotted for general discussion?
There are 16 amendments, so three
hours might be devoted to the amend-
ments as well as the third reading.

Mr. Speaker: There are 16 amend-
ments and 19 clauses.

Shri Naushir Bharucha: Five hours
for general discussion and threc hours
for amendments and the third reading
will be sufficient.

Mr. Speaker: Yes. The time-limit
for speeches will, as usual, be fifteen
minutes for hon. Members and 20 to
30 minutes for Leaders of Groups.

Would the hon. Minister like to say
anything?

The Deputy Minister of Home
Affairs (Shrimati Alva): Sir, I beg to
tove:

“That the Bill to provide for the
release of offenders on probation
or after due admonition and for
matters connected therewith, as
reported by the Joint Committee,
be taken into consideration.”

This Bill had come up before this
House and the underlying principles
for the probation of offenders were
then discussed at length before it went
to a Joint Committee. It is not a new
subject. The probation of offenders is
not a new subject in this country or in
any other progressive country today.
In our country we have been discus-
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sing this subject of probation of offen-
ders from the year 1981. Since 1931
we have kept on discussing till finally
the Centre decided that the States
take it up on their own and several
States in India had the Probation of
Offenders Act since then. But today
we have decided that we should take
this measure as a Central measure.

The nature of the measure is going
to be discretionary and it is going to
come into force in difterent parts of
the States on different dates. The
House may like to know as to why
that is so. It is so because the equip-
ment for probation is rather intricate
and the working of the probation
system is certainly going to be left to
the States. Therefore we have to give
them this discretionary power.

There is a provision in the Criminal
Procedure Code by which this proba-
tion is given, viz, section 562, After
that we added another section 562{a)
by which probation was extended to
first offenders and to those not under
21. This measure, today as we cee,
takes us back to not only the present
reformers but also later on when the
United Nations Criminologist, Dr.
Reckless came to India and observed
in his report, which I may read out
here:

“The prisoners in Indian jails,
which were visited by the expert,
even including some Police lock-
ups, seemed to the expert to re-
present good human material. The
expert feels that this must mean
that the Police and courts are
remanding and sentencing persons
to jail who are just about as good
human material as exists outside
the jails; whereas in some coun-
tries one may find that the human
material which Police and courts
send to jail is much poorer in the
sense of degradation than exists
generally on the outside. No
matter what might be the explana-
tion, the impression made by the
prisoners on the expert was dis.
tinctly favourable.”

If this then is the opinion of this
outstanding Criminologist and also of
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our own experts, it is time that we
introduce such a measure as a Central
measure and bring in a reform in our
system both of penology and
criminology.

The change has been coming over
all over the world. The outlook is
changing that no longer retribution
but reformation should be the
approach for even a criminal. No
longer should the State hold him es a
slave, but the State should hold its
prisoner or its criminal or its offen-
der as a ward. Therefore we feel that
if we have such good human material
inside the prison, we should give this
human material every opportunity to
rchabilitate itself in society without
the stigma of conviction and prison
term. That is why we have accepted
today this measure and the Joint
Committee that went through it has
accepted the underlying principle. The
main problem was how the probation
of offenders enactment would work.
How it would be operative? There,
of course, is a large amount of criti-
cism that we shall be giving the
handle to these probationers who will
come out without a sentence, without
a conviction and a prison term and
they would be a mecnace to society. 1
personally want to answer these
critics that that is not so. What hap-
pens today? The jail reforms nor-
mally have gone fast enough and
today our jails are able to rehabilitate
people. I want to place before this
House the proposition that it is not
that every offender will become a
probationer. It is not so. If you see
the working of the probation of
offenders enactment in the country
and specially in the realm of the
Children’s Acts in the different States,
you find that the prisoner has becen
guaranteed now as an individual that
his case will be looked into rather
than he will be sent to prison, come
out and be helpless in society again.
To avoid thi: stigma, we want to try
out this most progressive measure in
the country and see that the men and
women who become offenders for the
first time or even offenders for the
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second or the third time, as we call
them hopeless, are given an opportu-
nity. How are they going to be
given this opportunity? We sare going
to have a net work of probation
officers. The probation officer stands
between the court and the prisoner
and tries to,find out the reasons,
the circumstances, the surroundings,
the finer details of the life of the
offender which landed him in trouble.
For the purpose of this Bill, we are
keeping it within restricted limits.
Probation will be given only to those
who commit minor offences. We are
not contemplating major offences
where the offender would be released
on probation. The meaning of proba-
tion is suspended sentence. Suspended
sentence means that he will be left in
society under the guidance and care
of a probation officer or of a surety
or of such other agent who would be
able to look after him and assist him
and see that he behaves well and is
able once again to become what we
call a good citizen. This probation
can be cancelled at any moment. It is
suspended sentence. With regard to a
probationer not conforming to prin-
ciples of good behaviour, the court
withholds the right of cancelling the
probation and sending him to prison.
There is also a right of appeal. There-
fore, I do not think that those who
doubt that we are taking a very big
step and showing great leniency to
the offenders are correct. Wea are only
trying to rechabilitate those many
hundreds and hundreds of offenders
who because of, may be, socio-econo-
mic considerations or other riringen-
cies, or may be, their mental make-up,
commit certain offences. Therefore,
we have certain sections of the Indian
Penal Code only in which probation
would be permiited to be granted by
courts.

In the main Bill as it has come out
of the Joint Committee, there have not
been very many changes except that
we have, instead of using the word
‘convicted’, to avoid stigma of convic-
tion, used the words ‘found guilty’. I
think this is in keeping with the
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modern approach, psychology and the
research that we are doing that the
approach should be both human and
humane. Therefore, the idea of
attaching a stigma is revolting and at
every stage we consider that this
stigma should be avoided. What hap-
pens today? Even for a petty offence
if a minor woman is sent to prison
and he or she comes out, there is
always that stigma to her or him and
they are not able to rehabilitate them-
selves and are not even able to get
employment. We want to remove this
stigma. We want to remove this fear
from the mind of the person so that
we may rehabilitate him, .

Then comes the question of age.
We have divided the age in the Joint
Committee into two classes, namely
under 21 and over 21. We have made
it very clear that the first offender
will get a consideration a little differ-
ent from those who are over 21 and
are rcpeaters. We have re-arranged
clauses 5 and 7 for convenience so
that the law is very clear. Finally,
the rule-making power will have to
be left to the States. The probation
officers will have to be trained by
the States.

What type of people will come for-
ward to do probation work, is another
question on which hon. Members cast
a doubt. Why should we not get the
type of men and women who will put
in the work a missionary zeal in
reforming human beings, those who
are morally correct and physically
sound and mentally alert, prepared to
work for the upliftment of those who
have done wrong? The original clause
7 has been placed immediately after
clause 5. That is for convenience and
clarification. The original clause 11
has been made clause 13 by which a
district magistrate of the district in
which the offender resides not only in
respect of his duties, but also in res-
pect of other duties under this enact-
ment is enabled to carry out his
orders.

With these few remarks, I feel this
is a very progressive measure and the
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House will, I hope, accept it since it
has come back from the Joint Com-
mittee thoroughly discussed and every
principle underlying has been analys-
ed on its own merits.

Mr. Speaker: Motion moved:

“That the Bill to privide for
the release of offenders on proba-
tion or after due admonition and
for matters connected therewith,
as rcported by the Joint Com-
mittce, be taken into considera-
tion.”

Shri Raghubir Sahai (Budaun):
Mr. Speaker, I welcomed this Bill
when it was first introduced in this
House and I welcome it all the more
after its emergence from the Joint
Committce. Now, as it has emecrged
from the Joint Committee, certain
very wholesome changes have been
made in this Bill. The hon. Minister
just now drew our attention to some
of these changes.

With your permission, I may point
out that in clause 3, it has been pro-
vided now that if a person has been
let off previously on probation of good
conduct or after due admonition, he
would not be given the benefit of this
provision, again. So far as this is
concerned, an Explanation has been
added to this clause. In clause 6. it
has been made clear that the report of
a probation officer should be consider.
ed by the court only for the purpose
of satisfying itself as to whether the
offender should be dealt with under
clause 3 or clause 4 and not for deter-
mining the sentence to be imposed on
him. Because, when this Bill  was
first considered here, a fear was
expressed by some of cur friends that
the report of the probation officer may
not be used in determining the
sentence on the offender. Similarly,
in clause 7 it has alvo been provided
that the court may indicate the sub-
stance of the report of the probation
officer to the offender and may give
him an opportunity for producing
such evidence as may be relevant to
the matter in the report. Thus, the
offender would not be prejudiced by
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the report of the probation officer.
Lastly, in clause 18, it has been speci-
fically laid down that a public servant
committing criminal misconduct
punishable under sub-section 2 of
section 5 of the Prevention of Corrup-
tion Act, 1947 should not be given the
benefit of the provisions of this Bill.
In other words, he cannot be let off
either on probation or on due admoni-
tion. When the Bill was discussed
last time, our very valued friend Shri
Naushir Bharucha brought it to the
notice of the hon. Minister as well as
the House that these provisions should
not be made use of in the case of those
government servants who are found
guilty under this Act or of criminal
misconduct. This suggestion has been
accepted by the Joint Committee. Stil],
if we look into the Joint Committee’s

Mr. Speaker: Would this not apply
to public servants?

Shri Raghubir Sahai: This Bill will
not only to those who are guilty
under the Prevention of Corruption
Act and those who are guilty of crim-
inal misconduct.

Mr. Speaker: That is all right. The
point is whether this correction or
reformation Bill would not apply to
them.

The Minister of Home Affairs
(Pandit G. B. Pant): It will apply to
all persons except those who are
charged with offences under the mis-
conduct Act, which are punishable
with the minimum term of imprison-
ment of one year.

Mr. Speaker: If it is more than that,
generally, what is the position?

Pandit G. B. Pant: Generally, it
will apply, except in those cases.

Shri Raghubir Sahai: Still, if we go
through the Joint Committee’s report,
and especially, the minutes of dissent
that have been given by some of the
Members, it appears that an alarmist
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view has been taken of this Bill and
of the very salutary provisions that
have been embodied therein. Shri
Naushir Bharucha, after appending a
very long note, comes to the con-
clusion:

“Having experience of nearly
over a quarter of century of police
courts, I am of the view that the
Bill is capable of considerable
mischief and may undermine the
very foundations of administra-
tion of justice in India.”

I am using rather a very mild phrase,
when I say that this is an alarmist
view,

Shri Naushir Bharucha and those
who think like him should know
that section 562 has been
there in the Criminal Procedure Code
since a very long time, and almost
all the provisions of this Bill ind a
place in section 562. Apart from that,
the Probation of Offenders Act had
been in ecxistence in many of our
States. For instance, in Madras, it
existed since 1836, in UP since 1938;
the provisions of the UP Probation of
Offenders Act have been recognised
by all authorites to be of a model Act.
In Bombay, this Act existed since
1938, and in Mysore since 1943, and in
West Bengal since 1854. Now, none
of these States has complained that
because of the existence of this Act,
the law and order situation there had
deteriorated or that the heavens had
fallen in those States. There is
nothing of that kind. So, I would
submit that these are baseless fears,
and these are hallucinations which
have got no justification.

I may also point out that we have
taken into consideration the example
of other countries also wherein the
provisions of probation had been
brought into use. From a book called
Crime, Courts and Probation by Chute
and Bell, the latest publication on the
subject, I find that a certain judge by
name Goldstein in America who has
had a good deal of experience of the
provisions ef probation as applied in
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his country, has spoken very highly
about it. I would just quote one para.
from that book. He says:

“I have been moved to commit
these remarks to writing because
of a feeling which has been grow-
ing in me in recent months that
the device of probation, even in
seemingly serious criminal
cases, is one which has not been
exploited to the advantage of the
community as fully as might be,
Intelligently applied and skilfully
executed, probation is the most
dramatic forward step that the
community has ever taken in
relation to prevention and control
of crime. It is not merely an
instrument whereby young offen-
ders may be saved from going to
jail, as many people think. More
important, it is a means whereby
the problems of these youngsters
may be adjusted, and in a most
economical fashion, a means
whereby their latent skills may be
developed and whereby they can
become productive units in a free,
law-abiding community. It is my
greatest hope that courts every-
where will begin to  experiment
more intensively  with the
system.”.

So, we are experimenting with this
wholesome system which has  been
found to be so very beneficial in
other countries. As has been pointed
out by the Minister, the provisions
of this Bill are entirely discretionary
and not mandatory.

A court, while exercising the
powers under these provisions, will
have to lock into certain factors, as
for instance, the age of the offender,
the circumstances of the case, the
nature of the offence and the
character of the offender; and  after
having considered all these factors, if
it comes to the conclusion that the
benefit of clause 3 or 4 or 6 can be
safely given, then and then alone will
the benefit be given. Otherwise, the
court has got full power to refuse
to give the benefit of those clauses.

But my regret is that one lacuna
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has been left in these provisions, I
wanted that besides these considera-
tions the court should have been
empowered to consider one thing
more, and that is the fact whether the
offender has made a clean breast of
the- whole thing, concealing nothing,
as an extenuating circumstance.
Thereby, we should have given a fillip
to offenders speaking the truth inside
the courts.

Everybody knows that perjury is
rampant in our law courts. As you
are very well aware, when Dr. Katju
last time proposed and brought
forward his compendious and com-
prehensive  amendment of the
Criminal  Procedure Code, he
bemoaned that perjury was rampant
in our ‘law courts, and said that
perjury ought to be eliminated. Even
then, I submitted that by having
adopted all those provisions which
Dr. Katju had proposed, we were not
going to eliminate perjury, because
effective steps had not been taken.
Apart from all those things, we should
take certain steps, certain positive
steps, whereby an accused would be
given an encouragement to speak the
truth. When the court takes into
consideration all these factors such as
the age of the offender, the circums-
tances of the case, the nature of the
offence, and the character of the
offender, the court should also take
into consideration whether he has
spoken the truth or not and he has
concealed nothing, Even when all
these things are placed before the
court, it is not obligatory or manda-
tory for the court to release him on
probation or to release him after hav-
ing administered due admonition, The
court can still say that it is not pre-
pared to exercise the powers under
these provisions. At least, this should
have been embodied in this clause.
So, I am going to move amendments to
that effect, if I am permitted, at the
clause-by-clause stage of the Bill.

In this connection, Shri P. R. Patel,
in bis minute of dissent, has also
pointed out:

“I am of opinion that admoni-
tion or probation be only given to
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him who comes to court
with repenting heart and
admits to have done an act
through cimcumstances of which
he fell victim. This must be at
the opening of his trial”.

That is, therefore, one consideration
which should be taken note of by
every court. I was quoting the
opinion of Goldstein, a distinguished
Judge of America. His experience
was also that truth-speaking in a
court of law improves things and not
injures anybody. While he was discus-
sing the case of six or seven robbers
who were, after conviction, relcased

on probation, he was mentioning
about one person whom he had
awarded a sentence of five

to ten years because he had
made a confession of his guilt, when
the court would have given a sentence
of 7% to 15 years. He says:

“I explained to him that I felt
this was justified by virtue of the
fact that he finally, albeit halting-
ly, had made a confession, and I
wanted to show him that truth or
even a reasonable facsimile there-
of, helps more than it hurts”.

I also found that in the United States
where the Probation Act is in
existence, there is a section, 724,
wherein it has been provided:

“The courts of the United
States having original jurisdiction
of crimina] actions,,,.when it
shall appear to the satisfaction of
the courts that the ends of justice
and the best interests of the
public as well as the defendant
will be subserved thereby shall
have power after conviction or
after plea of guilty or nolo con-
tendere “(this is an Italian
expression which means: I will
not contest it; plea similar to plea
of guilty in a criminal action)...”

There also, that is, in the United
States, it the offender speaks the
whole truth, his case is considered
symoathetically. I  wish that this
suggestion of mine should have been
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accepted by the Joint Committee,
Even now it is not too late. I hope
the House will show me indulgence
when I move these two amendments
and plead for their acceptance. I sup-
port this Bill entirely.

Shri Supakar (Sambalpur): We are
told that hell is paved with good
intentions. I have no doubt that the
Government are motivated with the
best of intentions in sponsoring this
Bill, but I doubt very much if they
are fully conscious of the potential-
ities for mischief in this piece of
legislation. :

Philanthropists who want to reform
the criminals, occasional or habitual,
complain that the courts do not take
into consideration the human element
in the crime and the criminal and that
Judges are blind to the social and
moral environment of accused
persons. This complaint is justified
to some extent, but that is no justi-
fication for a Judge probing too much
into all the innermost secrets of the
social and family environment of the

delinquent, thereby incurring a
chance of prejudice against the
accused. I would prefer justice

being blind to her being provided
with not only a pair of normal eyes but
also an X-ray machine which is sup-
posed to be in the shape of the
probation officer’s report in trials to
come, before passing a sentence. To
mind, the latter, know too much of the
accused by the Judge, is the greater
evil. At one extremity is the case of
a Judge dealing even-handed
justice almost with arithmetical
accuracy like the proverbial case
where a Magistrate sentenced an
accused person to a fine of Rs. § for
giving two slaps to the complainant,
but since the accused had only a ten-
rupee note and no change, the
magistrate asked him to give two
more slaps to the complainant and
get full value for the note, This is
blind justice. The other extremity is
illustrated in the case of a military
political agent in Orissa who had the
onerous duty of confirming the death
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sentence of an accused. When the
provisions of sections 302 and 304 of
the IPC were brought to his notice
and it was urged upon him that the
guilt of the accused must be establish-
ed beyond all reasonable doubt, he
cleared his doubt by calling the
accused to his presence, and when he
found the accused very hale, hearty
and strong, he had no doubt in his
mind about the confirmation of the
death sentence.

The question is: which one is the
greater evil? It is a sound principle
of criminal jurisprudence that the
goodness or badness of character of
an accused is irrelevant in  deter-
mining his culpability. But we find
in clause 4 a provision for calling for a
report from the probation officer. In
most of the crimina] cases, what will
be the consequences? I cannot do
better than quote from the minute of
dissent of Pandit Thakur Das
Bhargava who has expressed his fears
in most eloquent terms. I am refer-
ring to page xxi of the Report. He
says:

‘“The provisions relating to
confidential reports before the
accused is sentenced for the
offence are opposed to all canons
of assessment of guilt. It is true
that the reports are  ostensibly
called for finding if probation s
justifiable and what ought to be
the condition of the bond and if
supervisory order is to be passed.

But supposing that the report is
unfavourable to the accused and
several instances of previous
crimes are there and probation is
not allowed this will result in the
accused getting a severer punish-
ment than what he would have
got if no such report existed on
the record. This is too much to
expect that the Court will be
able to shake off the influence and
effect of such a report while
sentencing the accused for the
original offence or after he has
violated any conditions of the
bond. Accordingly to the provi-
sions of the Evidence Act the

26 APRIL 1958

Offenders Bill 11744

evidence of bad character of
accused is not relevant ordinarily
but as there are no different
compartments in human head for
recording impression, such reports
are bound to affect the case of
accused prejudicially in cases in
which punishment will be given.
The provision of confidential
report is still more objectionable.
If it is unfavourable to the
accused he must be given oppor-
tunity to rebut it in case he pro-
poses to do so. If it is confidential
from prosecution even then it is
objectionable as the report may
be partial towards accused and
may be giving good character to
him  whereas the prosecution
knows facts to the contrary which
have been brought on record on
account of the provisions of the
Evidence Act. Thus both ways
it is an unfair provision.”

13 hrs.

I cannot improve on this comment.
What I would like to emphasise in this
connection is that for several decades
in the past we have been urging for
the separation of the executive from
the judiciary and this has been made
a part of our Constitution. What is the
reason for that? Because the
magistrates responsible for police
duty, of keeping peace, may be
prejudiced while trying a person who
is supposed to have broken the peace
and it is difficult in most cases to
expect the magistrate to have a split
personality as the keeper of peace and
as the dispenser of justice.

Sir, Dr. Reckless, the United
Nations expert on the subject of
prison reform, gave a very valuable
report on this matter and the draft of
our Bill is mostly taken from that
report. But I would submit with all
humility that it would be reckless on
our part if we lose sight of certain
important factors like the social and
economic conditions in  our country
when we consider this aspect of
prison reform,
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8ir, we know the conditions from
which the majority of persons who
commit habitual offences, the so-called
recidivists come. Have we any
machinery up till now, in spite of more
than ten years of our independence,
in spite of Article 39(f) which says
“that childhood and youth are
protected against exploitation and
against moral and material abandon-
ment”, in spite of our having
established a Social Welfare Board
for about six years? Have we done
anything? What is the machinery to
check future criminals tendency in
young Dpersons? Have we any
machinery to see that when the
prisoners are released from  prison,
there is any institution or any
machinery to see that they 1lead a
decent and gentlemanly life? Is there
any man in our country, as made as

Acharya Vinobha Bhave is after
Bhoodan, or as mad as was the late-
lamented Thakar Bapa regarding

improvement of conditions of Harijans
and Adibasis—any person who is as
mad after the reclamation of the life
of these recidivists? Is there any
institution in any of our States, even
in those States where we have this
legislation for the last twenty years,
any institution worth the name, which
can take care of a person who is let
off with an admonition, or who s
given a probation for a period of three
years or more. I feel, Sir, that our
country is not prepared, that we have

not sufficiently large number of
philanthropic persons. I am not
Complaining of lack of funds. We

may provide sufficient funds, though
we have not done so in the past. In
future we may do so, But have we
got a sufficiently large number of
philanthropists who can take this
matter as a passion, as a life’s mis-
sion? Till then, though we may have
the satisfaction of our conscience that
we have done ....

Mr. Speaker: Is there any provision
in this Bill for after-care associations?

Shrimati Alva: They will have to
be created. A man is usually left to

28 APRIL 1058

’

Offenders Bill 11745

himself in his surroundings, unless the
court orders that he has to be under
special care.

Mr. Speaker: I know of a case
where a man was with me in jail. One
day he came to me saying that he
was going away. I gave him some
clothing and told him not to come
back. In less than twenty or twenty-
five days he came back with a feeling
of joy.

Shrimati Alva: I too had a similar
experience of a woman who was with
me in jail. Now we have these agen-
cies at various centres for rehabilita-
tion. They are certainly not very
satisfactory, no doubt.

Mr. Speaker: I was wondering as
to why he came back.

Shri Supakar rose—

Mr. Speaker: I am only augmenting
the point that the hon. Member was
making.

He told me that he had been in jail
for four years. His wife had gone
away and his hut, which was a tratch-
ed one, had been blown off. So far as
his land was concerned, for non-pay-
ment of arrears it was taken away.
When he wanted to go somewhere and
have some job in some private resi-
dence, he was called a thief. There-
fore, in open daylight in the presence
of police officers he went into a house,
and stole a tumber. The house hold-
ers caught hold of him thinking they
were heroes. He was arrested, pro-
duced in a court and convicted, when
he said that they would at least give
him rice to eat. He came back to
the jail full of cheers saying: here
there is no difficulty except that I do
not have my people with me. Every
day I am given my food; I get my
clothing and every week I am given
a shave. Every now and then the do¢-
tor examines me,



11747 Probation of

He had no friends and relations. He
had spent the major part of his life
in jail. Therefore he found prison
life much more interesting than out-
side.

Shrimati Alva: This is exactly the
reason why we have the probation
system, so that the persons may be
more easily rehabilitated in their sur-
roundings. Variou8 States where
these measures are now in force, have
these agencies.

Shri Supakar: I was looking into
the report of the Central Social Wel-
fare Board submitted recently. They
have clubbed together the provisions
for the women and children who live
immoral lives and the rehabilitation
of people after release together. We
have no special arrangement for tak-
ing care of these people. So, the
question is what happens after a per-
son is relcased after admonition, or
an order of probation is passed against
him? He is again relegated to the
same surroundings where he used to
live.

It is not enough if you have proba-
tion officers. They will be more or
less like CID officers who will try to
probe into the atmosphere of his liv-
ing and they will wash their hands
clean after giving their reports to the
magistrate. The judgment of the
magistrate will be polluted by the
reports of these officers. Therefore, I
submit that it is not enough—or I
would rather say that it is premature
for Government—to proceed with such
a Bill in spite of the best intention in
the world without first of all making
adequate arrangements and having
the necessary climate and atmosphere
for enforcement of the Bill. For that
purpose, money is not so much
necessary as a proper social organi-
sation for improving the moral and
socia] hygiene in society.

In this connection, I will submit
that Dr. Reckless in his report says
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that you cannot reform a criminal in-
side jail unless a sufficiently long sen-
tence is passed and only with a suffi-
ciently long sentence can any sincere
attempt be made to improve the moral
condition of the prisoner inside jail.
I will draw your attention, and
through you the attention of the Min-
ister to the condition that prevails in
our jails. Though we talk so much
about the failure of our jails in im-
proving the prisoners and the neces-
sity of improving their conditions, we
take practically no care to impart any
sort of moral or religious instruction
to thém so that they may improve
their conduct either when they are in-
side jail or when they are outside.

As long ago as 1870, the American
Prisoners Association declared many
principles of the Association. The
eighth principle was that of all refor-
matory agencies, religion is first in
importance because it is most potent
in its effect upon the human heart
and life. Have we done anything
either inside jail or outside whereby
we can expect the persons who are
let off after an admonition to improve
their moral standards? Have we done
anything to impart religious education
to delinquents so that their recidivist
tendency may go down and they may
look forward to their future with
hope? Do we provide any sort of good
and Honest employment which they
can carry on with any self-respect and
have we any organisation for that? So
long as we have not done that, it is
no use proceeding with this Bill.

Mr. Speaker: Why not pass this Bill
and ask the Government to do that
also? Why stop with this? There are
two ways; either do not proceed with
this until that is done; or proceed
with this and then have that also es-
tablished.

Shri Supakar: I submit it will not
be possible for Government to do the
other thing with as much quickness
as it is possible to pass a Bill in this
House.
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Coming to the point, Dr. Reckless
said that there should be no admoni-
tion or probation in the case of very
small offences like ticketless travel-
ling, vlolation of ration rules, prohi-
bition cases and other small cases
where one gets off only with a fine
or a light sentence of imprisonment.
We have no provision for those cases
in this Bill and I could not think of
any amendment which could include
such cases under this category.

Before 1 conclude, I will take some
of the points which were sought to be
made by Shri Sahai. He has proposed
certain amendmens, the substance of
which is that if an accused person
makes a clean breast of his guilt, then,
he should have the advantage of ad-
monition or probation, as the case
may be. I submit that it is against
sound principle to introduce it in a
Bill of this nature. We all know how
many cases of false confessions are
brought to light subsequently. 1t is
not unusual for a person who has been
charged with murder to have a very
plausible and very good confession
that he committed the murder; and
after he is hanged we find the mur-
dered person coming before the court
and saying that the confession was
false. So, if by this means we induce
certain false confessions, which may
not be true, then God alone can help
the accused persons and their condi-
tion will be most precarious.

So, I submit that even if the Bill is
passed, it should be proceeded with
cautiously. Though we find that sec-
tion 562 of the Code of Criminal Pro-
cedure is in force in this country for
a very long time and that in three of
our States, State Reformatory Acts
are also in force, yet section 582 of the
Code of Criminal Procedure is used
in rare cases only and not as frequent-
ly as is contemplated under clauses
3, 4 and 6 of the present Bill. If we
think of making wide use of the pro-
visions of admonition and probation,
we must be careful to see that it has
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no tendency to increase the number
and frequency of crimes and that it
does not encourage people into becom-
ing habitual criminals. It is bound to
happen unless we take adequat
steps to see that crime is prevented by
providing adequate social, moral and
religious atmosphere for better con-
duct of the people who are now liv-
ing in the social gutters of our States.

Mr. Speaker: I will give chances to
hon. Members who are not on the
Select Committee; then the Select
Committee Members will explain
whatever difficulties they might have.
I will now call Shri Sarhadi and Shri
Radha Raman next.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Speaker, Sir, this is an important
measure inasmuch as the changes in-
tended are fundamental in the appli-
cation of criminal law and shift the
emphatsis from the deterrent and the
punitive character in punishments to
that of the reformative and restrictive
character. Thercfore, we should cer-
tzinly be cautious when we look at
the Bill. But, there is one thing
about which there is general consen-
sus of opinion. It has begun to be
appreciated that the criminal propen-
sities of an individual, and I mecn by
this the criminal tendencies in a man,
are not inherent but is a disease which
is the result of the environment he
lives in, the associates that he has,
and the circumstiances under which he
is compelled to commit an offence.
Punishment by itself would not im-
prove him. It would rather demora-
lise him. A sojourn in jail, it nas
hegun to be appreciated, is not a hclp
to the reformation of the individual
and as such the circumstances and
conditions do call for a change in \he
criminal law of the country. If there
15 a general consensus of opinior on
this—most of the criminalogists are
of that view—we have got to see
whether the nrevisions in the Crimi-
nal Procedure Code meet that point
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or not. We have got only one provi-
sion in the Cr. P.C. section 562. The
previous speakers have spoken about
it. Its application is not general aad
it is very restricted and docs no. meet
with the situation especially when a
change is called for. An opportuaity
should be given to an offender to im-
r-ove hmself and the circumsiaaces
under which he commitr an offeuce
must be looked irto. Thecefore, ihe
present iaw does not meet the siiua-
tion. There is no differcnce of opirion
on that point.

Then, what change is necessary?
Now, I wiil take youthful offenc.rs
below 21. Certainly the Bill starts
with the assumption that a youthful
offenders can be reformed and he can
be made a good citizen. Of course
there are exceptions as mentioned in
the Minute of Dissent of Shri Bharu-
cha. There can be a habitual offender
but I do not think there can be any
objection to start with such an as-
sumption. If he is a youth, the court
shall consider certain things particu-
larly what are the circumstances
under which he commits an offence?
In clause 8, it has been laid down that
the court shall give special reasons if
it passes any sentence of imprison-
ment on the offender. If the provi-
sions are mandatory, I do not think
there can be any objection in this.
When there cannot be an objection to
an assumption about the possibility of
reforming a youth who commits an
offence looking into the circumstances
under which he has committed the
offence, 1 do not think there can be
any contrary view to keeping the pro-
vision mandatory that the court, if it
sends him to jail, must record the
reasons thereof. Otherwise he should
not be sent to jail.

Section 562 of the Cr. P.C. definite-
ly postulates certain things. If a man
is convicted, a stigma is to be placed
against him for all time. Putting in
jail hardly reforms a man. It will be
seen that most of the Minutes of Dis-
sent pertain to this clause. I therefore
submit that clause 8 is a healthy mea-
sure,
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We now come next to the category
of offences. But before that let me
deal with the objection about the age.
What should be the age of a youth?
It may be 16. Another may say that
it should be 18 and a third view may
be that it should be 21. The age of
18 is not an age of absolute maturity.
18 is too young an age, 21, I think, is
absolutely correct. Here again, I con-
cede that there are certain people
who are very mature below 21. But
clause 6 of the Bill does not propose
to place a ban on the court to send
an offender to jail, if the court finds
a person below the age of 21 to be a
habitual offender. It looks into the
circumstances of the case and uses its
dicretion. But it must have some rea-
sons. Therefore, to say that the age
limit should be bclow 21 is also wrong.

Now, take the age of 21. That is an
age when a person be conscious of
what he does. Below that age, there
is a possibility that a person may not
be conscious and may be doing certain
things under extenuating circumstan-
ces. That is why, the age of 21 has
been fixed.

I come to the second category—
offences. This Bill categorises offen-
ces of two kinds: offences punishable
with two years imprisonment and
below and certain other offences that
come under clause 4 of the Bill. The
Bill provides that in case a person is
held guilty of such offences, he can
be let off after due admonition, hav-
ing regard to the circumstances of the
case, the nature of the offence and the
character of the offender. I concede
that there are offences, as certain hon.
Members of the Joint Committee have
pointed out in the Minutes of Dissent,
where release after admonition may
not be called for. The offence may be
of a different type. There may be
something else. But that discretion
according to the Bill is vested in the
court. IT circumstances are such, the
court may come to the conclusion of
not releasing him after admonition.
His character may be such as not to
warrant such release. This again is
left to the discretion of the court.
Primarily and basically, we have got
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o gsee that if a person has been held
up for a minor offence, the sentence
for which is below two years and
there are circumstances to show that
he has inadvertently committed it or
he was forced to commit an offence
by certain circumstances or he is of a
character that an admonition would be
sufficient, the court can use its dis-
cretion. 8o, this clause Is a very heal-
thy one and is in consonance with the
view that prevails in the world to-
day.

We have got other provisions which
pertain to clause 4. If an individual
is guilty of an offence not punishable
with a life sentence, he can be releas-
ed on probation provided the three
conditions specified are taken into ac-
count: nature of the offence, the cir-
cumstances under which the offence
is committed and the character of the
offender. Those who had been prac-
tising on the criminal side and who
have got experience of the criminal
courts would appreciate that in many
instances offences are committed in
such circumstances that call for leni-
ency at the hands of the court which
is not available under the present
Criminal Procedure Code.

Therefore, if we agree with the
principle that the criminal law of the
country does call for a change to the
reformation side and that there should
be an amendment, then we have got
to see what should be the trend of that
amendment. I feel that an offender
who has committed an offence which
is punishable will sentence below life
imprisonment before he undergoes the
sentence, it there are circumstances,
there is no reason why he should not
be released on probation.

In one of the Minutes of Dissent—I
think it is the one by Shri Naushir
Bharucha-—a reference is made to the
case of Jagga Dacoit. I can tell
him that his is not a solitary instance.
In recent years, after the reformatory
movement has been started there
uxve peen several such instances. I
do not exactly recollect, but there
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was the case of one very great wrest-
ler who has been recently released.
There are many such instances. Efforts
have been made to reform them in
jail. Though they were in a very bad
atmosphere, yet the authorities have
succeeded in reforming them. They
have proved to be very good citizens
after coming out of the jail. 'There.
fore, my submission is that probation
is one of the ways in which the dis-
ease of a criminal can be removed
provided he is properly taken care of.
1 believe this is one of the very good
things on which this Ministry has
started making efforts in the right
direction, that of having probation
officers. Possibly it may necessitate
an improvement later on, but why>not
have a start now?

Now that we are going to have pro-
bation officers, in case a person
commits an offence, however serious
it may be, but commits that offence
under certain circumstances which
call for leniency on the part of the
courts, the offender has got character
which needs all consideration and
the nature of the offence is such that
it also necessilates consideration, 1
do not understand what could be the
objection to his being released on
probation when he would be unaer
the surveillance of the probation offi-
cer and when particularly, as the
proviso lays down, he or his surety
will be within the jurisdiction of
the court. When these considerations
are there, I do not think there can pe
any objection to the release of an in-
dividual who has committed an ofr-
ence however serious the offence may
be; provided the circumstances under
which he committed the offence, his
character and the nature of the
offence call for leniency on the part
of the court.

Looking at the Bill as a whole from
its reformative aspect, I think the
necessity of the Bill was there a léng
time earlier and I must congratulate
the Ministry for having brought 1t
now. Not only would it lead to mucn
reformation, but I think the machinery
involved in the administration iweix
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{s also a very healthy one. 1 agree
with the hon. speaker who preceded
me that prison homes are necessary.
A man who comes out of the jail
should be sent to such homes or he
should voluntarily go there. All efforts
should be made to reform him there.
But that is beside the Bill, and that
relates fo a man who comes after
undergoing the sentence. The intent
and object of this Bill is to see whe-
ther crime is a sort of inherent thing
in an individual, or it is a diseasc
which is the result of environments,
associations and circumstances.

Shri Supakar: We must have hospi-
tals for the disease.

Shri Ajit Singh Sarhadi: And, pro-
bation is one of the remedies parti-
cularly when the individual is  pyt
under diffcrent circumstances and con-
ditions.

With these words, Sir, 1 congra-
tulate the Ministry for having brought
this Bill and I support it whole-
heartedly with all its provisions.

Mr. Speaker: Shri Achar,
Some llon. Members rose—

Mr. Speaker: I hove called  Shri
Achar. Next I will call Shri Radha
Raman: Does Shri Pattabhi Raman
want to speak?

Shri C. R. Patiabhi Raman (Kum-
bakonam): After Shri Bharucha.

Mr. Speaker: Does Shri Goray want
to speak?

Shri Goray (Poona): No, Sir.

Mr. Speaker: 1 will call Shrimati
Uma Nehru later on. She was a
Member of the Joint Committee.

Shri D. C. Sharma (Gurdaspur):
Only those who want to speak are
present in the House; nonc else is
present.

Mzr. Speaker: They have gone for
lunch; they will come back.
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Shpl  Achar  (Mangalore): Mr.
Speaker, Sir, I welcome this Bill,
especially the general principle in-
volved in this Bill. I wish very muych
the Joint Committec had come to a
unanimous conclusion at least on the
main points. I find that in a Joint
Committee consisting of 36 Members,
nearly half of them added their own
notes of dissent or differcnce of
opinien on particular points. 1 feel
it rather difficult for the House now
to go into the details of these mat-
ters.

But, all the same, I have felt that
while the general principles are quite
good and the measure as a whole is
welcome, it would have been better
il certain amendments had been car-
ried out. I hope the amendments
proposcd and  certain improvements
suggested would be welcomed by the
Ministry, and they would be given a
final shape which would really re-
sult in a good measure of reforms.

On this question whether punish-
ments should be deterrent or whether
they should be reformatory, I would
oniy say that, probably, onc is not
opposed to the other. Situated as we
are in the present slate of our deve-
topment, I do not think we can alto-
gether ignore this principle of deter-
rence.  But, at the same time, you
have to coucede that we cannot have
severe punishments which will con-
demin a convict to become a further
convict,

W must try to get at the problem.
The problem probably is the problem
of providing proper homes, proper
schools and to remove people from
the atimoesphore in which  they are,
and improve the gencral tone of these
people who take to these crimes on
account of the circumstances and
environments  in which  they are
living.

13.38 hrs.
[Mgr, DrprTy--SPEAKER in the Chair]

I have felt, Sir, even after going
through the Select Committee stage
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the provisions of the Bill are rather
too drastic. No doubt, there are two
clauses—clause 4 and clause 5. Under
clause 4 the court is given only
discretionary powers, That is a
great thing. I really welcome it. The
clause says:

“,...the court may, instead of
sentencing him at once to any
punishment, direct that he be re-
leased on his entering into a
bond, with or without sureties....”

Therefore, the court is given complete
discretion either to sentence him to
imprisonment or to put him on pro-
bation. No doubt, that is a very good
provision. But, all the same, I would
have wished that the list of crimes
also had been restricted to some ex-
tent, at least for some years. As the
clause now stands, all crimes cxcept
those which are not punishable with
death or imprisonment for life are
included. One of the Minutes of
Dissent has given a list of some of
those crimes—it may not be exhaus-
tive. I am referring to the list given
by Shri Bharucha on page xii, para-
graph 5. These are the crimes he
mentions, He says:

“It means that probation is ad-
missible in cases of rape, rob-
beries accompanied by hurt, eri-
minal breach of trust in respect
of public revenues, forgery, coun-
ter-feiting of notes and coins,
defiling places of worship or
abusing prophets, causing hurt by
fire arms or poisoning, kidnapping
of minor girls or forcing them
into prostitution, perjury or as-
saulting public servants in  the
discharge of their duties.”

The hon. Member, Pandit Thakur Das
Bhargava has listed the sections
in this respect. What I felt was, in
the early stage, at this stage at lcast,
whether we should extend the
advantage of clause 4 for all these
crimes., Even for crimes such as
dacoity, rape, etc, at this stage,
should the court be given discretion
either to punish or let him on proba-
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tion? Of course the court has got the
discretion. 1 have no doubt about it.
1 do say that all the same, probably
at a later stage, after this Act is work-
ed for some time, we might extend
these crimes one after another. But
at this early stage, the question is
whether we should include all these
crimes. That is a point which I
would submit to the House for its
consideration.

Then there is one more aspect
which is probably the most impor-
tant aspect, I think, for the working
of this Act. That is with regard to
the provision .concerning probation
officers. The magistrate or the judge
who is to sentence the guilty is allow-
cd to look into the reports of  the
probation officers. The clause also
says that hc may look into that and
come to the conclusion whether he
should be let on probation or should
be sentenced. There again, when 1
see sub-clause (2), I feel that the
Government.  does not think that
invariably such reports would be
available. 1 am referring to sub-
clausc (2) of clause 4. It says:

“Before making any order
under sub-section (1), the court
shall take into consideration the
report, if any, of the probation
officer concerned in relation to the
case”,

It looks as il this question could be
considered even if there is no report
of the probation officer. I would say
that this is not looking at the problem
in the proper perspective. 1 would
submit that thc process must be a
proper one. The Government, whe-
ther it is the State Government
or any other Government, must have
the probation officers appointed first,
and that portion of the work must
be very well taken care of, and only
after that, if at all, the magistrate
should be given the power to let the
people on probation without punish-
ment. On the other hand, the sub-
clause in question contemplates the
absence of any report. So, even if
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the report is not there, it means the
authority can let the person on pro-
bation.

I would like to say a few words on
probation officers. To me it looks
as if this is the most important side
of this whole Bill. For the success-
ful working of the Act and for the
successful dealing with this reforma-
tory matter of criminal offences,
much will depend on the kind of pro-
bation officers the Government is
going to have. It is rather a very
difficult kind of work and it might
even develop into a kind of corrup-
tion, if I may submit, in dealing with
which the probation officers will be
of considerable importance. Situated
as we are, I feel our criminals are
also very clever people. They will
not be far behind to take advantage
of this and I may be permitted to say
that they might even bribe these
officers and with impunity commit
the offences and take these probation
officers too on their side and get
loose without any punishment what-
soever.

I find under the subsequent cluuses
that these probation officers are to be
under the District Magistrate. I would
suggest that instead of putting them
under the District Magistrates, it
would be better for cach State to
have a separate service for this kind
of work, because it is = kind of work
with  which usually the District
Magisirates do not deal. It is a kind
of social work. They must be people
who will be able to mix freely with
the ordinary public, understand the
criminal tendencies of the pecple,
their psychology, who are a kind ot
missionaries trying to reform these
people. It is only persons of that
type that would be able to deal with
this kind of work. So I would sub-
mit that instead of having a sort of
another department of Government, it
would be better to have a service
which will contain a set of very able
people who have experience of social
work, apart from any other qualifica-
tion, to serve as probation officers. I
find that in the Bill no qualifications
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or anything of the kind is mentioned.
How exactly this is to be built up, it
is not possible to make out from the
Bill. I would very much emphasise
this aspect of the question, because
the magistrate or the judge will
entirely have to depend on the proba-
tion officers to come to a conclusion
whether the person should be punish-
ed or must be let on probation. That
is one important aspect so far as the
Bill before us is concerned.

The other important clause is
clause 8, which deals with juvenile
offenders. A few minutes earlier,
Shri Ajit Singh Sarhadi referred to
the question of age. Clause 6 pro-
vides for the age of 21. I would sub-
mit, as I said in relation to the other
clause also, instead of taking drastic
measures immediately, probably it
would be better to begin with 18
years of age for the present. Any-
how, there is one clear difference
made so far as clause 6 is concerned.
Whereas under clause 4 the magis-
trate is given complete discretion—
the word wused is ‘“mav”—under
clause 6 the provision is:

“shall not sentence him to im-
prisonment unless he is satisfied
that, having regard to the circum-
stances of the case including the
nature of the offence and the
character of the offender, it would
not be desirable to deal with him
under section 3 or section 4”.

So. so far as the juvenile offenders
are concerned, the court is almost
compelled to release them on bail un-
less it is satisfied that there is suffi-
cient reason to sentence them. The
provision is probably very good so
far as yvoungsters are concerned, as
the court must be satisfied that the
voungster is habitually committing an
offence or there is no chance of his
being reformed and that onily under
such circumstances he should be
punished.

There are one or two other points
about which also the dissenting
minute refers. I would like to refer
to one such case. In a case where
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the accused adduces all kinds of
evidence and contests to the last, in
such cases, if he is finally found
guilty, whether section 4 can be
applied in his case may be considered.
The previous speaker also referred to
that. I find that the hon. Member,
Shri Patil has also added a dissent-
ing note on that point. If a man
pleads that he is not guilty and tries
to get out without any punishment
and if the court finally comes to the
conclusion that he is guilty, should
such a person be given the benefit
of this section? 1 would submit that
punishment should be inflicted on
him. This is an aspect which this
House has to consider.

Then I come to the question of the
actual crimes. My submission is that
instead of including all crimes, it
would be better to have a separate
schedule of minor offences, offences
which are not of a very scrious nature
like dacoity and things like that.
Offences of minor nature can be put
in a schedule attached to this Bill and
only with regard to those offences
this Bill may be made applicable. I
do not know whether this aspect has
been considered. I wish very much that
these things had been thrashed out
in the Select Committee and a un-
animous decision had been arrived at.
All the same, I would appeal to the
House to consider this, because under
our present social conditions some
amount of deterrence will have to be
there. The machinery of probation
officers has also to be tried as yet
to see whether it is a satisfactory
arrangement. We are not having any
such officers now. It is a new field.
So, it would not be good to relax our
criminal law by merely depending
on their report.

So, I would submit that several
aspects that have been mentioned in
the several dissenting notes also may
be considered. Though the general
principles are quite good and it is a
very good effort in the field of re-
forming criminal law, I would only
submit that we need not adopt very
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drastic steps at this stage. And 1
hope before the Bill is finally passed,
certain amendments would be accept-
cd by Government which will remove
the anomalies, and give it a proper
shape.

Nt WO (JiEAr 99)
Ay wgRE,  § 9 9w g
q3rFm 7 gaT =fwfg ¥ arre 3rIg )
war & 3EaT wferE o § W
wAr & 3T A fag geeng g
0 A g7 T &R T oaeR &
fa7 #7 a7 WUERATAT 97 HIK ¥W
& T WA T 3w
aF R OFW

REANEAC I SRE i el I 1 |
ERRICTINE T CEU B A (I Uk |
ZF I FIETT 3T wgh Ty awar 3
g1 o & omaa g s fear
ST AT IA A 4 A6F frEd o
yae BAT W wEy T 4T aeN ¥
(A wed gifi 2w wiw g
T4 AR TR AT G A0 WG AE
2N A HT I A I AT RORA
AR T 1A mmA T
3T T OWSPT WATE O AT q A
SFT AT BT v ey Ay fear s
AU AT F Y DA 9IW "W 3w
S AT A AT 4A § §F G-
fomr B s grawm 2 v
AWRTT 47 T 6 O FNT AW
¥ 2 v d Finlr (4w ol wvar o
Gz1 &1, &R wwr g o9E A &
g T O OA 94T {1MEe &,
TR, qATOT WETOY & WO
A ASTZ AT W F a7 F F78 wwery
Fud @ 3y w40 grAT, atew gEw
A T HEIEEOE, QA7 ATATE,
qfr gt A Wt A ag mway
FTCANE ! WX W NI §



11763 Probation of

DT HY U1 G GHH A 3 98 577 W
QY & T FAT GIT qF I g1
faa sgr gwha v 1 3@ @I
¥ % gwerar g BFew fadww & S
qg GATT AT AT §, T YA ATAT
T § Fg AT O muwiugy
% fod weTad 9g HEAr T GEAT §
& s @i o g T & oy faw |
33 Sa qor Sy, afew 5 gy )
giw foursma a1 o8 & 39 o9 =
feeamT & w@ar sty @il ag
TUTE g wAT § vu & fed wzmren
FX U GIH FAGT KT GAT KT AR
T ST AE |

BUIR I ¥ 39 GHYF I THIT F)
el &1 agg AT g A1 muay
I GT AALIRT F GAIT AT
A g1 @ fewaw & wewma
219 & fag ¥ sumar § & O & Ny
FT g ¥ SATET F®YG gIT | uw
arag {5 & 39 & MEgs Wi #Y
TerEr Ry U8 g N9 ¥ a9 9% ag
ora fedTs wmETE RO AT Al
FHIATT  EWT, W TR Iy fF
Y FIE qaET IO g G & fag
AAS g NEGE FL (T T 09 Iw
T E T Sy 47 U9 anaras
qqar UHT G997 § @1 ST Sig
qT 1T AR TIHLT § Tq I &
ST I-C B4 I I 1
gH WH Fr ¥ | W g AR
A% qWH a9 4l TEuT MiETd §u
38 Fife & T30 foey 59 & gw ug
T FT G {6 98 I} I F °49-

afgal @ gEiR F7 AEw T @ |

neas a7 59 fqugnE & IR S R
F gEaw i &1 TikaeT @Er
g, S® ¥ agq SuTar AT TEl gr
fFed & @ wETw i g
g 99 1 3w & T QU A g

26 APRIL 1958

Offenders Bill 11764
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E § ITHT A4 @Y g4 W AT
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Shri Narayanankutty Menon:
(Mukandapuram): Sir, reading

through the proceedings and also the
report of the Joint Committee and
the Minutes of dissent appended
therelo, 1 would have been very
happy to speak afier the hon. Mem-
ber Shri Naushir Bharucha has
spoken.  He has raised very alarming
and controversial issucs as far as cer-
tain provisions of the Bill are con-
cerned.  Therefore, it is nccessary
that these controversial points which
ave raised by my hon. friend should
be discussed in the House.

Az far as probation and reforma-
tion of criminals arce concerned, it
has got a leng and chequered history
and so far, no set of experts have
been able to come to a unanimous
deeision as 1o the theory of punish-
ment. Salmond, whom my hon. friend
has quoted as an authority, is definite
about the various types of punish-
ments and it has been pointed by my
hen, friend that the reformative type
of punishment has got only the third
place in the types of punishment
prescribed by Salmond. How far we
can lake Salmond’s theory as autho-
rity is the most important question as
far this matter is concerned. Salmond
lived §0 years ago.
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Long before Salmond, even
Spartacus wrote his book on juris-
prudence and this- deterrent theory
of punishment has come into exist-
ence. Generation after generation has
tried the deterrent theory of punish-
ment and sometimes with almost un-
conscionable cruelty. When we go
back to the past history, long past,
even before the uncertain dawn of
history, when the Consuls were
reigning in Rome and gladiators were
supposed to fight in the open streets,
we can find that for a slight dis-
obedience of their masters in the
plantations in Rome, the heads of the
slaves were summarily chopped off.

These heads have been exhibited
on the Apian highway where the
great consults lived. Any traveller
by the Apian highway of Rome, it is
said in history, 2000 years ago, was
shown the head of the slaves exhibit-
ed in front of these houses so that
the psychology of the entire popuia-
tion of Rome may be toned up that
if you revolt, if you go against your
masters, this is the result that you
get. But, in spite of that, in spite of
thousands of heads of these slaves
being exhibited on the Apian high-
way, very soon, the gladiators and
the slaves revolted and Rome could
not face the slave revolt.

After that in every civilisation, in
every generation, it has been over-
emphasised that the deterrent theory
of punishment is the most suitable
thecry and society and civilisation
cannot take a risk by trying to
reform the offenders. What is the
result? After 2000 years of experi-
ment, in spite of Salmond being
accepted as an authority, crime is
on the increase and all the
vehemence of this deterrent theory of
punishment could not put a stop to
crime, nor lessen it. What are we to
Jearn from the lessons of history?
What are we to learn from whatever
we have done? What are we to learn
from the previous experience of
what the State has attempted to do
to reform the criminal? The only
unchailengeable answer from the
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above is this, that the deterrent theory
of punishment is an out-moded, anti-
quated theory which has got no
bearing as far as the results that we
seek to achieve are concerned. If we
really wish to see that civilisation
advances and human society advances,
we should certainly find out certain
other methods of dealing with the
criminals both in order to stop or
reduce crime and also to claim back
the criminal to society. When we
over-emphasise the deterrent theory
of punishment, we forget the fact
that a criminal belongs, and very
legitimately belongs to society. An
individual may, because of circum-
stances be compelled sometimes to
commit a crime. He has got every
right to live a full life and it will he
criminal on the part of any society
and also the State to prevent or deny
him that right which has been given
by nature, to live a full live through-
out his 1life.

What shall we do when looking
into this aspect? What can we do
so far as the criminal is concerned?
I am not able to agree with my hon.
friend Shri Naushir Bharucha who
has been a very eminent lawyer.
When he came to write the dissenting
note, his lawyer’s intelligence is
reflected; but the human mind is a
bit lacking, I am sorry to say.

Shri Naushir Bharucha: It is human
sympathy that has made me write
that.

Shri Narayanankntty Menon: For
long past, it has been over-emphasis-
ed that a criminal commits a crime
because of his criminal psychology.
But, it has been pointed out in a
very mild way by the latest authority
that we have got today, Dr. Reckless,
that there is something called
environmental psychology which
compels any member of society to
do a particular act in given condi-
tions and that the motivating factor
as far as the crime is concerned s
environment in society.
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When dealing with cases, we find
that an offender was & good gentle-
man before he committed the offence.
His instinct to commit the offence,
his motive in committing the offence,
was not because he was a habitual
criminal, habitually anti-social. He
goes to the court of law and the
court gives him a punishment or he
is acquitted by some chance. He re-
turns back to society and he is never
condemned or he never behave as a
eriminal.  All this experience shows
that our approach to the criminals
will have to be a modern approach,
an aspproach far from and different
from Salmond approach and we
should not be clinging on to Salmond’s
theory of deterrent punishment,
which has proved to be, if not a false
theory, a theory which we could not
rely on. Therefore, I am very glad
to welcome the motivating factor be-
hind this Bill and the Government's
intention in introducing this Bill.
Whatever I have to speak regarding
this Bill, apart from welcoming al-
most all the features of the Bill, is
that the Bill in itself is not adequate
to deal with the magnitude of the
problem with which this Bill is
concerned.

In this Bill, provisions are there
to give probation to the first offender.
When we come to probation to the
first offender, it is necessary for us
to go into the circumstances under
which this particular offender has
committed this crime and to correct
that psychological deviation in his
approach and make him a proper
. citizen of the country. There are
the probation officers. When I come
to the probation officers, that is the
part of the Bill that I want to com-
ment upon. Because, from the cate-
gory of government servants connect-
ed with the administration of justice
from which these probation officers
are going to come, I get little faith
because, instead of reforming the cri-
minal, we have got the sad and
miserable experience of the criminal
becoming a confirmed criminal. 1
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tral jail, I have been in
lock-ups because I was supposed to
be a criminal. The way in which I
have been treated by the police makes
me now to ponder how far a criminal
in the hands of the same officers will
get a chance to reform himself. In
this connection, I want to emphasise
that although in the provisions of this
Bill certain good things have been
incorporated, yet a radical change in
the whole approach of the State to
the criminal till he is found guilty
should be the first and fundamental
factor in order to make our basis so
secure. If you go to any court room
of our country today you will find
how the poor criminal is treated be-
fore he is found guilty. According to
Salmond and according to English,
jurisprudence, till the court finds that
he is guilty, he is not guilty. But he
is dragged to the court room by the
police, and just because the police
decided to find a charge-sheet against
him, he is looked upon as though he
was & criminal himself. Now, what
is the treatment that he gets from
the police? Before the magistrate
finds that man guilty, the police de-
cide that he is guilty, and the treat-
ment that he gets inside the lock-up,
before he is convicted, is as good as
that which he would get if he is found
guilty. If such an approach is there,
such an inhuman approach, and such
an ununderstanding approach, both
inside the jails and inside the lock-
ups, what is the wuse of extending
such a treatment during probation
and expecting that something better
will come out of that? Therefore,
the whole scheme of these probation
officers should be changed.

Instead of one probation  officer
being appointed, I should recom-
mend that social service organisa-
tions and also respectable people from
the different professions be formed
into non-official bodies to supervise
the whole process of probation so that
technical and other much-needed
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advice will be available for the pro-
bation officers; for, in certain cases,
the services of a psychiatrist will
become all the more necessary, and
in certain other cases, the services of
a social worker will become all the
more necessary. So, there should be
a non-official organisation attached
to the probation officer, if at all a
single man is necessary, to supervise
and also to control and regulate the
probation period so that the proba-
tion becomes a real probation, and
there shall be a scientific answer to
the common motive by which the
man was led to commit the crime.
Even though provision has been made
in this Bill for a probation officer, I
hope that Government will certainly
think over this question, and see that
instead of probation officers, there
are non-official bodies and experts
attached to them so that the entire
supervision and control of probation
will be given in their hands.

There is another small danger also;
in fact, it may even be a big danger;
if a man has really committed a
crime, and if it solely depends on the
probation officer to certify that he
can be released, then that power may
be misused, and that may become
dangerous. Therefore, I would sug-
gest that this power which ought

to be exercised by the judiciary by -

a judicial order should not be left to
this probation officer, for, by doing so,
we shall be transferring it to the
hands of a single individual who is
going to be an executive officer. That
power is liable to be misused; he may
not use it always for the purpose for
which it i intended; and he may
misuse it. Therefore, to prevent that
misuse also, we shall have to take
away this power from one single
executive officer and hand it over to
a more responsible body of persons.
I hope that this will also be done.

Now, I come to another portion
that has not been dealt with in the
Bill, but which ought to be a part
and parcel of this Bill. There are
jail manuals in the country today,
which have been framed by the State
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Governments. In certain States, they
are manuals which were formulated
before the Indian mutiny; and in cer-
tain States, the manuals were for-
mulated some twenty or twenty-five
years ago. I have not enough time,
otherwise, I would have elucidated
certain very interesting pieces from
the jail manuals which rule the whole
life of the criminals inside the jails.
The jail life will have to undergo a
radical and revolutionary change, if
the intention of Government in
bringing forward this Bill is to reform
the offender who has had the mis-
fortune in spite of this Bill to go to
jail. Therefore, the jail manuals
should be completely changed, and
new manuals will have to be formu-
lated.

Another most important question is:
‘After the jail what?’. The offender
who unfortunately commits a second
offence and who is not subject to
the provisions of this Act goes to the
jail, maybe, for six months or for
one year; but when he comes back,
he loses all his moorings in society.
Once he goes to jail, then, because
he is condemned as a criminal, his
property rights, his relations with his
home etc. get changed, and his
moorings are lost; and that man comes
back as a suspect, and does not get
back the same position that he had
where earlier in society. Where
shall he go then? This is all the
more important, especially in cases
involving the offence of prostitution.
I have seen the working of the Sup-
pression of Immoral Traffic in Women
Act in certain States and also the
rules framed thereunder which pro-
vide for after-care homes. But in
most cases, I have found that the
magistrate convicts the woman for
prostitution under that Act for geven
days or for fourteen days or for a
month’s time, but he does not under-
stand the implications of his deed;
for, a woman, even though the police
charge-sheets her with the offence of
prostitution, even though she may
not have had a bad history, yet, once
she is committed as a prostitute and
sent to jall for fourteen days or
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something like that, does not get her
place back in the house or get food
and shelter when she comes back.
The result is that this woman who
had never been a prostitute, but who
had only been accused of having
been a prostitute, and who somehow
gets a conviction for a single act will,
when she comes back after fourteen
days of conviction, have to go into
the streets, so that she will be a
perennial or perpetual prostitute, be-
cause the society cannot claim her
back as she hag already been com-
mitted as a prostitute. Therefore, the
provision for after-care should have
found a very important place in the
Bill, which has not been the case. The
Deputy Minister sdid that provision
could be found in some other way.
But I would submit that provision
cannot be found in some other way.

I have found also the Central
Social Welfare Board establishing
these after-care homes. I am a mem-
ber of the advisory committee in the
Kerala State, for one of these after-
care homes. The State Social Wel-
fare Board is running an institution
there. But, unfortunately, what hap-
pens is that because of the way the
members are nominated, and the way
in which they are functioning, they
take it as some sort of side business
or something like that, without having
any interest at all in the organisation.
I would submit that Government
should take the responsibility and
see that there is statutory recognition
for these homes, and also find out
better ways of dealing with these
things instead of leaving the entire
thing to a purely non-official organisa-
tion. Of course, the services done by
the non-official organisations in many
respects are very commendable, but
at the same time, the non-official or-
ganisations, because of paucity of
funds and paucity of volunteers
coming forward, have got their own
handicaps. Therefore, Government
cannot leave such an important affair
ag after-care to these non-official or-
garilsations entirely. A statutory pro-
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vision will have to be made, =and
Government will have to take the
primary responstbility for running
these houses under the supervision of
experts in that field. 1 hope that
when the provisions of this Bill are
put into operation, Government will
bring forward without much delay
suitable pieces of legislation which
will take into account the necessity
and also the importance of after-care,
so that we may have a proper solu-
tion to this problem.

I now come to the dissenting
minutes. As I have said in the begin-
ning, according to me, almost all the
dissenting notes are based upon a
wrong conception of these facts. An
hon. lady Member—unfortunately,
she does not belong to this House—
has written a dissenting note, When
she wrote that dissenting note, I think
she had forgotten that she was a
part and parcel of the very society
which she chose to condemn in un-
equivocal terms. There is an unfor-
tunate reference in that dissenting
note making a blanket accusation
against the entire youth of this coun-
try. I do not know how the entire
youth of this country is guilty so as
to deserve such a blanket accusation
from the hon. lady Member.

Shri Feroze Gandhi (Rai Bareli):
Who is the Member?

Shri Narayanankutty Menon: Her
name is Shrimati Lilavati Munshi.

When a Member of either this
House or the other House, having the
status of a Member of this sovereign
body, which is to regulate the mode
of conduct of human life and which
is to be in charge of the youth of
this country, takes it for granted in
a parliamentary committee’s report
and makes an accusation against the
entire youth of this country, I do not
think it i3 a disgrace upon the youth
of this country.
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Sian C. R, Pattabhl Raman: On &
point of order. In fairness to her,
what she has said about the youth
of the country should be read as a
whole.

Shri Narayanankutty Menon: I will
read out from two whole sentences
previous to that, and let hon. Mem-
bers of this House decide what is the
gort of accusation she has levelled.

Shri C. R. Pattabhi Raman: She

says: “Nowadays, we find crimes com-
mitted....”

Shri Narayanankatty Menon: “I
have known cases where even the
Professors and Vice-chancellors are
terrorised. ...

Shri C. R. Pattabhi Raman: That
won’t present a correct picture. He
should start with ‘Nowadays, we
find....".

Shri Narayanankutty Menon: I will
quote two sentences earlier:

“The age limit given in the Act
is 21. I think at present looking
to the paucity of officers, Magis-
trates and the places to house
offenders as mentioned above, the
age limit should be restricted to
18 for the first five years and
only after creating the proper
machinery within that period the
Parliament should raise the age
limit by amending the Act. Nowa-
days we find crimes committed,
not only by the ignorant and the
illiterate people but by the edu-
cated youths as well. Very
often witnesses are terrorised and
maltreated by such youths, Iam
afraid that nobody will come for-
ward to give any evidence if at
the end of that, the witness is
going to find that the person
against whom he gave evidence
would be in a position to harm
him. I have known cases where
even the Professors and Vice-
Chancellors are terrorised”—

that is understandable—

“by the youth enmasse shouting
abuses against them and some-
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times even beating them. Some
of the young educated persons go
to the extent of committing thefts
and even murder, and harass
women. I have heard about a
father of a girl belaboured be-
cause he objected to the behaviour
of some boys who molested his
daughter. Even for the sake of a
wrist watch, a murder was
committed by a student. I ¢gain
emphasise that there should be a
proper machinery created before
the Act is enforced”.

I was very much impressed by the
word . ‘enmasse’. From the whole
paragraph, it appears that it is a very
new and novel phenomenon that
educated men have started, of com-
mitting offences; in the past it was
not there; only in the present it has
started. Sir, my conclusion is that
this paragraph is a wholesale con-
demnation of the youth of the coun-
try. You cannot come to a blanket
conclusion about an entire section of
humanity. If crime has oecen com.-
mitted, it has been committed by in-
dividuals; it is @lso committed col-
lectively. Because of that alone, you
cannot accuse a whole section of the
people.

My only point in reading this out
is to point out that this is"a very
alarming picture that she has pre-
sented. It is a very pessimistic pic-
ture that she has presented.

Mr. Deputy-Speaker: I was on the
Joint Committee. I can assure the
hon. Member that she did not mean
what is being imputed to her. She
did not mean all that.

Shri Narayanankutty Menon: I was
not on the Committee. I only read
what she has written.

Mr. Deputy-Speaker: She raised the
question in the Joint Committee as
well. She only referred to it, not
that all educated people or all youths
were of such a character or were
prone to commit crimes, but as
ignorant and uneducated people com-
mitted crimes, educated youths also
did the same.
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Shri Narayamankutity Menon: The
hon. Member hag not been so educat-
ed and experienced....

Mr, Deputy-8peaker: I do not quar-
rel with the language. But I know
that she did not mean to condemn any
class of educated people.

Shri Narayanankutty Menon: If
you could say that, I am prepared to
accept that, but the purport of the
whole dissenting note is what I have
indicated. I am only disagreeing
with her. I only say that she has
presented an alarming and pessimistic
picture. There is still hope that the
old outmoded theory of Salmond, so
much of which we accepted 50 years
ago, will be discarded and when we
come upon a new era in almost every
aspect of social order, we can find
ourselves an answer to all these
things and reform the criminal.

I again appeal to the hon. Minister
to see that this legislation is not
confined to this small little matter of
probation, but the entire problem of
penology and the way of dealing with
criminals and also after-care is
thoroughly considered by Govern-
ment and an elaborate legislation with
provisions dealing with all these as-
pects brought forward so that we can
say that in respect of the solution of
this problem, we have made a small,
little beginning. Until the other
aspects are also covered by legisla-
tion, we cannot be satisfied with this
part alone and we will not be justified
in saying that we have made even a
modest start as far as the reforma-
tion of the criminal is concerned.

o qawE ¢} (wiI@ETR) @ IqU-
o wgey, g fagas s = aar
& g4 gaferd @ A0 9w §
R ogar §

woF qi F fad QY wahira) €
nafedi N e 1 A
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Shri P. R. Patel (Mahsana): Mr.
Deputy-Speaker, Sir, it seems to me
that Government is not considering
realities. Some days back a Bill was
discussed here when it was said that
ladies are molested on streets and
that there should be severe punish-
ment for that. Everybody voiced the
opinion very strongly on the point.
And, today we are out to see that
oftenders do not go to jail but they
are released on probation or let off
with some admonition.

The hon. Minister must be knowing
that even in big cities like Bombay,
Delhi, Ahmedabad and others, private
guards are engaged to protect shops
and houses and in villages private
guards are engaged for all the 12
months. This is the position. So far
as the cultivators are concerned,
whatever labour they put on their
flelds would be useful provided they
are fortunate enough to bring the
crops to their houses because before
a crop is ready, it is taken away in
many cases. So, my submission is,
is this the proper time for such an
enactment?

Only yesterday, our veteran poli-
tician, our Home Minister, Pandit
Pant said in the Rajya Sabha in con-
nection with the abolition of life
sentence—I will read his own words:

“I do not think that any sort of
public opinion exists in the coun-
try in favour of abolishing capital
sentence. Really, the general feel-
ing is that we are lenient and our
courts are still more lenient so
that criminals prosper and thrive
because of the liberality of views
which is shared by all of us.”
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Now, by this enactment, whether
the criminals will thrive or diminish
is a matter to be considered. He
posed the question then:

Probaetéon. of

“Do we want more murders in
this country or less? If we want
more, then one of the methods
pehaps could be found in the abo-
lition of death sentence. If we
want less then you have to main-
tain capital punishment.”

So, he was for maintaining capi-
tal punishment. He was also of the
opinion that if this capital punish~
ment is abolished, there will be more
murders. Here, the only question is
whether we want more offences whe-
ther we want more cheats. Further
on he said:

“Reference had been made to
other countrics where capital
punishment had been abolished
but it had to be remembered that
the proportion of murders to the
population in those countries was
not more than four to a million
while in this country it came
roughly to 26 to a million. If it
reaches that infinitesimal figure of
four to a million that will be the
time for us also to consider the
desirability of a change. But so
long as the figure is as high as
it is, it is difficult to rely on those
analogies. They don’t fit in at
all.”

So, my submission is that looking
t0 the crimes and the different types
of crimes, is it desirable at this time
to have such a legislation that if a
man commits an offence  punishable
with imprisonment upto two years
with or without fine, he may be re-
leased after due admonition if therc
are circumstances sufficient for that?
What are the circumstances? The
circumstances would be these.

It will be said that it was the
poverty that made him commit this
offence or something like that. So long
as we do not remove the circum-
stances, so long as we do not give work
by legislation which is the duty of the
government, this will be there. What
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are we doing to remove the circum-
stances? Nothing absolutely. So, the
offences will be on the increase. Now,
what will the accused say? He will
say: “Sir, my wife was sick. I wanted
to buy some medicine but I had no
money in my house. I had to go into
somebody’s house and take it out
but unfortunately, I was caught” 1
would only ask whether this is the
proper time for the country to have
such a legislation?

We have also included section 420~
a very notorious  section. Every
cheat is now called a 420 and we are
giving protection to these 420’s. The
offence here is committed after deli-
beration. It is not committed in some
bad or good mood. Cheating cannot
be done in a minute and we are giv-
ing protection to such cheats. If,
however, we are going to adopt this
legislation let there be one thing
l.et the person who wants to
benefit by this Bill come forward and
say before the court with open and
clear hands that he was guilty and
these are the circumstances under
which he committed the offence or
was actuated. Let him express sor-
row for the offence and repent and
then get his release after being ad-
monished. That would be proper.
But her¢ what do you want? The
whole trial goes on. The prosecu-
tion witnesses and the defence wit-
nesses are examined and then the
court comes to certain conclusions.
When it comes to certain conclusions,
the man would say to the court that
these were the circumstances and the
circumstances will have to be proved.
We are giving a premium to such
cheats and such offenders. If they
arc released that will give premium
to other offenders and they will be
encouraged in these things.

Now, what is probation? If a per-
son commits an offence not punisha«.
ble with life imprisonment, he will
be put under probation. How many
probation officers will be in a district?
If there are a thousand offences, let
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us suppose 500 persons are released
after admonition. Then 500 will be
on probation. How many probation
officers will be there—one or two.
He should rely on police reports.
This will give rise to corruption. The
police will squeeze money from these
people saying to them that they would
be reporting adversely about them.
Are we going to encourage this sort
of corruption? Probation officers need
be of very high calibre generally.
Shall we get such officers?

Today why is our administration
abused? There are honest persons in
the administration but there are also
others. You ask any merchant who
gets import-export licences. There
are commission agents in Delhi. How
do they manage to get these licences?
We shall be encouraging corruption by
this legislation.

There is one thing more. Whatever
criminal injury or criminal harm may
be committed, the people would not
go to the court because clause 5 is
there. It is the discretion of the court
to give compensation to the com-
plainant. The complainant may be
deprived of something and he comes
to the court. In the court we know it
is not easy to prove the guilt. 1 am
working on the criminal side for so
many years and my experience is that
about ten cases out of 100 ¢nd in con-
viction. Out of ten, there will be this
probation and all those things. The
complainant will be coming to the
court to prove the guilt. He shall
have to call witnesses and spend
money. He will engage a pleader and
pay him fees. In the end the court
may come to the conclusion that the
man should be let off with some
admonition or on probation. What will
be the fate of the person who com-
plained? It is not compulsory that the
court should award compensation or
pass any such order. Is it not neces-
sary that section 5 should be changed
to that eftect? He should be released
on probation only on payment of some
reasonable compensation. There
should be something of that kind.
Otherwise, what will happen?
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Today there are some thefis here
and there. Do we go to the courts?
How many people go to the police?
This will encourage so many things.
Then there are these bootleggers. I
know small boys and girls and some
persons do the business of bringing
this illicit liquor to Bombay from out-
side. They are caught and are pro-
secuted before a court. They will
say: “Sir, I was without any employ-
ment. I got some Rs. 2 or Rs. 3 to
carry and deliver these things at a
particular place. 1 did it and I will
not again do it” They may be ad-
monished or let off on probation. The
person would be released. Thereby
we shall be encouraging  these
bootleggers.

15 hrs.

Then, pick-pocket business is going.
on everywhere, at the railwayy sta-
tions and other places. Who are the
persons who are doing this business?
Well, so many young boys do this
business. But behind the screen there
is another agency ‘which gives pay
or some remuncration to these young
boys. That agency goes on earning
money with this pick-pocket business.
If these boys are detected while pick-
pocketting, they will also be released.
Therefore, we will be  encouraging
bootlegging and pick-pocketting as
also so many other offences. I would
submit that Government may consi-
der these points.

I was, Sir, in the Joint Committee
and I know that the Government at
the last stage came forward with an
amendment which is put in clause 18
saying:

“Nothing in this Act shall affect
the provisions of section 31 of the
Reformatory Schools Act, 1897,
or sub-section - (2) of section 5 of
the Prevention of Corruption Act,
1947...."

Therefore, if any amount is misappro-
priated and that be Government's
money, then the man is not protect-
ed; whereas if a man misappropriates
my money he is protected. If a Gov-
ernment servant accepts a bribe of
one or two rupees he is not protected,
but even if I am deprived of
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Rs, 2000 by a cheat he is protected. I
do not understand what is the sense
in this. If at all you want to give
protcetion, let the protection be given
to one and all. You may say that
up to Rs. 100 or Rs. 200 if there is
any theft or bribe everybody would
be protected. Here the Government
desires to check bribery or misappro-
priation of Government money for
which they have said that the mini-
mum sentence should be not less than
this and this. Why do you have this
difference? Those in the Government
service are serving under you, under
your influence and guidance. If you
are not able to improve those persons
who work under you and receive
salaries from you, how can you im-
prove others? You want a higher
punishment for those who serve under
vou, whereas you want to be benevo-
lent to others. You want to be bene-
volent to others, let go every other
person and try to improve him.

The circumstances are, no doubt,
to be considered by the Court; but
once this is a central legislation the
courts will be very lenient. Qur hon.
triend Pandit Pant said in the Rajya
Sabha that our courts are very leni-
ent. Thercfore, we are making our
courls very lenient by having this
central legislation. I would, therefore,
say; pause, consider and then go on
with it. It is not a legislation with-
out which the country will die. Let
us wail for a year or two. What
are you going to lose in this? After
all, let us gain something by ex-
perience.

Even Lord Krishna failed to im-
prove the offenders, Shri Rama failed
to do it, and they had to use arms.
Even Lord Buddha failed; and
Gandhiji failed to improve his own
followers. Now the Government
comes forward to improve the society.
Well, Sir, if a good person in society
commits an offence, naturally by a
rebuke he would improve. But there
are certain types of persons who can
be improved only by heavy penalties.
That has been said by so many of
our sages in our countrry.
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Therefore, I would submit that the
Bill be not pressed by the Govern-
ment. Let it go to the people and
let the people express their opinion
on this. The hon. Home Minister
said only yesterday: “I do not think

_that any sort of public opinion exists

in the country in favour of abolishing
capital sentence”. 1 would like to
know whether there is a  public
opinion in favour of having this
enactment? How are wc  going to

judge it? If it is to be judged in
this House, 1 would say that our
masters are outside, let them say

what they want to say and let this
Bill be circulated for eliciting publie
opinion.

Mr. Deputy-Speaker: Nobody wants
to speak from this side? Al right;
Shrimati Uma Nehru. 1 shall call
Shri Bharucha next as some hon.
Members are  waiting for  Shri

. Bharucha to speak.

Shri Jaganatha Rao (Koraput):
Sir, the Speaker announced that mem-
bers of the Select Committee would
be called later.

Mr. Deputy-Speaker: Now that
stage has come.

Safl gA Agr (frAmg)
dra 1 7 37 fom oA ennd 4Tl
£ 1 %A fad F1AT UG F AT ax
W WAt ATEG oy, 9w fE o
oryedT w1 fam oaw are @ osnar At
T X A4 ® gt aq 7qr fw e
AR A qIF AT a7 F 5T &1 TEey-
A /T 39 ATE AT A ATl A
agt F ger feqr A4t W awi & AL
§ W o7 §q Tar ff gag & faw
o 2 TR A mw Ag 2 fw
qiw FA A\ 7 faaam sRW A
Ty o, F9AHT AU &Y gFw a7,
g1 ZH AE) AT AF § | AT UF TG
atq | wfEA IAwr g@d & 1% AQ
TR 9g g% ¥ 1% OAr 347 A1gniE
T 2w A9 Efe B e
T 7 gET W fE 99 a<w 8 |
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W fas § 70 f faoea & W
W EE AR A ag e § fe TRy
ot & g sear A arfafam
MIe@ a1 F@ A A
@R a9y, ¥ acw aEd &
wfad qT aga ST @ §

I WD © Tz IWE A
& wfgg wTwy |

sy I Age : Sfew
7z § B & Argae &y = g, 9X o
@ woAvw AW F &) F wwedr g
fo W & I FTHAGH KT FTAATT
% ¥ faw A g, &t oF P
AT FY aE F 7 g faA & fagy
w7 ufsomt T %A § | FwA I
¥ T ) wEA B A @ g
S g9 F HITHA £ IS FT qATA
s g A F ot g fsoa faw
g fp weAe faw mmam #0
wafed qf &6 &1 #1F o= ad
p—famar 1@ a1 & ¢ fF R qww
& g3 &t famg agw AT §, A

Fggmy of@dw  #@U0@, IEe

% ¥F 7 qftada v §) SRag
qfads & F@T 7 wT guIA §
qfcada w9 AdY w23 &, Yy 1 vy
arR @ ¥, a7 @ @A oW ) oF;=
qo § 9f@dT AT TR 8, g9
wferw 2 W =1 17 fam 3y 0 A
o faw & A § f aww w0
T fFar v &1 &7 maT § fF anga,
e ofead ™ wfaw A &,
g wT@A gEN, GAi Sy gRi |
et 79 9w § #1E g A=A e
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wdr 2 v 37wt faw Ay ¥
S qarr § §g ofada @ sl
g, oY Suk avee Ny 3 qfewd S
& o o7 yftwet 1 F@ g9 AT

et &1 mardY frert & v 4@
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o oag AT g@Ar =edr g o osw
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TE Y W G F | X I qw A
X I TEA 4T 99 A &, fwe w AN
TE 9L 9 § S5 a6 g aEd
4

Shri  Naushir  Bharucha: Mr.
Deputy-Speaker, Sir, I have been
listening to this debate all along and
the outstanding impression on my
mind has been that the criminals are
lucky, that so much sympathy is
shown to them, but nobody seems to
pe thinking of the victims who are
the unfortunate recipients of the
attention of such criminals. The Bill,
as it has emerged from the Joint
Committee, has not made any substan-
tial change except in some procedu-
ral matters. I am not against the
rrinciple of reformation as I have
said, but the question is that the Bill
contemplates a major shift from the
deterrent aspect to the reformative
aspect. The question is how far is
our society today prepared to enter-
tain a Bill of this character without

serious jeopardy to the maintenance
of law and order.

I am aware of the fact that the
many speeches that have been made
here, particularly the speech by the
last speakers whose speech was typi-
cal of those who have supported the
Bill, are full of goodness of heart.
Perhaps Providence has sheltered
these speakers from the grim and
ugly realities of life. They do not
know what a criminal’s world is;
they have not peeped into it, and they
believe that they can reform each and
everybody. I submit with due respect
to all those speakers that this is a
grave mistake, as we might discover
to our bitter experience.

What is worse, Sir, is that without
having the necessary paraphernalia of
the probationary system, namely, the
probation officers, the following-up
systems, homes for the reclamation
of criminals, etc., we are imposing
upon this country a Bill which will
be far from serving its original pur-
pose. In the course of the meetings
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of the Joint Committee it was made
known to us that in some of the States
where the so-called progressive legis.
lation is already in existence, the
number of probation officers appoint-
ed in each district was one! I ask
this House to consider this. A district
means 5,000 sq. miles of territory on
an average and a population of
1,200,000 on an average. How is it
humanly possible for one or even, for
the matter of that, a dozen probation
officers to look after the criminals
who would be released on probation
or admonition under this Bill?

The scheme of this Bill, as it has
emerged from the Joint Committee,
is that it provides for a cure-all for
every criminal. One is admonition
and letting him off, and the other is
probation of good conduct. There
are other provisions regarding varia-
tion in terms of probation, failure to
observe the terms of probation, etc.,
which I regard as more or less proce-
dural matters. But the substantive
part of the Bill, namely, clauses 3 to
4 and 6 call for very serious criti-
cism. Clause 3, as this House knows,
permits the court to release on pro-
bation or admonition any person who
1s found guilty of an offence under
the sections of the Penal Code men-
tioned therein—sections 379, 380, 381,
404 or 420—or of any offence under
any Act where the punishment pres-
cribed is imprisonment for two years
or less, if there is no previous con-
viction to his credit, taking into con-
sideration the nature of the offence
and the character of the offender.
In such cases, the court would be en-
titled to release the offender merely
on admonition.

It was rather unfortunate that dur-
ing the Select Committee stage we
did not have even the reports about
the working of the probation laws in
various States, though there are at
least three States where this law has
been functioning. We did not have
any idea about the working of those
laws. So, we do not know how far
we are encroaching upon the State
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legislation and rendering them partly
- mugatory.

Thé point that has to be remem-
‘bered is that admonition is to be ad-
ministered to any person without any
age limit. One could understand it
if an age-limit were prescribed. What
is the charm in admonishing a person
of 70 or 75 years who in that length
of his life has not improved and
‘hoping that he will improve because
‘the court administers an admonition?

What is most surprising and most
painful to my mind is that there is
no provision kept in this Bill for
adequate compensation to the victims
of the criminal. I know there is a
provision which mentions that some
compensation may be paid. It is be-
ing done even now in courts. But
may I tell this hon. House that I was
present in one court where a very
eminent magistrate was trying an as-
sault case where two teeth of the
complainant had beep knocked down?
It was a grevious hurt, as defined in
the Penal Code and the magistrate
pointed out that in his court the
value of a tooth was Rs. 15/-! Now
1 shall give another instance. Very
recently in a murder case, where I
was holding a watching brief......

Mr. Deputy-Speaker: What is the
dentist’s charge for having a new
one?

Shri Naushir Bharucha: That exact-
ly was the point. The magistrate
said “in my court the cost of a tooth
is Rs. 15/-”. That being dentist’s
charge. But the accused said that it
was too much.

Recently, some three or four months
back, I was holding a watching brief
in a murder case. There a person was
charge-sheeted for committing culpa-~
ble homicide not amounting to murder.
Ultimately the magistrate asked the
accused to pay some amount in charity
and acquitted him. It is a case of
murder and the magistrate says: pay
something in charity; nothing to his
dependants, who may have been
stranded by the murder.

Shri Raghubir Sahai: Government’s
appeal has been filed.
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Shri Naushir Bharucha: 1 know
that an appeal has been filed by the
Government. Therefore, if you invest
these vast powers in the hands of the
magistrates, they are likely to abuse
them, either because the magistrates
want to rush through their work—they
have got to show returns as to how
many cases they have cleared—or
because they, at least some of them,
are corrupt, as stated by one of the
eminent judges in one of his opinions
circulated to the Select Committee.
So, knowing the judiciary as I do, I
am not prepared to accept this clause
3.

Clause 4 relates to a person who
is found guilty of any offence under
any section except that punishable
with death or transportation for life.
Clause 4 says that he need not be
the first offender; he may be the tenth
offender. He may be going to the
jail for the tenth time; that does not
matter. Still, he is entitled to be
released on probation. Persons, whom
the jails could not improve......

Mr. Deputy-Speaker: Not entitled;
he may be “eligible”, but not ‘“en-
titled”. ‘

Shri Naushir Bharucha: He may be
eligible. From my experience I know
that once this Bill comes to be used
widely, people will start believing that
they are entitled as of right to have
this. Just as things are happening
today, it is conceivable that people
will think that theoy are entitled to it.

Here let me tell you one thing. In
these cases we are permitting release
on probation without knowing what
will be the probation machinery for
the offenders who have committed the
most heinous crimes. That is what I
am objecting to. People who have
committed rape can become eligible—
as “eligible” is the legally correct
word—people who have committed
rape, robbery, dacoity, forgery, per-
jury, kidnapping of minor girls, all
these people, irrespective of the fact
that these persons have committed
the offence twice or thrice—it does
not matter how many times—will be
eligible for being released on proba-
tion. How much optimistic human
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nature must be! They are hoping
and hoping that a habitual murderer
will reform just because he is admo-
nished or released on probation! Have
we not got the experience of the
world before us to warn us against
this type of measure which may un-
dermine the very foundation of ad-
ministration of criminal justice in
this country?

So, in the course of the Select Com-
mittee discussion a very significant
illustration was given and it

was
stated that one Jagga dacoit ‘had
turned a new leaf in his life. But

it cannot be taken as a general case.
May I ask this House: how many
dacoits are there who have improved
after the first conviction? May 1
know what happens to the victims
of the Jagga dacoits? We are very
keen on lavishing our sympathy on
dacoits which I wish were lavished on
better causes than on these criminals
in this country. We are wvery charita-
ble to these criminals. But nobody
thinks of what happens to the rela-
tives of those who are murdered by
Jagga dacoits, the families of those
people that are stranded. Nobody
thinks about them. Do people have
to become criminals in order to attract
the sympathy of this hon. House?
Are those people also not entitled....

Mr. Deputy-Speaker: If
dacoits remain inside, what
happen to the victims?

Jagga
would

Shri Naushir Bharucha: My own
opinion is that Jagga dacoits who are
found guilty should be hanged and
there should be no regret about it.

Mr. Deputy-Speaker: If he is
hanged, what would happen to the
family of the victims?

Shri Naushir Bharucha: The con-
sequences will follow out of that.
On the one hand, they will have the
retributive  satisfaction. On the
other hand, there is the deterrent
.example to prevent other people from
becoming Jagga  dacoits. That is
why we want this deterrent punish-
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ment. Everybody feels concerned
about the Jagga dacoit but nobody

thinks as to what happens to the
family, the wife and children, of the
murdered person, the person who has
been murdered by the Jagga dacoit.
That is my grievance. Why is this
sympathy only for the criminals? I
say that this sympathy is being mis~
placed.

The hon, Member who spoke before
me said that we must reform the
society. But, surely, this is not the
way of doing it—being over-kind to
the criminal, the convict. It affects
the very foundation of law and order.
It is the primary duty of the State
first to see that law and order is
maintained. Today the position of
law and order is far satisfactory even
in a city like Bombay, where one hon.
Minister of Bombay was robbed at
the point of knife, one early morn-
ing of his golden buttons from his
shirt. I can give so many such
instances. I was engaged in a case
where a person was charged with the
crime of murder. Some false accu-
sations were being levelled against
him. He was acquitted. As he was
getting out, his brother was stabbed
in the very compound of the Bombay
High Court. So, there are criminals
whom we have to take care of before
letting them out on probation. We
must remember when people are let
out on probation even after they
have committed offenc®s punishable
with ten years or fourteen years of

imprisonment, that society is not
governed by love but by fear of
punishment. We have not reached

that stage of a welfare state where
everything is love and where all
actions are governed by love. Nothing
of the kind. The grim realities of
life are completely ignored in this
case. That is where the law comes in
and I plead before this House for a
consideration of this aspect.

It has been said that section 562
is there. What has happened? If
you think that section 562 is there,
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then why bother about it? Let it be
there. But you are going much
farther. Section 562 is applicable
when there is no previous conviction.
This clause 4 is applicable even
when there are any number of pre-
vious convictions. I am sure even
sympathy for criminals must have its
limits.

There is another provision in this
Bill and that is clause 6 which says
that anybody who commits an offence
and is under 21 years of age need
not be imprisoned. I am surprised at
it. One hon. Member said I think it
was Shri Ajit Singh that 21 is the
right age when a man starts under-
standing the real implications of his
actions. In this country 26 years is
the average life of a person. Why is
it that the Contract Act and the
Indian Majority Act prescribe only 18
years? I ask: Is a person of the age
of 21 not capable of committing any
crime under the Penal Code? He is
quite capable of doing it. One learn-
ed judge, speaking about this section,
remarked—Mr. Justice Chaturvedi of
the U.P. High Court said that—

“Far more people under 21
years will be used as tools by cri-
minals than what the probation
officers can reclaim.”

This clause lays open a young man
under 21 to the danger of being used
by criminal elements and this is a
very dangerous clause. All this is
on the assumption that we have got
a good probation system in existence.
Where have we got it? Take for
instance a State like even Bombay.
Does anybody say that the probation
system in Bombay is quite satisfac-
fury? Let us not mix up the two
things, the possibility of reclaiming
even an elderly person and the
general class of criminals who,
generally speaking, cannot be reclaim-
ed. I can understand exceptions, but
then let us provide them in an ex-
ceptional manner. For instance, I
may not say that I shall send every-
body to jail who commits an offence
even of a serious character. I cir-
cumstances warrant he must be given
a chance once again to relive a new
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life. We should confine admonition
to the age of 21, probation up to the-
age of 25 and give power to the magis-
trate that in exceptional cases even
above the age of 25 he may give pro-
bation. That should be the trend of
law. The courts of justice and the
magistrate in a case like that may
exercise discretion which would serve
the purpose of reclaiming the very-
few persons who are capable of turn-
ing over. The confusion, if I may be
permitted to say, in the minds of
several hon. Members has been that
from one single instance they go on
drawing general conclusions. Because
Jagga dacoit improved, they think all
murders are capable of improving.
No, 99 or 98 per cent. are not capable
of improving. Therefore the law
should be for 98¢;. The exception
should be for one or two. That is
how the scheme of the Bill should
be.

Then, when we allow a person to
be released on probation, he must be
made to feel some pinch at least of
the offence that he has committed.
He need not be sent to jail-——then he
may become a hardened criminal—
but what is there to prevent payment
of adequate compensation. I lay em-
phasis on the word ‘“adequate”. Let
us say, he has committed culpable
homicide not amounting to murder.
Under clause 3, as it now stands, a
young man driving a car rashly and
negligently and causing the death of
a person, can be released on admo-
nition, because punishment is two years
only. But what happens to the wife
and children of the person killed, who
are stranded? Therefore, I say that
there should be some provision for
adequate compensation being paid;
otherwise the law must take its
course. People should not be induced
to think: “Never mind. Even if it
has happened, what matters? We are
protected by this Act or by the other.”
They must be made to feel that civil
liability exists in the sense that the
magistrate would award the payment
of adequate compensation. If com-
penstion had been defined as some-
thing which a civil court in due
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«course awards in such cases and there

.is payment of that amount, then of .

.course there would be something to
.say that at least a victim is taken
«care of, if sentiment is extended to
the criminal. But nothing of the
kind is being done.

What clause 5 provides is only this
that compensation might be recovered
.as if it were fine, which means that
a warrant is issued and if the man
‘has nothing you can recover nothing.
In that case there must be that al-
ternative deterrent that he is likely
to go to jail. We are removing all
.deterrents against criminals. 1 beg
of you kindly to consider this from
the angle of the lawyer, who sees the
grim ugly realities. The average
hon. Member, who is not a lawyer, is
not expected to see it that way.
Because we know it and because we
{eel that this Bill is like a leap in

the dark, our opposition and our
minutes of dissent are there.
I have got nothing more to say.

The fears that I have expressed may
prove wrong. But I know they may
not and the hon. Minister perhaps
will soon come with an amending
Bill and say that in the light of ex-
perience gained we shall amend the
law. But by the time you gain
enough experience, I hope the damage
that you inflict on the society may
not be permanent.

Raja Mahendra Pratap (Mathura):
May I say a few words?

Mr. Deputy-Speaker: Not now. He
cannot have the choice of time. He
will have an opportunity.

Raja Mahendra Pratap: But I have
been waiting for a week.

Mr. Deputy-Speaker: 1 saw him
coming just fifteeen minutes ago.

Shri Jaganatha Rao: Mr. Deputy-

Speaker, Sir, according to me this
Bill has been long overdue. Of
course, the Government tried to

proceed with such a measure in the
year 1931 and circulated it to the then
local governments in the country, but
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nothing could fructify. Further
attempts were made in the year 1884
and the local governments were then
asked to give their opinion regarding
the measure of this type. Thereafter
some of the local governments, such
as, Madras, Bombay, U.P. the then
Central Provinces, Mysore and Bengal
subsequently came forward with
their own probation laws. In the
year 1952 again the Inspectors-
Central Provinces, Mysore and Bengal
met in a conference and came to the
conclusion that there should be a
system of probation introduced in the
country. Then came the report of the
United Nations expert on criminology,
Dr. Reckless, who also recommended
that there should be a uniform system
of probation law in the country. Now
the Government have come forward
with this Bill.

There was discussion about this Bill
before it was referred to the Joint
Committee. According to modern
theories of penology, imprisonment is
considered as only one of the modes
of protecting society against crime.
There are other alternative modes of
punishment besides imprisonment,
such as, probation, conditional sus-
pension or imposition or execution of
sentence without probation or super-
vision, recognisance and binding over,
parole and flne. Whichever may be
the method ‘selected as an alterna-
tive to imprisonment, the sole object
is to reform the offender and his res-
toration to social usefulness, is the
main criterion. Of all the modern
methods of corrective treatment, the
one which has achieved the greatest
prominence is probation. Probation is
method of dealing with selected
offenders with a view to reform them
so that they will become useful
citizens in the society. Here proba-
tion seeks to reform the offendes
irrespective of the offence he commits.
So, clauses 3 and 4 have been intro-
duced in this Bill. Clause 3 is noth-
ing but a reproduction of sub-section
(1) (a) of section 562 of the Criminal
Procedure Code with some alterations
in that it is made applicable to all
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offences under any law punishable
with a sentence of two years where-
as previously only offences under the
Indian Penal Code were subject to
the application of section 562. This
enlargement of this provision has
been criticised by several hon. Mem-
bers on the ground that it gives wide
discretion to the courts and crime
‘would be on the increase. I respect-
fully submit that the magistrate who
is in charge of the trial of the case,
who selects the particular offender to
wwhom admonition can be administer-
ed certainly would exercise discretion
Jjudicially in the best interests of the
country. Certain conditions are also
imposed under clause 3 before the
magistrate can exercise his discretion.
He has to consider the age, the nature
of the offence, the circumstances,
whether there is any previous con-
viction and all that. So that, there
can be no fear that the magistrates
who are in charge of the trial of the
«ases would indiscriminately exercise
this power with the result that crime
would be on the increase.

Similarly, clausc 4 of the Bill speaks
of all offences which are not punish-
able with death or transportation for
Iife. Here, again, it is made applica-
ble to percons though they may not
be the first offenders. As my hon.
friend Shri Naushir Bharucha said,
there may be a tenth offender or even
an nth offender. Irrespective of the
number of offences that he might have
committed previously, if the magis-
trate finds that he is a person who
can be reformed, who can be reha-
bilitated and rendered useful to
society, the magistrate is given the
right to exercise his discretion and he
will be placed on probation. The
maximum period of probation is three
vears and the minimum is one year
1f, during the period of probation, it
is found that the man is not capable
of improvement, certainly, he will be
asked to undergo the sentence. I
see no reason why this measure
should not be proceeded with at this
stage. To say that we are not pre-
pared, our country is not pre-
pared, our society is not prepar-
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ed, to launch such a measure is
not understandable. Some start has
to be given some day. If it is a good
start in the right direction, the coun-
try has to be prepared to meet the
situation. To say that we should wait
for some more years is not correct. I
do not know when the time would
arrive. Therefore, some start has to
be given and this start has been
rightly given by the Government
now.

Though this Bill will have to be
passed by both the Houses, before it
becomes a law, the law does not
come into force immediately. Dis-
cretion is given to the State Govern-
ments to make this measure opera-
tive at the proper time. That is why
it is said that “it shall come into
force in a State on such date as the
State Government may, by notifica-
tion in the Official Gazette, appoint
and different dates may be appointed
for different parts of the State” It
is only when the State Governments
fecl that they are prepared to pro-
ceed with the measure, when they
fecl that they have the probation
officers and reformatory homes that
they will come forward to proceed.
Luckily, half a dozen States had this
sort of legislation from 1936 and they
have experimented with good results.
They may- come forward immediately
to proceed with this measure. The
other States which are not ready may
take a little time. Nevertheless, this
is the most proper time and the most
propitious time when we should pro-
ceed with a measure of this type.

It has been argued by my hon.
friend Shri Raghubir Sahai that ad-
monition under clause 3 of the Bill
should not be administered by a court
unless the person who is found guilty
makes a clean breast of the offence.
This would lead to great mischief.

Shri Raghubir Sahai: On a point
of explanation, I have not made it a
condition precedent. I said....

Mr. Deputy-Speaker: If he makes
a clean breast of the thing, then, he
should be given.... .
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Shri  Raghubir Sahai: Not that
There are Bseveral considerations
which a court will beer in mind, the
age, the circumstances of the case,
the nature of the offence, etc. I say,
add one more ‘to these extenuating
circumstances: if he has made a clean
breast of the whole thing. All these
will have to be considered.

Shri Jaganatha Rao: I understand
my hon, friend. He wants to add one
more condition for exercising this
power to administer the admonition
that the accused should make a clean
breast of the offence. If does not
make, according to my hon. friend, as
I understand him, he is not entitled
to get the benefit.

Shri Raghubir Sahai: No, no.

Shri Jaganatha Rao: The result
would be the same. To expect an
accused to make a clean breast of
the offence would lead to great mis-
chief. We know how judicial con-
fessions are recorded by magistrates
under section 164 of the Cr. P. C. and
how confessions are retracted from
at the time of the committal pro-
ceedings or later in the sessions court.
We know how confessions are ex-
tracted. To ask the accused person
to confess or to limit the exercise of
discretion by the magistrate only to
cases where the accused admits his
guilt, certainly would defeat the very
purpose of this measure.

Then, it has been said that to call
upon the probation officers to give
their report and to make it a confiden.
tial document is not proper. But,
we find in clause 7, where a report is
received from the probation officer
though it is treated as confidential, an
opportunity is given to the offender to
show cause against such report which
may go against him. There must be
some report for the court to act. The
probation officer had the opportunity
of seeing the conduct and behaviour
of this offender for one year or more.
If he, in his opinion thinks that the
person is not fit for rehabilitation, he
should not be entitled to probation.
The magistrate has to act on some
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evidence. Of course, it ‘is open to
the person to show that the report is
not correct, and that he would be
entitled to probation. Some Members
have referred to the age. My hon.
friend Shri Naushir Bharucha has
said that he has strong objection to
the age of 21. May I submit that
though a boy of twelve years is said
to possess knowledge or criminal
intent, what is called compos mentis,
still the age 21 is given as a safe
age at which the benefit of this clause
6 can be exercised so that he will be
entitled to probation. There are also
several other considerations to be
taken into consideration, such as the
nature of the offence, character of,
offender, etc. We need not be very
much alarmed because the age 21 is
put there.

In clause 18, an amendment has
been brought forward excluding the
operation of the provisions of this
Bill to offences coming within sub-
section (2) of section 5 of the Preven-
tion of Corruption Act, 1947. 1 fail to
understand the logic behind it. If a
government servant is found guilty
of an offence falling under the Pre-
ventive Corruption Act, why should
he not be entitled to the benefit of
this Act, in cases where the court
finds that such a person is entitled
to it? Why should there be such
a distinction? As pointed out by my
hon. friend Shri P. R. Patel, if a
person, not being a public servant in
the discharge of his duty, commits
an offence, then he would be entitled
provided he satisfies the other condi-
tions. Similarly, I think that a Gov-
ernment servant also if he commits
an offence, if he satisfles the other
conditions laid down in this clause,
should equally be entitled to the pro-
tection under clause 4 or 6.

Then, it.has been argued that no
adequate arrangements have been
made for the appaintment of proba-
tion officers, and, therefore, this Bill
should not be proceeded with., As I
submitted earlier, the Bill will be
put into operation in the States only
after the arrangements are made and



581 Probation of
when the States feel that they can
proceed with this measure. On that
score, therefore, there igs no reason why

the passage of this Bill should be
deferred or delayed.
With these words, I support -the

BilL

Raja Mahendra Pratap: I thank you
for the opportunity that you have given
me. I have to say that according to
the rules of the party, I should de-
nounce every word of Shrimati Uma
Nehru, and I should support every
word of Shri Naushir Bharucha. But
I felt that when Shrimati Uma Nehru
was speaking, she was speaking for
me, and when my hon. friend in the
Opposition was speaking, he was
speaking something against my sen-
timent.

1 believe that there should be no
Bills at all, becausc the more the
Bills are made, as I said once, the
more work we make for the pleaders.
1 think—I have always said it, and
1 repeat it—that what our Parliament
should do is that we should evolve
a system to make our people moral.
1 said, and I repeat it, that we should
take into the service of the State all
the mullahs, all the pandits and all
priests—] mean the good men out of
them—and see that they form certain

observing units in different
parts of the cities and in different
parts of the country; they should

watch who is inclined towards crime,
and they should check it immediate-
1y by bringing that fact to the notice
of the society that this man has got
to be improved.

I have always said, and I repeat it,
that medical science can do a great
deal in this respect. I think certain
kinds of injections can make men a
Tittle sober.

Shri S. M. Banerjee (Kanpur):
Morphia.

Raja Mahendra Pratap: In some
cases, & man is very much inclined to
anger or gets easily agitated. We
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know this by experience. Under
these circumstances, the doctor should
find out what the defect is with that
person. There must be some defect
in him—it might be sexual defect.
And medical service can be utilised
to cure him of that.

So, I mean to say with all respect
to the House that the House should
not think that its only business here
is to discuss Bills and bring forward
more laws. I think we should devote
more time to see how we can change
the system, as Shrimati Uma Nehru
said. The system is wrong. It is the
system which creates or which de-
velops criminals. This system is
wrong, and I believe that this system
can be changed. I can understand
the feeling of my fellow-Member
that the victims suffer, and we
should have some sympathy for these
victims and also for the families of
these victims who suffer as a result
of the murder etc. But, as Shrimati
Uma Nehru has said, if there is a
criminal, it is society which is res-
ponsible for that criminal. It is
society which is responsible for his
having developed into a criminal. If
there are robbers, again, society is res-
ponsible. There should be some
system whereby there should be no
robbers and no thieves in society. And
how can we have that system.

I say that we should have every
village as a joint family, and every
town as a joint family, and the prin-
ciple should be ‘No one without work,
and no one without bread’. I do not
say that this system should be
evolved through . the Congress or
through the Communists through the
SP. or PSP. But I say that this
should be evolved through pure and
simple religion. Religion tells us
that all human beings were created
by one God. When we believe in
that, we believe that God wants the
well-being of all. These petty spi-
ritual leaders who only quarrel for
theii religious groups have forgotten
the universality of God. So, I say,
that through God we can so evolve
our society that there will be no cri-
minals in society; and if there is a
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tendency on the part of anyone to
become criminal, then it can be check-
ed from the very beginning.

As I said once, I am not very
anxious to tax riches or control riches.
I am not very anxious about it. But I
am very anxious that people should
not be allowed to do things which
make our people waste their energy
and time, For instance, a lot of danc-
ing is going on. In the name of
culture, our girls are made to dance.
This should be checked. Then, for
instance, there is horse-racing. This
should also be checked. Again,
gambling should be checked. If the
people who have money are prohi-
bited from doing things which make
our society criminal, then I believe
that our society will be more spiritual
and moral.

As you, Sir, know, I was going to
speak on the Demands of the Defence
Ministry, and 1 had some new
ideas about that; but I was not allow.-
ed time. Again, I was going to speak
on the Demands of the Finance
Ministry. ... '

Mr. Deputy-Speaker: That should
not be a complaint that time was not
allowed. Time is allowed.

Raja Mahendra Pratap: I just
want to explain that I was waiting
for a week to get my chance, because
there might be some misunderstand-
ing that I arrived just fifteen minutes
before and I was not waiting for a
wecek.

I mean to say that my proposals as
they are such that really these laws
as they are passed today will not be
necessary. For instance, if I had
been allowed to speak on finance, I
would have presented my program-
me, which I presented to Comrade
Lenin in 1919, that we do away with
gold and silver. We have, for instan-
ce, the notes where Government say
‘1 promise to pay the bearer on
demand the sum of ten rupees’ and
so on. I want notes saying:

“lI promise to pay ten maunds
of wheat.” Notes of Ccmmodi-
ties.
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Mr. Deputy-Speaker: But here we
are concerned with doing away with
the criminals and not with gold and
silver. So, the hon. Member should
devote himself to that.

16 hrs.

Raja Mahendra Pratap: I only mean
to say that if my whole programme
for society is adopted, there will not
be any need for passing such laws
showing some sympathy to those
criminals or that kind of probation
and all that.

Dr. Sushila Nayar (Jhansi): Mr.
Deputy-Speaker, Sir, I wish to take
this opportunity to congratulate Gov-
ernment on bringing forth this piece
of legislation which is one of the most
progressive pieces of social legislation
that this House has been and enacted.

As I listened to the speech of Shri
Naushir Bharucha, an hon. friend of
mine sitting next to me remarked: “To

which age does Shri Bharucha
belong?”’
Shrimati Renu Chakravartty

(Basirhat): Age of Solomon!

Dr. Sushila Nayar: And he gave the
cxplanation himself. He said that we
should take a lesson from the lawyers
who sec the grim and ugly realities of
life.  Perhaps it is too much associa-
tion with those ‘grim situations’, as he
put it, which makes him close his eyes
to the possibilities, tremendous possi-
bilities, of human nature to rise high.

He pleaded that all criminals are
not reclaimable. Nobody says that all
criminals arc reclaimable, according
io this legislation, at any rate. I
personally would join issue with him
on the very assumption. I believe,
given sufficient time and sufficient
effort, all criminals are reclaimable,
However, the framers of the Bill have:
conceded the point raised by Shri
Naushir Bharucha at the very
beginning, because while theoretically
it may be possible to reclaim all
criminals, in actual practice it may
not be possible to spare sufficient time
and sufficient effort and energy for
reforming these individual cases.
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Therefore, the Probation of Offen-
ders Bill, as it is presented before
this House, does not for one moment
consider that all offenders are
reclaimable. It }imits the scope and
it authorises the court to select cases
judiciously keeping in mind the
circumstances of each case, the
environment and any other relevant
facts which might threw light as to
why the individual committed the
crime.

Shri Bharucha was worried that the
Bill showed more concern for ‘the
criminal than for the Victims. He
himself mentioned here that he was
once pleading the case of a particular
murderer, and the murderer was
acquitted. Does that mean necessarily
that the man had not committed
murder? Centainly not. It only speaks
for the cleverness of the lawyer ho
gets the murderer relcased. I know a
number of lawyers who are known as
experts in getting murderers released.
I used to know one of them in West
Punjab, and the Jats of Lyallpur
district used to say, 'so long as so and
so is alive, what do we care?
IF A1 AT U7 G WL g vAE fw
g faera gy 4v A WAT %
That is how they used to talk. Now,
if Shri Bharucha was really serious
about his concern for the interests of
the victims rather than of the
criminals, he would stop defending
the criminals where he knew that
the criminals had really committed
the crime, as, for instance, Mahatma
Gandhi used to say. Right in the
midst of a case, if he came
to know that the case was false, he
would not defend it. But none of the
lawyers of the present day are pre-
pared to do that. They put forward
the plea that they are within their
rights, they have a professional
responsibility.

Mr. Deputy-Speaker: If he does not
defend, it would be professional mis-
conduct for an ordinary lawyer.

Shri Naushir Bharucha: She does
not understand it.
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Shri C. R. Pattabhi Raman: There.
are some exceptions even today.

Mr. Deputy-Speaker: Even refusali
to defend is professional misconduct.

Dr. Sushila Nayar: I do not know if’
it is professional misconduct. But the-
moment you know that a particular
man is guilty—I do not know the
intricacies of the law—but the moral
law, as I understand it, demands that.
he should not be defended.

Shri Naushir Bharucha: It is not
for the lawyer to judge whether a&-
man is guilty or not. It is for the
court to decide it.

Dr. Sushila Nayar: Anyway, what
I mean to say is that the lawyer when
he goes and uses his brain and his
skill to get a criminal released, lets
loose that criminal on society without
any supervision without any
guarantee, without any assurance of
the good behaviour of that criminal in
future. As against that, this Bill
provides that  you sclect the cases
where the man had pcrhaps been the
victim of circumstances and committed
a crime. He is let off on probation and’
the probation officer is therc to help
that man is making an adjustment, to
help him rise from the morass in
which he had fallen when he com-
mitted the crime.

Pandit Thakur Das Bhargava, who-
nas appended a long note of dissent,
t'ud us in the Joint Committee—I do
not know whether you will consider
it improper to mention anything that
happened in the Joint Committee; but
this is nothing very secrct—about his
experience of murderer, where. a
young boy or young man in carly
twenties had murdered somebody was:
had dishonoured his sister. The man
was a fine man, but his cyes glowed
with righteous indignation that some-
body should have been so perverted
as to attack an innocent girl. Now
such a man, according to Shri Naushir
Bharucha’s definition that he gave
here a few moments ago, should be
hanged, because he has committed’
murder. He does not want to take
the circumstances into ccnsideration.
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Shri Naushir Bharucha: That is not
the legal definition of ‘murder’.

Dr. Sushila Nayar: This Bill takes
‘the circumstances into consideration,
the total situation into consideration;
and a young man like that needs
admeonition, needs probation, needs
:guidance, While his instincts are all
right, yet he must learn that it is not
for the individual to take the law into
his own hands and tc take revenge in
‘that fashion.

Shri Raghubir Sahai: Such cases
:are outside the scope of this Bill.

Shrimati Renu Chakravartty: Yes,
it is outside the scope.

Dr. Sushila Nayar: As it is, even
‘these cases are outside the scope
‘because life imprisonment cases and
punishment by death cases are outside
‘the purview of this legislation. 1
personally would have liked to see all
-cases included so that the type of case
I have mentioned just now can also be

protected under the Probation of
~Offenders Bill.

Therefore, to my mind, while this
piece of legislation is very progressive
:and very desirable, instead of being
further curtailed as pleaded by some
thon. Members like Shri  Naushir
Bharucha, it should, if at all possible,
"be further liberalised. That is my
feeling about it.

Now, he seems to think that the
~deterrent effect of punishment is the
most important aspect to be kept in
mind, and that the punishment is
going to prevent a repetition of crime.
.Anybody who has any experience of
_jails knows very well how many
«criminals there are who go on repeat-
ing their visits to the jails. Because
in the jails generally they come in
association with those men who have
‘become hardened criminals. In the
company of such men they have a
-greater  possibility of becoming
hardened " criminals than Dbeing
reformed. They may improve if
ingtead of being put in such company,
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they had somebody outside to help
reform them. And this is what is
contemplated under this Bill.

Not only that, a man who has gone
to jail has a stigma and when he
comes out he finds it very difficuit for
him to earn an honest living or to find
a job. So, he gets knocks from society
on every side with the results that he
is forced sometimes to commit a crime
for the second time. This is my reply
to those hon. friends who plead that
only the first offender should be
covered by this Bill and not the man
who. has committed an offence more
than once. It ix perfectly within the
jurisdiction of the court to decide if a
man is an habitual offender and not
extend to him the benefits of this
legislation. But the mere fact of
having committed an offence more
than once irrespective of the circum-
stances should not debar him from the
benefits of probation and 1 am glad
that the Bill has taken care of this
aspects, Thus the offender who is put
under probation escapes the influence
of the hardened criminals in jail and
also the stigma and so is able to
become a good citizen and earn a
living and support his family, Apart
from that, there is a further benefit
contemplated in this Bill and that is
a benefit to society as a whole. By
putting a man in jail you spend a good
sum of money on his maintenance and
on the staff, etc. also. If he stays
outside the jail, the State is spared
that expenditure. The money spent
on the probation machinery will be
much less than on imprisonment.
Thus there will be a saving and an
economic benefit to the Government
as a result of this Bill. Secondly, the
society will be also benefited because
the family of this person will not be
stranded as he will be there to earn a
living and support his family.. In this
fashion the addition of destitute peo-
ple unable to stand on their own
legs will be prevented so that the
society will be benefited as a whole
The hon, Member, Shri Bharucha,
scems to think that it is  sentiment
which is making us favour this Bill.
But anyone who has made a scientific
study of human psycholugy and socio-



Jogy will come to favour this Bill. The
wirld trend i -eriminology today is
not punitive which Shri Bharucha
calle deterrent but corrective, By
correction, not only is this one man
helped but the moral level of society
is raiged. Every time we treat a
human being as something contemp-
tible and deny him our sympathy and
understanding the level of morality
of the society is lowered. Shri
Bharucha says that the ban on the
imprisonment of all offenders under
21 years of age unless the court gives
cogent reasons for not extending to
him the benefits of probation, is
undesirable. I beg to disagree with
him, Is it good to get a young and
growing  personality, who has the
whole life in front of him, warped at
the very threshold of life by sending
him to jail? It is very necessary that
we give him an opportunity to reform
an’' ~:>nd to him as much help as
necessary so that he may develop
in the right direction. This can be
done with the help of the probation
officer who acts as a friend, philoso-
pher and guide.

He wanted further the payment of
compensation to the victim to be made
mandatory. If a man who is let on
probation has anything to pay by way
of compensation he will certainly pay.
As a matter of fact it has also been
said that the probation officer will
help him to earn the money and the
pay compensation. But if he does not
have money to pay compensation,
what is to be done? Shri Bharucha
knows very well that there are many
cases in which a man who has taken
a loan or owes money to somebody, is
unable to pay. The best that you can
do is to send him to jail. But by
senaing him to jail, do you help the
man who has lost his money or the
man who is not in a position to pay?
Therefore, the only right thing to do
is to make this man aware of his
resvonsibility and to help him to dis-
charge that responsibility by putting
him in a position to pay that com-
pensation through his  earnings.
There is no other way of enforcing
this clause.
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In conclusion, Sir, There are one or
two points which I think sheuld be
vointed out. The probation officer is
the central figure for the success of
the whole scheme. In Clause 4(2) it
is stated that before making any order
under sub-gection (1) the court shall
take into consideration the report, it
any, of the probation officer concerned
in relation to the case, There is also
this phrase “if any” in clause 6(2).
The words ‘if any' in these sub-clauses
would make one feel that the report
of the probation officer is something
which we can do without. This is a
completely wrong outlook. The whole
crux of this Bill is that the probation
officer is going to bring out the facts
of the case and help the court to
decide. Whether the offender should
be sent out on probation or not. Once
a case is put under a probation officer
he is going to help the individual
move along the right lines and get
over the difficulties which in the first
place led him to become a criminal,
Now, therefore, I plead strongly with
the hon. Home Minister to see to it
that these words ‘if any' are deleted
from both these clauses. It is not
necessary to have Government paid
probation officers in every case.
According to the definition, any local
social worker, or good people of the
locality who are willing to help the
individual offender can act as proba-
tion officers and they can be designa-
ted as such. Therefore the plea
that there may not be a probation
officer in some places is not correct.
Secondly, option has been given te the
States to apply the probation
wherever they want to, wherever
they are ready for it; they can even
apply it district by district. Therefore,
I believe that if this Act is not to be
discredited it must be applied with the
full necessary machinery—that is, the
adequate number of adequately train-
ed probation officers—and the report
of the probation officer must be made
mandatory in every case.

The second point that I want to
make is, that to exclude the Govern-
ment servants from the purview of
the Probation of Offenders Act, to my
mind, is completely illogical. Sir, we
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have said that a man or a woman with
a sick child at home and no money to
buy the medicine may go and commit
theft, reb to some one to get money—
pinch somebody’s bag or cut some-
body's pocket—and, we should take
the circumstances of the case into con-
sideration and instead of sending that
man to jail we should put him under
probation. Similarly, we can very
well imagine a similar situation arising
in the case of a low-paid peon or a
low-paid clerk or any other type of
Government servant.

I am very well aware of the
importance of keeping high standards
or morality and honesty among Gov-
ernment servants, But, are the Gov-
ernment servants something different
from the rest of society? The
politician can get away with  some-
thing which may in the ultimate
analysis be perhaps more objection-
able, the businessman can get away
with something which in the ultimate
analysis may be more injurious to
society, but this wretched fellow if he
has taken one rupee, two rupees or
eight annas, has to be sent to jail for
a year so that, at the end of it, he can
neither have a job nor be in a position
to earn an honest living by getting
any other job.

Therefore, 1 plead that while we
want a high standard of morality,—
and I would concede that even higher
standards of morality for Government
servants must be there, and while 1
concede that petty bribery of Govern-
ment servanis can be a source of great
harassment {o the public, I want to
make it clear and I want to stress it
as much as I can that the some yard-
stick should be used for measuring
all sections of society. And, if after
taking into consideration the full facts
of the case it is discovered that the
Government servant was, a victim of
circumstances when he took a petty
bribe, the Government servant should
also be covered by the benefits of the
Probation of Offenders Act and he
should not be debarred from it.

Mr. Deputy-Speaker: Shrimati Renu
Chakravartty. I would now request
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hon. Members to conflne their - ra-
marks to ten minutes, o
Shrimati Renu Chakravartty Sir, 1
had no intention of participating .in
the debate, but I was provoked by the
remarks made by Shri Bharucha.

Mr, Deputy-Speaker: Is it that every -
lady Member shall have a dig at him?

Shrimati Renu Chakravartty: Sir, I
do not want to have a dig at him, but
I would like him to realise that we
do not live in the time of Moses nei-
ther do we believe in the principle of
“an eye for an eye, & tooth for a
tooth”. Possibly, in the time of
Mosses and Solomon who believed
that not to rule by the rod was to
spoil the child, crime was regarded as
something arising out of an inherent
evil. But today we are coming to
accept the position more and more
that social environment has the great-
est amount to do with morality, and
that the regulation of social environ-
ment into a healthy atmosphere is the
easiest way of bringing about moral
good. That is why, Sir, this Bill has
commended itself to me, although 1
do admit that there are many many
things that have yet to be done if the
laudable objectives laid out in this
Bill have to actually come to pass.

Sir, Shri Bharucha has raised a
very lurid picture by saying that by
clause 3 and clause 4 a complete
licence is being allowed to criminals.
To my mind, what has been put down
in the Bill is that there should be
liberty, liberty in thc sense not of
giving a licence but of the soft and
healing touch of a rational outlook
towards crime.

I remember, Sir, when in England
1 was discussing matters with certain
social workers, as they call them,—
they do not call them probation offi-
cers, and they have a whole team of
men and women for juvenile offend-
ers—] was discussing with a person
who work among juvenile offenders,
and he told me that he has to go and
visit the house of the offender, go into
the entire case history of the child-



and, find out what it is that has
orought about this fall in meorality of
he child, young man or woman.

Even if it is a question of rape,
which Shri Bharucha has raised, I
remember a case which was told to
me. It is about the question of a
young man who had given evidence
of sex aberrations. They went into
the entire case history. The case his-
tory revealed that the father of that
man was away working somewhere
else when he was a child, they were
rather poor people and as a young
child he had seen certain goings-on
which had a terrific effect on him
with the result that for a long time as
a child he had suffered psychologically
and later on he himself had started
giving evidence of sex aberrations.

Even in our young days we have
heard stories. My recollection goes
back to the story of Jean Val Jean
in Les Miserables, where Jean Val
Jean goes in for theft out of poverty.
It is not only Jean Val Jean's case that
we see all round us. That is why the
question of social environment and
the necessity to fight against poverty,
to fight against the social evils that
surround us in our society and in our
normal life has to be gone into before
we can immediately rush to the con-
clusion that a person who has com-
mitted a crime is a hardened criminal
or that the crime arises from an in-
herent evil. That is what I would
beg of Shri Bharucha and others who
think like him to consider.

What do clauses 3 and 4 say?
Clause 3 says that there may be cer-
tain cases where there is no previous
conviclion and in such cases instead
of sentencing the person concerned
to punishment the court can release
him after due admonition. Shri
Bharucha thought that clause 4 was
even worse. He was quoting cases of
people who had committed murder.
But to my mind it is very clear—of
course, I am not a lawyer. The clause
says;

“When any person is found
guilty of having committed an
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offence not punishable with death
or imprisonment for life...”

To my mind, those are the cases of
murder and other heinous crimes.
Those crimes are taken outside the
purview of this very clause.

Shri Naushir Bharucha: I did not
mention that in connection with
clause 4. .

Shrimati Renu Chakravartty: If I
am not very much mistaken, I think
that is what he said, when he was dis-
cussing this matter he brought up
this question of murder etc. He named
a certain Jagga, people who had been
murdered by him and so on. I got
the impression that he was trying to
illustrate his objection to clause 4. 1If
that is not so, I do not want to press
that point.

I think such heinous crimes are kept
outside the purview of this clause 4.
After that, it says that regard will
have to be taken of the circumstances
of the case including the nature of
the offence and the character of the
offender. So all these things will have
to be gonc into and it is only after
that, with or without a surety they
can enter into a bond and ask him to
keep pecace and be of good behaviour.
Therecfore, I fcel that it is not licence
that is being given, but a cerlain
amount of scientific control and more
rational outlook towards crime.

There is one other point. Under
sub-clause (2) of clause 4 it says:

“Before making any order
under sub-section (1), the court
shall take into consideration the
report, if any, of the probation
officer concerned in relation to the
case.”

So, that report will have to be gone
through by the Magistrate and only
then it will be decided as to whether
it should be an advisory ordcr or what
conditions should be imposed upon
the offender and so on. So, I do feel
that it was too much of a sort of one-
sided pleading of the case by Shri
Naushir Bharucha. He painted a
lurid picture that by passing this mea-
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sure, we shall let loogse on society
criminals of the worst type, that we
could hardly leave our children and
daughters out and that we shall do so
at our peril if we passed this measure.
1 think that is not correct.

I shall also answer him regarding
his ohiection to clause 4. He objects
to the person’s age being fixed at 21
years and that he should be forgiven.
I would say, for that matter, that even
@ person of 21 years of age is mould-
able; his mind is young; he is a person
whose mind is not hardened in the
matter of his mental and social out-
look. That is why 1 think 21 years
may be all right. Of course, I might
suggest even a higher age, but 21
years is a sort of age of majority
which, has been accepted by the
European standards. We have made
it 18 generally. Even then, a man of
21 I would say, is still mouldable.
That is why a chance must be given
to such person, and that is why that
limit has been set.

Sir, you have asked me to be very
short and so I shall be content by just
adding one more point. That is in
regard to certain weaknesses in the
Bill. There are two main weaknesses
which 1 would like to point out. The
first is this very question of probation
officers. I think Shri Naushir Bharu-
cha himselt pointed out that during
the Joint Committee proceedings it
was stated that in certain States they
have one probation officer for the
whole State. If I am not mistaken
that is what he said.

Mr. Deputy-Speaker: For every
district.

Shrimati Renu Chakravartty: Even
then, we know how big the districls
are. I think this point is very imt-
portant. If we really do want to give
both to society as well as to those who
have offended, the benefit of this mea-
sure, it is very necessary for our
country to chalk out in conjunction
with educationists, with women’'s
organisations, with other social wel-
fare institutions, as to the set up of
the whole machinery. That is where
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the weakness of the Bill 1lies. Not
only is there an inadequacy ¢ the
number of probation officers and
staff, but another very variegated staff
of officers and workers who will be
able to look after the probation work,
to look atter these offenders, is also
very important. They must look
after the psychological, educational
and employment aspects of these
offenders. This is very difficult, but
it you really have an idea that we are
going to bring about reform not by
the rod but by the healing touch and
thus cure them mentally, then, this
has to be done. Without it, it cannot
be done at all.

The second thing is in regard to the
question of the court. In clause 4(1)
a proviso has been added. It says:

‘“Provided that the court shall
not direct such release of an offen-
der unless it is satisfied that the
offender or his surety, if any, has
a fixed place of abode or regular
occupation in the place over which
the court exercises jurisdiction
or in which the offender is likely
to live during the period for which
he enters into the bond.”

This is very, very important. My
hon. friend Shri Narayanankutty
Menon raised the question of women
who were found guilty of prostitu-
tion. I am taking that case; that is
a case which often arises as a result of
tremendous poverty. We can cite case
after case, but there is no time. If a
woman has earned a living through
prostitution she is convicted; she comes
in for conviction. Even if she is not
convicted, even if she is brought up
in court, there is no place for her to
go back. She cannot go back to the
procurer nor can she go back to her
home. And we have far too few
women's institutions and homes to
keep such women. That is why thease
woman must have a fixed place of
abode. What will now happen s,
these women will not have a fixed
place of abode. They will not have
& regular occupation. Unless the Gov-
ernment wants to pardon her and
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‘also fix up a place of abode for her,
-the very imtention for which this Act
is going to be passed will be negatived.
That is why I want a system of homes
and institutions where these people
poudd be given teaching and training
in useful occupations. Also, there
should be provision for psychiatrists
and other machinery for healing these
people, who have offended, mentaily
and not only physically. That is a
thing that has to be looked into very,
very seriously.

I do feel that the approach of the
Bill is very correct. It has come not
a day too soon. Many more things
will have to be done if we really want
to see that the intentions of the Bill
come into effect. I would again end
by saying that the position has been
exaggerated by Shri Naushir
Bharucha. He highly exaggerated the
position. The hardened criminals are
there, of course, but by far the larger
number of those criminals can be
cured if the approach, the energy und
the time and the background which
this Bill contemplates in the matter
of reform of these offenders, are pre-
sent.

I am sure I am optimistic enough
to believe what Jean Val Jean—I am
again referring to him—said to Cosectte
when he died. He said that numan
wisdom is contained in these two
words: wait and hope. I have that
hope, that whilst we are taking the
first step—-I do not believe that this is
a perfect Bill and still I do beheve
that much needs to be done—and
while this is a step in the right direc-
tion, many more steps will be taken
in order to perfect the working and
the machinery of this Bill.

Shri €. R. Pattabhi Raman: Mr. De-
puty-Speaker, Sir, that section 561A
and section 562 of the Criminal P'ro-
cedure Code were inadequate has
been felt for well-nigh over 30 years.
As has been pointed out frequently, ss
early as in 1831, there was & measure
on the tapis of the legislative bodies
of those days seeking to deal with the
probation of offenders. Thereafter
various circumstances intervened with
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the result that this measure has had
to be postponed to 1958.

I was rather amused to hear my
good friend and eminent lawyer, Shri
Naushir Bharucha, talk about the
effect—

Slirimaﬁ Renu Chakravartty: Why?

Mr. Deputy-Speaker: I though! he
would defend him, but what can I do?

Shri C. R, Pattabhi Raman: He is a
criminal lawyer of some eminence and
I was rather amused to hear hiin go
back to the olden days and cast his
mind back so far as the social security
is concerned. But it is no longer the
old criminology that is in vogue. Cri-
minology is now a different science
altogether. It is no longer valid to
consider a criminal as something very
different from the ordinary person.
The tendency now is, with the ac-
vancing scientific knowledge, to treat
the criminal as a diseased person, as
a person needing therapeutic assist-
ance. A psychiatrist has to deal with
him and he is no longer conside-ed as
a person dangerous to society. The aim
has always been to reformmn him and
shift has been from the deterrent to
the reformatory principle.

We have read that in Dickens' days
punishment which was obtaining
then was very severe. Persons who
are familiar with Dickens’ novels
tnow how cruel the punishments werce
in those days. The danda as they
say, was extreme and the punishment
took an extreme form in England.
Where young children stole a locaf of
bread, even for that, they weie exe-
cuted somewhere in Tyburn. It is
very common to any reader of Dickens
as to what happened in England until
the other day.

Now, we are far advanced “rom
those days. Our ancients were ex-
pert in dealing with the mind. They
knew that most of these abercations
were aberrations of the mind. The
analysis was not just confined to one
word, mind. They had manas, buddhi,
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chitta and pragna. They were able ‘o
know the nuances of the mental
faculty. Actually, Manu says:

“HAT T3 s AT
% Wq T& Aqr
We traced all the malformations and
the diseased conditions to the mind.
Therefore, in this land, why should

we fight shy of dealing with the mental
conditions of criminals?

Shri Narayanankutty Menon: DBut
Manu’s punishments were atrocious.

Mr. Deputy-Speaker: At present he
is not concerned with the punishment
but with the disease.

Shri C. R. Pattabhi Raman: 1 am
much obliged to my hon. Friend for
pointing out the punishment. Yes. The
later law-givers had deterrent punish-
ment, but we never had the law of
the Medes and the Persians: tooth for
tooth, head for head, nail for nail and
eye for eye. Time was when there
was the mosaic law. But in those
days we always had punishments of
the Janaka type, Yagnavalkya type,
and Shri Rama says, “Even if a man
says, ‘I am sorry’ once seeks refuge
in me it is enough for me”. Therefore,
even in days of yore there were the
considerations of  clemency. You
should not run away with the feeling
that they werc always chopping the
persons head. That is not the case in
India. Our law-givers were there
from time immemorial; not for 2.000
years or so. What 1s 2,000 years in
Indian history? In a country whose
history goes back to 15,000 or 20,000
years—much  older, perhaps—2,000
vears is not a great period at all.

I would stress at this stage that the
Probatinn of Offendcrs Act presupposes
certain requirements. It presupposes
that magisteates  being au fait  with
criminology and penology, and know-
ing how to deal with criminals. Mere
reading of law books on crime will
not be enough for that. They must
have good knowledge, so far as ‘the
criminal mind is concerned, so far as
the management of the criminal soc-
iety is concerned. It is much more
20, in the case of probation officers.
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I was much surprised to hear my
hon. friend, Dr. Sushila Nayar asking
whether we could not engage cur
social workers as probation officers.
Social workers may be very good in
doing hospital work, nursing work
and similar connected work. Just
imagine a social worker giving a good
chit to the criminals and letting them
out. I am of the opinion that social
workers will not be able to do this
type of work. This can only be done
by super-magistrates, who are well-
informed in criminal maters. Their
certificate will be enough to save a
person from imprisonment, They will
have to be well-equipped. Therefore,
all the fear is unnecessary.

Clause 1(3) only says that it shall
come into force in a State on such
date as the State Government may, by
notification in the Official Gazette,
appoint, and different dates may be
appointed for different parts of the
State. Very wisely, it has been left
to the States. It is an enabling mea-
sure. Here is a measure which they
may or may not adopt. It is for the
State to decide either to apply it in
toto or district-war. Thercefore, I sub-
mit all the fears are unnecessary, so
far as the Bill itself is concerned.

It is no doubt true that, so far as
the drafting is concerned, as pointed
out by the two or three speakers who
preceded me, improvements can be
made in two or three places. For inst-
ance, take the case of the ferm “if
any”. Clause 4(2) reads:

“Before making any order under
sub-section (1), the court shall
take into consideration the rcport,
if any, of the probation officer con-
cerned in relation to the case.”

If the magistrate feels so, he may
consult the probation officer. Other-
wise, he just passes the order which
is ipse dixit. There is no report of
the probation officer. That seems to
close the case. That 1is not desir-
able. If we want a person to be let
out on probation, there must be
some basis, some report. It Is only on
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the basis of reports by qualified per-
sons, namely, the probation ofticers,
that magistrates can take action.
Otherwise, you are leaving it in the
hands of the magistrates. They may
or may not call for and consider the
report.

Similarly, in clause 6(2) also the
words “if any” are used. The clause
says that “the court shall call for a
report from the probation officer and
consider the report, if any,”. This is
with regard to persons under 21 years
of age. I do submit that if the words
“if any” are removed, that will satisfy
our purpose,

I also feel that the wording here is
rather mandatory. Clause 6(1) reads:

“When any person under twen-

ty-one yvears of age is found
guilty of having committed an
offence punishable with imprison-
ment (but not with imprisonment
for life, the court by which the
person is found guilty shall not
sentence him...”

The words used here are “shall not”.
1 think the words “may not” will
serve the purpose. If you use the
words ‘“shall not” it will tie the hands
of the magistrate. When you appoint
a qualified magistrate to deal with
these cases, you may just say ‘may
not”,

Lastly, so far as the Government
scrvants are concerned, they should
not be singled out for deterrent
punishment. I do admit that when a
person joins the civil service, he gets
a regular salary, pension and so many
other advantages. It is no doubt true
that under Indian conditions Govern-
ment servants are really enjoying
many advantages. Here I am not con-
cerned with the higher echelon, high-
er cadres. I am concerned with the
subordinate services, Class III and
Class IV services. 1 can envisage what
will really happen. Suppose a peon
or a clerk gets a tip. Immediately, he
is charge-sheeted under the Preven-
tion of Corruption Act. The moment
he comes under that Act he cannot
thereafter be considered eligible for
probation. If he is a Government ser-
vant, there cannot be any admonition
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or probation for him. I can quite
understand that if you restrict it to
the higher classes and say that they
will not be eligible for probation.
After all, it is only a matter of dis-
cretion for the magistrate. It does not
mean that the magistrate has to let
off on probation in every case that
goes before him. It is left to him to
use his discretion and decide whether
to let him out on probation or on ad-
monition or to sentence him to impri-
sonment. Now we have singled out
the Government servants. I do not
know how you are going to make it
deterrent by going that. I do not
think that the Government servant is
going to be deterred by the fact that
he will not get a chance of probation.
Whether he gets prebation or impri-
sonment, he is damned. So, he will
not worry about it. .Therefore, so
far as the Government servants are
concerned, this will not be a deterrent.

In Madras State we have a more or
less similar Act. There we have got
a Madras Discharged Prisoners’ Socie-
ty, which is a very active society.
There we try to reclaim the prisoners.
In so many other States also, like
Bombay, they have similar enact-
ments. This Union legislation will
have the effect of codifying all such
legislation as it will be applicable to
all States. This will extend the pro-
bationary rights to convicts in all the
States.

Finally, I wish to say that so far as
the magistrates are concerned, this is
a very powerful weapon. Here I must
confess that I am not very familiar
with the criminal practice in the dis-
tricts. I must admit that to Shri
Bharucha. So far as criminal prac-
in the gistricts is concerned, I do not
know much. But the fact remalns
that if it is left to the magistrates to
decide whether it is a case for pro-
bation or not, then it is a very power-
ful weapon. 1 am not objecting to
it. But 1 feel, as 1 said in the very
beginning, that the magistrates should
be properly trained and they must be
given the necessary equipment, so far
as penology is concerned, and we
must see that they do understand the
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purpose, the content and validity of

the probation system.
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Mr. Deputy-Speaker: I will give -
hon. Members time during the clause
by clause discussion. I had promised
Shri Banerjee, but I am sorry.

Shrimati Alva: Mr. Deputy-Chair-
man, Sir, (laughter)....

‘The Minister of Health (Shri Kar-
markar): She is a Member of the other
House,

Shrimatl Alva: Mr. Deputy-Speaker,
Sir, 1 have listened to an interesting
debate on a Bill that was primarily
discussed by this House just during
the last session. Still many of the
hon. Members seemed to labour under
a misconception. Fear seems to min-
gle with hope as we, from this side,
tried to replace the technique of fear
with the technique of hope in a socie-
ty in which we do want our young
offenders at least well selected to get
a chance of being rehabilitated into

society.

We have come a long way and have
Jong lost the  belief in the saving
“Spare the rod and spoil the child”.
If we have depended on research—
scientific  research—and if we can
practice in the home a new technique.
T do not see why we should be afraid
to replace it in a larger measure
throughout the country.

Very many hon. Members seem to
have read this measure that is before
this House very closely as far as
clause 3, clause 4, clause 9 and clause
11 went, but not clause 1. Clause 1, it
was pointed out by one of the hon.
Members here......
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Mr. Deputy-Speaker: Let us take it
up from the beginning the day after
tomorrow.

Shri Bharucha to raise the half-an-
hour discussion.

*SANTA CRUZ AIRPORT

17 hrs.

Shri Naushir Bharucha (East Khan-
desh): Sir, with your permission, 1
desire to raise a half-an-hour discus-
sion on the developmet and moderni-
sation of the Santa Cruz airport, Bom-
bay. On the 18th March, 1858, 1 asked
a question in this House whether the
Government are aware that there are
several planning defects in the con-
struction of the new Santa Cruz air-
port, whether any experts were con-
sulted and the reply was that Govern-
ment’s attention has been drawn to
certain criticisms in  the press and
whatever avai.avle advice was in the

country, was taken by the Govern-
ment.

17-01 hrs.

{SHr1 C. R. PATTABHIRAMAN in the

Chair|

The position is hardly satisfactory
because Santa Cruz airport is intended
to be an international airport. There
are many defeets in it which requive
to be brought to the notice of the Gov-
ernment.  In the first place, we are
told that the runway is not long
cnough and in the near future, when
newer, faster and heavier aircraft
would be landing at Bombay, probab-
ly there will not be suflicient landing
and take-off  facilities, In the con-
struction of a modern airport which
has been modernised at a great cost,
this appears to be a big defect. This
was nol modernised only for the ox-
isting  aircraft. When 1 asked the
question whether it is a fact that no
proper facilities for take-offs and land-
ings cxist, the answer was, proper
facilities for take-offs and  land-
ings are available to cater to the needs
of existing air traffic. I think, in the
near future, particularly by 1960, there
will be landing at Bombay airport
bigger, heavier and faster aircraft and
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provision is required to be made for
that purpose.

Another thing we are told and 1
speak from the complaints made in
the newspaper Times of India of
March 7, 1958. 1t is said that the
runway begins close to the terminal
building, that there is a common taxi
track from the main instrumental run-
way for incoming and outgoing planes,
with no provisions for holding points
anywhere in the airport for outgoing
planes and that there is a subsidiary
runway, but this has not been certi-
filed for heavier traffic. Apart from
these major defects, there are other
equally important defects, namely,
that at the old hangar, maintenance
facilities were available near at hand,
but now we find that maintenance
facilities are nearly a mile away,
making it extremely difficult for quick
and speedv on-the-spot repairs of
aircraft.

From the passengers’ point of view,
we have been told that the apron at
which embarkation and disembarka-
tion takes place is farther away and
during the monsoon, there is no pro-
tection whatsoever, The lounges are
too small. No thought appears to havz
been given to the fact that in a busy
airport like Santa Cruz, several air-
Iiners converge and they may turn out
passengers in larger numbers. There
arc only seven retiring rooms for an
airport which is supposed to be an
international eirport. Today I pre-
sume there are about 60 passengers in
one air-liner. Occasions may come
when we may have on hand as many
as 200, with a good many clamouring
for accommodation in retiring rooms.
We are told that there is no possibility
of extension of veliring rooms in the
fulure. Even the air-conditioned rest-
aurant is without the air-conditioning
plant.

What is more, the airline operators
have not got even sufficient accommo-
dation. They are usually given certain
booths. There ave only eight booths
for all the airline operators in the
world. Out of these, four are given to

*Half-an-Hour Discussion.

Air India International, two to
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B.O.AC, one to the TW.A, and one
for Pakistan airline. What is going to
happen to the future airlines which
may decide to pass through Bombay,
one does not know. It is said that
even the designers, planners and
modernisers of the airport forgot that
there bas to be something like a Cus-
toms enclosure for an international
airport. Something was hastily added
to the existing building as an after-
thought. There is no scope for
expanding that,

Now, the questions that arise and
which 1 would like the hon. Minister
to reply to are: First, who was respon-
sible for such glaring defects in Plan-
ning? Secondly, if experts were con-
sulted, what was the amount of con-
sultation fees paid to them for giving
such valuable advice for constructing
and modernising such a defective air-
port? Thirdly, how much has been
spent for modernising this Santa Cruz
airport? Fourthly, what does the Gov-
ernment propose to do to remedy these
defects. I think, perhaps, an enquiry
into the whole affair is necessary. It
is characteristic of democracy that it
is very difficult to pin-point responsi-
bility of individuals. While lakhs and
lakhs may have been spent on so-
called modernisation, what has been
produced is an airport without any
convenience of a8 modern airport. I
therefore hope that the Government
will reply to all the points that I have
raised and tell the House as to what is
proposed to be done for removing
these defects.

Shri Joachim Alva (Kanara)rose—

Mr. Chairman: In these matters, I
take it that Members are all anxisus
to hear the hon. Minister also. It is
usual for other signatories to ask ques-
tions. If he wants to speak, he may
do so briefly.

Shri Joachim Alva: In the first and
foremost place, 1 want to know what
sort of collaboration took place bet-
ween the Indian Air Force and the
Civil Aviation department. We are
now trying to plan everything regard-
ing aviation on the basis of perfect co-
ordination between the L.A'F. and the
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Civil Aviation department. If there is
no co-ordination between these two
Ministries, our Air Force may not be
able to avail itself of these airports
in times of emergency. So, I %ant to
know whether the IAF. was ever
consulted in regard to the structure of
the Santa Cruz airport or whether any
collaboration was sought from the
IAF. for executing the work of that
airport, were any other facilities asked@
for or not?

Secondly, I want to know what sort
of control was exercised by the Civil
Aviation department in the execution
of this work. If this airport work was
executed by the P.W.D. and if the work
was imperfectly done, the Civil Avia-
tion Department or the Communica-
tions Ministry owed a duty to the Par-
liament and to the country in regard
to the irregularities and imperfect
construction work. 1 want the Minis-
ter to frankly answer as to whose
fault it was: whether it was due to
any kind of negligence on the part of
his own Ministry or whether we can
lay the blame on the head of the
P.W.D. which generally makes several
mistakes in structures, etc.

Thirdly, did the top officials of the
Civil Aviation Department, whether
even the Minister go and examine this
structure before it was finally passed,
because, after all is said and done,
Bombay is an international airport and
everybody owes a solemn duty to-
wards the serious undertakings of the
Government of India? We cannot play
ducks and drakes with any major
airport in the country. We remember
what a heavy toll we paid in July, 1948
when the K.L.M. disaster took plac2
in Bombay, when a precious load of
40 men, about thirty to forty men and
women, some very outstanding jour-
nalists accidentally went from Delhi
to Bombay instead of flying straight
from Delhi and the aircraft crash-
ed on the Santa Cruz port hill. As a
result of that disaster, lighting arran-
gements and other requisite equipment
had to be fitted in, with red danger
signals hoisted on that hill now. There,
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- pature's stern warning was given to us

0 that we may put our things right.
Even after this warning, we seem to
have bungled in the construction of
the airport. We do not avail ourselves
of even stern warnings of nature, let
alone the mildest press criticism point-
ing out some of the defects in an in-
ternational airport like Bombay. We
should take a warning from these dis-
asters so that we may put our avia-
tion whether civil or military in per-
fect order.

I want to know whether the gentle-
men or people who were in charge of
the construction of the airport,
or even one of them by any
chance saw or visited an interna-
tional airport nearly, namely, Damas-
cus or Beirut which are noted to be
great international airports, which are
only lesser just more than 12 hours
distance from us. Our people could
have seen how they are built up and
what are the modern amenities there.
All the great international airliners
with jets and other planes fly over
them and they are reported to be in
perfect condition as regards safety and
security. I will not say about London
or New York or the airport at Orly
in Paris. They are very big airports.
Half a dozen people from our building
side, and from the Civil Aviation side
could have gone there and inspected
them all. We spend crores of rupees
in making purchases of aeroplanes. We
are making wrong calculations in the
purchase of our planes. In this morn-
ing’s papers, there is the story of how
a few million rupees have been
wrongly spent in air purchases.
And it would have been very little
indeed if we had spent a few thou-
sands of rupees, say, Rs. 30,000 or
even Rs. 40,000 on the visit of half a
dozen men who could have gone and
visited Damascus, Beirut, Paris, New
York and London airports and given
us the best kind of advice in regard
to the building of this airport.

There is another point which is very
important. The warning about the
imperfections in the Bombay airport
is a clear warning that we have to
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» put our house regarding Delhi and
Calcutta airports in order. We have
to build a perfect, fool-proof airport
at Delhi. Otherwise, it will be a shame
for India which is already one of the
most important capitals of the world
and it should not be said that it is
lacking in a real international air-
port.

In the answer given to the Question
on the 19th March, 1958, the answer
to part (c) of the question is imper-
fect. It reads:

“Proper facilities for take-offs
and landings are available to
cater to the needs of existing air
traffic.”

What is the idea of saying ‘existing
traffic’? If we do not plan with the
idea of putting things ahead five or
ten or fifteen years hence, then what
will happen? And again, where is all
the money to come from? Prom whose
pocket is it to come? By 1960, the
Boeing jets will arrive . . .

Mr. Chairman: Are we not concern-
ing ourselves with only the Santa
Cruz airport?

Shri Joachim Alva: I am just going
to ask one¢ or two questions.

By 1960, the Boeing jets will arrive.
And how is the airport built at Bom-
bay going to cope with them? My hon.
friend Shri Naushir Bharucha pointed
out a number of mistakes. So, how
arc these Boeings going to land at
Bombay? What sort of runways are
going to be built? And what sort of
amenities are going to be provided?
Unless we nut the whole system in
perfect fool-proof, we shall be up
against innumerable difficulties, and
our air traffic may be jammed, and all
the benefits which we secure from air
trafic may not come to us, and hence
there may be a veritable loss in our
earnings.

1 shall make just one more point
and then I shall sit down. It is time
that we know in what way the Com-
munications Ministry is drawing up
plans for the future. Hon. Member
Shri Naushir Bharucha has pointed
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out that there are so many defects, in
regard to customs enclosures, booking
offices for the airlines, etc. We should
have been able not only te provide for
the present needs but we should have
provided for extra or additional space
for any airlines that may come up in
the next five or ten or fifteen years.
Whatever we build should be good for
a century. That was the basis on which
the pa-t rulers built. We have got the
grand Victoria Terminus, in Bombay
the like of which has perhaps not been
built for the last three hundred years.
The annexe building now built next
to it is of ordinary mortar and brick.
It does give the impression of stabi-
lity, nay, durability even for the next
fitty years. Then, if you go next door,
you have got the Bombay Municipal
annexe, recently built and that annexe
is built of solid brick and mortar; and
perhaps a lot of money may have
been spent on it. But they are things
which give you security of a lasting
nature to last for one, two or three
centuries.

These are the type of structures,
we must build up and keep a stern,
alert, nay, merciless eye on
faulty, rickety structures. And Gov-
ernment owe a duty to the public of
India that whatever they build—let
them come and ask for any amount of
money, and it will be sanctioned, but
—should last for a century at least.

The Minister of Transport and
Communications (Shri S. K. Patil): I
am very grateful indeed to my hon.
friends from Fast Khandesh and
North Kanara for raising the discus-
sion on this very important issue . . .

‘Shri Naushir Bharucha: The hon.

Minister is from Bombay. Let him
not forget it.
Shri S, K. Patil: . . . because this

gives me an opportunity of removing
some misimpressions and also admit-
ting at the same time some of the
mistakes that have been committed.
There is no harm in admitting those
mistakes, because that is the way that
in future mistakes could be avoided.
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My hon. friend Shri Naushir
Bharucha—I shall drop the words
‘East Khandesh’—referred to the
several defects, which are defects, and
I shall explain how they could be
remedied or what is to be done. But
if his conception of an airport in the
modern times is an ideal airport, I
wonder which  airport in the
world today is an ideal airport. I
am not merely saying so. The House
should have an impression or an idea
of what a modern airport is going to
be.

Shri Joachim Alva: That is very
poor consolation to us.

Shri § K. Patil: My hon. friend will
have a lot of consolation when I go
on. He should have patience for
some time, He has referred to some
airports. Many of us have seen those
airports. And when we compare them
with our airport, we have to admit
how our airport at Santa Cruz and for
that matter the other airports that
will now be developed compare well
with some of the best world's airports
that are thcere.

I have not got much time, but with-
in the time that I have got at my dis-
posal, I must give them an idea as to
how the Santa Cruz airport has been
built, and whether any sétious mis-
takes have been committed, and how
in future this airport can be developed
so that it can serve the purpose of
what is known as the jet age.

The very conception of airport
everywhere in the world has under-
gone a revolution during the last five
or ten years with the coming of some
of these modern  aircraft. 15 years
ugo, Boeing was not conceived, Comet
was not conceived and even airports
like La Guardia, to which my hon.
friend made a refercnce. and Idlefield
were not built up for the jet age,
because nobody thought that the jet
age was coming and what type of
runway or machinery or other scienti-
fic eqipment had to be provided.
Therefore, we find that in America
in spite of the fact that La Guardia
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‘was by far the perfect airport then,
yet they had to go in for the Idlefield
because the jet age could not really
depend upon the La Guardia airport
as it was. Even if he talks of London,
Heathrow, and Paris, even Tynne or
Damascus or Cairo or Khartoum—
which has got an airport better than
most others—these airports also were
not conceived in the language of the
jet aeroplane. The result was that
such a revolutionary change has come
upon the very conception of an air-
port, that whatever you do, your air-
port is pot going to be an ideal one.
You cannot have an airport where the
runway may perhaps go for several
miles. We are almost coming to 2}
miles. It issthe longest that we can
go. We cannot have an airport where
perhaps half the distance between, say
Bombay and Delhi, would be covered
by the airport because faster aircrafts
are coming.

Therefore, even the aircraft indus-
try is undergoing a revolution to see
that there must not be an aircraft
which ultimately requires such a long
length of runway that it would be
impossible to have in a big city,

Having said this, I shall tell you
about the Santa Cruz airport. I have
admitted in the beginning that the
conception of the jet age and its
requirements were not there when the
idea of this Santa Cruz airport was
conceived. After all, in a city like
Bombay or Calcutta or Delhi, you
cannot have such large space as to
have 3 or 4 miles for an airport—
sometimes it comes to about 4 or 5
squarc miles of land. It is impossible
to get it. There are airports in the
world where you have got to go some-
times 55 miles. In Buffalo City, it ts
31 miles: in West Germany, it is 50
miles distance to catch an aeroplane,
because they have not that space in
big cities. I am merely saying this
to show that limiting factors are there
and they have got to be recognised.
It is no use our simply desiring,
Desire may be anything, but surely
desire must have some relation to the
feasibility of an airport in the vicinity
of a big capital city like Bombay or
Delbi or Calcutta.
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Now, we are trying to modernise
the Santa Cruz airport in Bombay,
wlrich we have built. May I assure
mv hon. friends and through them, all
hon. Members of this House, that the
Santa Cruz airport has the strongest
und the longest runway of any airport
in India, either military or civil? Nf
course, that does not mean much, as.
I am only specaking of India. The
runway which was originally 8,200
feet, which was good enough for these
Vikings, Viscounts, Constellations and
Super-Constellations, is not good’
enough for the new planes. There-
fore, just now we have extended it to
10,500 ft. nearly two miles—and we, at
an expense of about Rs, 4 crores
extending the runway to something
like 12,000 ft. It is almost impossible
to go beyond that because either you
touch some mountain or some other
thing or some other city comes or a
railway line intervenes. I am point-
ing out the limitations under which
we are functioning. When you come-
to 12,000 ft, it is something, longer
than which the world has not got |
today. Therefore, that will be the
ideal for the time being and if any
plane requires a runway longer than
12,000 ft, it would be something which
would be really impossible to mani-
pulate in the modern ‘world. especially
in the cities.

As regards this extension we  are
undcrtaking of the runway in Santa
Cruz, a small rivulet will have to be
crossed, many bridges will have to be
constructed and many other things
have got to be done. But ultimately,
as I said, it will be the longest and
the strongest. What is required for
the jet planc is not merely length,
but even the strength. of the runway,
because they are faster moving and
they are heavier machines. All that
is being done so that when the Boeing
will come in 1960, we shall be rcady
for its reception. There will be no
difficulty whatsoever becausc no Gov-
ernment can take the risk of facing
a position whereby after having paid
Rs. 3 crores for a single plane, their
airport should not be ready for its:
reception. That kind of mistake is not
going to happen. Along with these:



Mi849 Semta Uruz Aiport 26 APRIL 1938 Santa Cruc: Atrport 11850

fShri S. K. Patil)

Tunways, there are many other things
to which reference has not been made
fbut which I would tell them in order
to give them a complete and com-
.prehensive idea as to what a modern
airport is and how it is going to be
-equipped. We have half equipped it
in the manner which I am suggesting
-today,

This airport is equipped with the
most modern system of 3-element
‘High Intensity runway and approach
lighting system to be found anywhere
in the East. Possibly some of the air-
ports such as Amsterdam or Washing-
‘ton or New York may be slightly
better, but east of Suez you have
not got an airport with all these
:system of modernisation. Good as it
is, it is to be further improved at a
«cost of Rs. 18 lakhs.

This airport is being equipped with
the latest Radar Ground Controlled
Approach System at a cost of Rs. 51
lakhs. That is very vital and very
-essential in any bad climate and is a
normal precaution in big airports. An
-order for it has been placed several
years ago and but for the delay in the
delivery of the equipment it would
‘have been in commission by now. But
it would be in commission long before
the Boeing arrives. It is also equip-
ped with the latest type of Instrument
Landing System. The plane must also
"have an instrument landing system
and then both co-operate and then it
‘happens. 1 do not think the Viscounts
have it but I am not talking about
Viscounts. But when these big planes
equipped with these come, they are
-equipped with this instrument landing
system and therefore we are having
‘this airport as well as Dum Dum and
soon Delhi also, equipped with the
instrument landing system so that any
aircraft would be able tu cope with
any climate. The Direction Finding
‘Equipment of the latest type consists
-of visual automatic VHF Marconi AD-
*200 Direction Finder, Within a matter
-of weeks the very latest type of track
guidance system working in the VHF
“‘band known as VOR (Very High Fre-
-quency)—what is known generally in

a layman’s language as Omni direc-
tional range—is expected to be in
commission. Santa Cruz will be the
first airport in India to be so equipped.
In addition, it is equipped with a
High Power Radio Beacon, besides
sundry other facilities such as Radio
Markers, Locator Beacons and so on.
So that—every type of modern equip~
ment that is necessary for an airport
will be installed here when it is com-
pleted. In that respect no under-
planning or bad planning has been
done. Further expansion is under
way to provide additional aeronautical
telecommunication facilities and com-
munication channels. It is also be-
coming important. These are the new
things coming into the world. It is
not that everybody knew it ten years
back and it could have been foreseem.
With every year that goes, the modern
technology is improving in a colossal
manner and surely by the time we
have finished it in one or two years’
time something else may come and
we may have again to go in for them
and the hon. Members who have
spoken will not find fault because
technology is making progress in this
world. ’

Now, they have referred to some of
those other aspects such as the bad
location of the workshop for repairs,
etc. T could tell them one thing. They
say: “Look here. Is it not possible?
Do not they do in Cairo or Bairut or
Damascus?” I can tell them something
about Beirut, That airport has been
built at a cost of about Rs. 12 crores.
Now we are talking of Rs. 66 lakhs
spent on this building and another
Rs. 18 lakhs and another Rs. 51 lakhs
altogether making about a crore and a
quarter. I am not going to suggest
that wec are going to do any miracle
in a crore and a quarter. I am only
giving some idea. Beirut airport
carries a passenger load of not more
than 50 per cent of the Santa Cruz
airport. For that capacity, it has
taken them about ten times more than
Santa Cruz, Therefore. you can ima-
gine what tremendous amount of
money one has got to spend in order
to modernise an airport in the world
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of today. Any modern airport means
an expenditure of at least from Rs. 10
to Rs. 100 crores. It is quite easy to
say: “Come 10 this House and ask for
money, I am going to give you.” I
am going to come ang ask that money.
I am quite sure that my hon. friends
who have spoken and the other friends
who are listening will be glad enough
to say that in order to keep ourselves
abreast of the technological progress
that is being made in this world,
money has got to be given and money
will be given. I can talk about Idle-
field Airport to which reference has
been made. Idlefield came into being
because .La Guardia was not sufficient
to keep with the jet age. That is
possible there because they have got
enough land. For that they have got
a land measuring 10 to 12 square
miles. That is a place of plenty of
land. America has land per capita
five times morc than what we have
got. Therefore, what is possible there
)s not possible here because we have
not got the abundance of land.

Shri Joachim Alva: Had the Civil
Aviation authorities the foresight.

Shri S. K. Patil: Surely they had
the foresight, the monopoly of which
is not only given to the hon. Member;
it is a commodity which others also
can share sometimes with the hon.
Member, Even that airport, Idlefield,
to which he made a reference, it is
being built unit by unit, one single
unit of modernisation has cost 30
miilion dollars or Rs. 15 crores and
they have got seven units like that.
That means the mere modernisation of
the best airport in the world, Idle-
field in New York, is going to cost
somewhere about Rs. 105 crores in
Indian money. I am merely saying
this so that the House should have a
tomplete idca as to what #his
modernisation means. We have got to
do it. Even if we have not got Re. 105
crores at our disposal, surely with the
money that is at our disposal we must
try to do the best. That is exactly
what is happening.

When the Khartoum Airport was
built, I am told that the United King-
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dom Government gave Rs. 7 creres
because it was impossible for the
Sudanese Government to build an
international airport of that descr.p-
tion. This is going to happen, and we
thall have to spend more money; but
w- have got to use discretion.

Sometimes it is said: “Why not do
it?" My friend said that we should
consult the defence department and
others. They were surely consulted;
within the range of this administration
whatever mutual consultation is possi-
ble between department and depart-
ment is being done. But I should like
to tell you that this country cannot
afford any luxury at this moment,
‘What will happen after 20 or 50 years
I am not going to say. Just at this
time when every rupee of yours is so
very important—and remember, in
this business more than half of it is
the foreign exchange component; it is
not that the internal money that you
are going to spend—one civil airport
and another military airport is out of
question. We can’t spend Rs. 20 crores
hore and Rs. 20 crores there. If that
is the conception of the hon. Members,
the sooner they get their minds dis-
abused of it the better. In a country
like this, howsoever good the proposal
mav be, it is impossible to have it.

That does not mean that I am im-
pairing defence or any other thing.
What I am claiming is that we must
make the best of the opportunities
that we have got just now and share
it between civil and defence so that
ultimately we shall produce some-
thing. When we have plenty of
money and something has got to be
done, either the defence will have a
separate airport or we shall have a
separate airport. That applies to this
capital city of Delhi. That airport is
not a civil airport. That does not
belong to us; that belongs to the
Defence, But supposing either the
Defence have a separate airport or we
have a separate airport, that means
another Rs. 10 crores on modernise-
tion. Then it is not a question of hav-
ing modernisation in one, it will be in
two. We will have to duplicate the
machinery, foreign exchange compo-
nent, etc. All these things will have
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to put off for some time so that we
do not spend the money recklessly
especially when we have not got it.

Having said that, Sir, I come to
certain things that have been said
here. It was said that the repairing
workshop is at a distance. I am now
coming to the defects in the working
of it. No doubt, the original plan was
not correct, they saw only ten years
ahead and they should have seen seme
25 years ahead.

Mr. Chairman: May I just interrupt
the hon. Minister? I find that I am
hidebound. This is a half-an-hour
discussion.

Shri 8. K. Patil: I will just finish
in five minutes. What I am saying is,
with regard to these arrangements
that we have made a longer view
could have been taken and it was not
taken. Some more places could have
been built in the same building costing
Rs. 66 lakhs. Those are the defects.
We are going into them. I do not say
they are not defects or that they
should be excused about it. These are
serious defects, some of them, ana
they will be made good.

The other difficulty pointed out was
that the workshop is at a distance ana
therefore it would cause inconveni-
ence, and that it is not so in many of
the airports. It is not the ideal
situation that we have got. If for
everything there must be a room that
will mean a longer airport. If the
workshop is at a little distance from
the place where the passengers really
come and congregate, then surely it
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is not bad, hecause there is lege of
noise and so on and so fardh.

As you put a time-limit, I have not
got a longer time to explain all things.
But I can assure the House that in
spite of the difficulties, my hon. friend
would be convinced. But everybody
else has got to be convinced. There-~
fore, whatever the defects might be,
I can promise that at the end of alt
these, Santa Cruz airport will not only
be the best airport in India but it wil
be the best airport east of Suez, any-
where in the East. It is so today to an
extent.

Shrimati Renu
(Basgirhat): Calcutta?

Shri 8. K, Patil: Yes, Caicutta. Cal-
cutta airport is really more crowded
than even Bombay eairport. Improve-
ment has got to be done. Therefore,
it is not two, but three—Bombay,
Calcutta and Delhi. They will be
equipped and equipped in time so that
whenever Boeing or Jet planes have
got to be received they will be pre-
pared to receive them with open arms
and there should be no difficulty what-
soever to be afraid of that all these
things have not been foreseen and
provided for.

Chakravarity

Mr. Chairman: The House stands
adjourned till 11 o'clock on Monday.

17-31 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, the
28th April, 1958.
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